RAJYA SABHA
Tuesday, the 1st December, 2015/10th Agrahayana, 1937 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair:

DISCUSSION ON COMMITMENT TO INDIA’S CONSTITUTION AS PART
OF THE 125TH BIRTH ANNIVERSARY CELEBRATION OF

DR. B.R. AMBEDKAR-Contd. *

MR. CHAIRMAN: Further discussion on Commitment to India’s Constitution as
part of the 125th Birth Anniversary celebration of Dr. B.R. Ambedkar raised by Shri Arun
Jaitley on 27th November, 2015. When the House adjourned on the 30th November,
2015, Shri PL. Punia had concluded his speech while participating in the discussion
and Mr. Deputy Chairman had called Shri Rajeev Chandrasekhar. Please Shri Rajeev
Chandrasekhar.

SHRI RAJEEY CHANDRASEKHAR (Karnataka) : Sir, thank you for letting me
speak today to commemorate the 125th Birth Annmiversary of Dr. Ambedkar.

Sir, by naming 26th November as Constitution day, the Government has rightfully
put the spotlight on both the Constitution of our country as well as the architect of India
as a nation built on a Constitution of rights. T think, Sir, many of my colleagues, with
more knowledge and experience, have no doubt enlightened us about the Constitution

and history.
MR. CHATRMAN: Order, please.

SHRI RAIJEEYV CHANDRASEKHAR: But one thing is irrefutable. Sir, our
Constitution is one of the finest pieces of democratic guarantors that the world has seen
and indeed, unlike the US Constitution, it is one where the entire debate that went into its
creation 1s also documented. So we not only have a Constitution, but we also have the
Constituent Assembly debates that capture the rationale and reasoning behind every part

of our Constitution.

So, 3ir, while we must be proud of our Constitution and thankful to our founding

fathers for it, it is also important that we cherish its values and principles and live by it.

*Further discussion continued from 30.11.2015.
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[Shri Rajeev Chandrasekhar]

Sir, the debate on the Constitution should move beyond the Preamble. The
Constitution envisaged a nation that lived by the rule of law, with equal rights and justice
for all with no discrimination, freedom of expression and property rights. But, let us
frankly admit that Governments and Parliament have let down the Constitution and
the country repeatedly. Take the rule of law, for example, it is inconsistently applied
and seems to not apply to those who are powerful or rich or politically connected. This
repeated violation of rule of law destrovs the core values of our Constitutional democracy
and often directly threatens the Constitutional Guarantee to Life under Article 21. Take
the issue of Justice. Justice 1s often so delayed that justice 1s denied threatening the whole
1dea of citizenship. Freedom of Expression under Article 19 has been curtailed repeatedly
starting from the Emergency to the recent UPA’s IT Act with its draconian Section 66A
which remained on the books despite widespread protests and misuse and was struck
down only by the Supreme Court. Other rights like Right to Privacy as part of Liberty and

Life in Article 21 continue to be under challenge in the new digital age.

Sir, I welcome political parties joining in this debate even if it is very ironical in
many cases, even those parties that have presided over the chopping and dicing of our
Constitutional rights through various amendments over the years, even those political
parties that have belatedly woken up to the mistake of ‘banning books” and deporting
those with politically uncomfortable views, even those political parties that have abused
Constitutional authorities like the CAG when corruption was exposed, even those parties
that have passed laws like the 1T Act and used the power of arrest to attack Fundamental
Rights of Expression and Privacy.

Sir, T also welcome those parties that have used violence repeatedly as a political
tool for several decades. It 1s good that all of them are today engaged in a reaffirmation of
our Constitutional values and indeed a debate on tolerance and equity. I welcome this Sir.

Even after 65 vears, Dr Ambedkar is uniting us around the Constitution today.

Sir, I welcome this debate again as an opportunity for the country to start a
conversation about how our Constitution and vision of our founding fathers continues
to be violated and vitiated in States, institutions and around the country. I think, Sir, it
is necessary for us to do that instead of only basking in the great work done in the past
and a selective narration of history. There is a lot that is wrong with our institutions of
Govermnment and laws. As Dr. Ambedkar himself said, when asked about his statement
about burning the Constitution, and I quote, "We built a temple for god to come n and
reside and before the god could be installed, if the devil had taken possession of it, what
else could we do? We didn’t intend that it should be occupied by asuras. We intended it
to be occupied by Devas."
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Sir, I end by saying this. The original Constitution intended for citizens to have
rights and follow a rule of law; and Parliament and Government to be agents of citizens.
But, somewhere in the last 70 years, Governments all over have become masters and
citizens have become slaves and the rule of law is ignored. 1 hope, Sir, with increasing
debate and scrutiny that we transform back to the original vision of Dr. Ambedkar and
the founding fathers. As Dr. Ambedkar himself said, and I quote, "Rights are only real if
they are accompanied by remedies.” We are struggling to deal with base issues of poverty
and justice even after 70 years of Independence. Our Constitution and laws must ensure
real remedies to ensure development, prosperity, equity and justice for all Indians. We
should introspect if we are really doing this. Our debate must go into why it is so easy
for political and Government institutions to violate the Constitution and law with no
consequences. That initself, Sir, is a justification for us to do a review of our Constitution
and introspect. I hope Parliament and the people they represent can start this dialogue
today. I hope that we do more than make flowery speeches today and stay engaged on the
need to transform our country, polity and economy into one that leaves no one behind.

This, Sir, 1s our profound responsibility. Thank you, Sir. Jai Hind

MR. CHAIRMAN: Now, Shri K.C. Tyagi. Your Party has only one minute left. So,

please be precise.
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MR. CHATRMAN: Tyagiji, precious time is running out.
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1T & ST Ueh SRIT 28R B ¢ Tt ¥ fiefye #% o9 &= amar g, ar
amg ¥ gl Bid B 2l BAR S @ rr W gl B © o wifehear # fawgei & =R erewt
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*Expunged as ordered byt he Chair.
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& 12T e XBT §) BAR e A o At 9 Red arew T2 21 9ga i ward 2, dft g
ST MR o 1 TeI1 § garn iR SRy &1 2 anr gen 7 w1y, 1 [FeRe o gas
aral & a1 Dt g3 TA-T G BN MR (T D ESY... 52 Te7 5 e e
gA gl foar v wr, o9 a1 997 o4 o3 & forg ad g1, o9 S @f Hard &
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& 1T T =
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Pel R TR T2 98w & forv)
BT G b 1Y H T AR,
Tl TBT & Tl 3N 37 W & fergl
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9197 HTRd BT FT T8l ATl S rdsde 1 forwr @ b worifas apond) |t e a8 2,
ofeT s o AT sraet T2 el 21 fh & a1 o Fed € fp or anfde afiw
TSt 3ol TEl e, a1 39 A9 B wrse? & 9 G B o, e fav
e 971 21 218 B e a7 e ererife s R 91 56 i Rears 2, anmg
91 Hd JE1 H 8 Bl DR T8l del dredl g, ..

MR. CHAIRMAN: Please conclude.
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TS & foly ge1 17 91 39 Het & S A AT T8 Bl &l drg ow frd o) e
g St 7 39 &7 IarRn fs AT T8 ® g ol 3R S | offg & i 7E N
BT 30-30 ART BT AMTEAT BT 21l I URAR P AN 12-12 AT ofcd 7 X1 P78 1
g =1 erot AT # fora 2 fs gt liwae ofd i & forg OO wgarem (99T &l
°el)... 39 3f0e™ B @dH B B BIRE 1E) 31 @it 9 dsl, e ¥ agl,
cifep=1 e, STaTeveTa 3w sfewT it o1 o formra 8, Sud! gaie &1 1 3791 T8

NG 7T B ... (HTET). ..
MR. CHAIRMAN: Please, conclude now, Tyagiji.

it & . =l : 9w fAvwd g7 SRRl @) 521 2, [am ad areg @) dl B, a8
S HIRd HIdT Bl 7, 98 39 S Bl 2l

MR. CHAIRMAN: Please, conclude now, Tyagiji.

ot &3 @i, eyt endyr @1 enfRadt U g Wiy, e fared) e o
sfea giter & foy vE1 21 I8 Teds H a1us 910 W HRal &

"8 AMIRT AT 2 fh T saRT oo 21"

it ¥ 3ETEA (9fvaHt ST ¢ 9%, BT Ord Ugd A i R e a8y W
e SR 7 FA9 9T, o i g9I) A1l § 98 ©iF A U@ e 2 o w99
Wﬁ?ﬁ, g eigret 3 gadEdt 22 Sir, my Hindi was so bad. So, T could not answer his
question. So, he tried the same words again in Urdu and my Urdu was almost zero. So, the exact
words he used were, TG 3T , U dd et 317 TE9 STHT? 1 did not have the answer, SIr.
So, my Pakistani friend asked me the same question in English, “Which is the most inclusive,

which is the most idealistic, which is the most egalitarian book written in the last 5,000 vears.”
And, he answered in Urdun S¥¥-Y- %@, the Constitution of India. Sir, through this simple

story, this pays our Constitution a great compliment.
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Today is not the day to try and be regional. I was very tempted to start by saving that
the first four names, if you look at the draft of the Constitution, Dr. Sarat Chandra Bose,
Dr. BR. Ambedkar, Shri Kiran Sankar Roy and the great lawyer Mr. Frank Anthony were

all sent to the Constituent Assembly from the State of Bengal where I come from.

Sir, the Americans have the shortest Constitution of 4,000-odd words and we have
the longest Constitution in the world with 1,11,369 words. That is a lot of words. We
were the 25th country to get a Constitution and we would have inspired another 150 after

us who have their Constitutions.

Sir, more than the words, sometimes, films tend to capture the mood even better.
Fifteen years ago, there was a very nice film made on Dr. Ambedkar. It was a biopic.
And, if you look through the credits of that film, they have a story. The screen writer of
that film on Dr. Ambedkar was Sooni Taraporevala from the minority Parsi community.
The Director of the film was a staunch Hindu from Maharashtra, Jabbar Patel. The role of
Dr. Ambedkar was played by the legendary Muslim Malayali actor, Mammooti. As 1 said,

some times, films have their own stories to tell.

Sir, before I move on to make some specific comments on the Constitution, how
we faired in the last 65 years, we would also like to recall, on behalf of the Trinamool
Congress, the tremendous contribution Dr. Ambedkar has had beyond the Constitution on
this happy occasion. For one, the Ph.D. thesis which he wrote was the basis of the Finance
Commission today. A paper he wrote is the basis for the setting up of the RBI. The book,
‘The Problem of the Rupee’, actually is an outline of the guidelines of the RBI Act. Sir,
this is a great occasion to celebrate, this is a great occasion to commemorate, but, I think,

this is a great occasion also, with celebration, for some reflection.

Sir, there were two points [ wish to leave behind here, first for reflection. Twenty
years before the Constitution, the great Mulk Raj Anand wrote a book which we read in
schools, called “The Untouchable’. Sir, in the Mulk Raj Anand’s book written in 1930s,
he tells us a story about the day in the life of Barkha. Barkha was a young man from
an untouchable caste. The generations of ancestors before him did an occupation, and
Barkha had no choice but to follow the occupation of the caste, which his ancestors did.
What did he have to do? He had to scrape the latrines of human faeces. The way this was
done was it had to be first scraped and then put on to a basket on his head and, invariably,
when he would carry the basket of faeces, some of the lumps would fall on his body. Sir,
could there be a more cursed occupation? Could there be a more worse way to condemn

for life? Sir, the injustice which Mulk Raj Anand described was made even worse because
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the people in the community where Barkha would do his cleaning would not pay him

much money and even they would shrink from his curse.

Sir, the reason [ bring this story of Mulk Raj Anand up today is that it has been sixty-
eight years since Independence and eighty-five years since this book was written. There
are still more than one million Barkhas, one million manual scavengers in this country.
Sir, this is a reason to reflect and a reason to pause. Here, in Rajya Sabha, as we debate,

deliberate, legislate and sometimes agitate, we have perhaps a reason to contemplate.

Sir, the second reflection is on the work ethics of the Constituent Assembly. They
prepared this monumental document in two years eleven months and seven days, under
three years. How are we doing with our work ethics? Let us remember, since 1996, it has
been 19 years; see how our work ethic has been! The Women’s Reservation Bill is still
pending here for 19 vears. There are two ways of looking at it. You stand up and make a
speech and say, “Yes, we want Reservation Bill”, or you act. I think, we, in the Trinamool
Congress, have acted. We have thirty five per cent of woman Members in the .ok Sabha,
12 out of 34. T would urge more political parties, across the spectrum, not to wait for
the Women’s Reservation Bill to come but act. Sir, it is the same with the GST Bill. The
Constituent Assembly took three years to do it, but the GST has taken us three years!

Sir, let us move on to something which the Leader of the House had spoken about
and many of esteemed speakers before me have referred to the debates of the Constituent
Assembly and to the great work which they have done. Sir, I want to go one step back.
How was the Constituent Assembly formed in the first place, in July-August, 19467 [f you
go back to the British Government of India Act in 1933, the State Legislatures had their
ownrepresentations. In 1946-47, when the Constituent Assembly was formed, these were
indirectly elected from the States. And that 1s why all these great men and women who
were part of writing the Constitution, were indirectly elected Members. So ina way, they
were precursors to this Rajya Sabha. That is the very basis of this Constitution. So one
gets very disturbed and saddened that a lawyer and an eloquent speaker, like the Leader
of the House, outside the House makes statements demeaning this Rajya Sabha. And 1
quote the Leader of the House, "it 1s a serious question in the Parliamentary democracy
wherein Bill after Bill, the wisdom of a directly elected House is questioned by the
indirectly elected House." I have to tell through you, Sir, to the Leader of the House,
please do not indulge in cowboy constitutionalism. This 1s cowboy constitutionalism.
Because it does not suit you know, because your party has fewer numbers than what

you want to in the Rajya Sabha, so you go back and question the basic foundation of our
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Constitution. Sir, this is cowboy constitutionalism at its worst and this Government is
getting a reputation for indulging in cowboy constitutionalism. Sir, the second example
of cowboy constitutionalism, I want to give you. If you track the number of Ordinances
which have been passed since Independence, for every ten Bills passed under Pandit
Nehru, every ten Bills made into an Act, one was an Ordinance. You come to the 1970s
with the Janata Party, for every ten bills, 1.6 Bills was an ordinance. You come to the
UPA T and I1, for every ten Bills passed, 1.9 was an Ordinance. What the numbers say
for NDA? In the last 15 months, for every ten Bills passed, three is an Ordinance. The

message 1s clear, stop indulging in cowboy constitutionalism.

Sir, battles over history are not uncommon in healthy democracy. So when the
leader of the Communist Party of India accuses the far right of trying to worm their way
into the Constitution, perhaps, someone should first hold the mirror for him. Mr. Yechury
has spoken in detail and look for a certificate which he finally got from the President of
India in 1992 talking about the role of the Left. We all know, who read our history, what
the Left were doing in 1947; what the Communist were doing after that in 1962. But I

don’t want to indulge in rhetoric...
SHRI D. RAJA (Tamil Nadu): What were vou doing?

SHRI DEREK O® BRIEN: I will just tell you. Sir, I don’t want to indulge in
thetoric. ... (Interruptions)... 1 have a quote here from a book ‘Different Paths, One Goal-
Communists and the Quit India Struggle’; four lines from Shn E.M.S. Namboodiripad.
I quote from his book, "It is true that we did not participate in the struggle. We did
commit the serious mistake of denouncing the leaders and participants in the Quit India
Movement as agents of fascism and Japanese materialism.” This 1s one quote from no
less a Left leader than Shri Namboodiripad. So, when I hear the stories about nationalism
and the BIP trving to worm their way into the Constitution and the Freedom Movement,

everyone is qualified to talk about it, but certainly not the Communist Party of India
{Marxist).

SHRI D. RAJA: But Communists were in large numbers arrested during that period.
You should ... (Interruptions)...

SHRI DEREK O’ BRIEN: Sir, don’t tell me.. (Interruptions)... Sir, 1 only
...{Interruptions) ...

MR. CHAIRMAN: Please...(Interruptions)... Please .. (Interruptions)... He is not

conceding ... (Interruptions)...

SHRI DEREK O° BRIEN: I only quoted Shri Namboodiripad.
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SHRI TK. RANGARAJAN (Tamil Nadu): The freedom movement have three

approaches...{Interruptions)...
MR. CHAIRMAN: When your turn comes, say it. ...(Interruptions)...

SHRIT K. RANGARAIJAN: One by Gandhi, one by Subhash and third, Communist.
...(Interruptions) ...

MR. CHAIRMAN: When your turn comes, say it. ...(Interruptions)... When your

turn comes ...(Interruptions)... Please. .. (Interruptions)..

SHRI TK. RANGARAJAN: You cannot accuse us. You are not God.
...(Interruptions)... Your party is indulging in...{Interruptions)...

MR. CHAIRMAN: Please, please. .. (Interrupiions)..  Please sit down.

...(Interruptions) ... Please sit down.

SHRI T K. RANGARATAN: What are you talking? .. (Inferruptions)... It is only
history. ...(Interruptions)...

MR. CHAIRMAN: Please sit down. ... (Interruptions). ..

SHRI TK. RANGARAJAN: Many sacrifices were made by the Communist Party
for the country. ...{Interruptions)...

MR. CHAIRMAN: Please sit down. ...(Interruptions)... Continue.

SHRI RAVI SHANKAR PRASAD: Sir, there 1s a need for tolerance.

...(Interruptions) ... There 1s a need for tolerance.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, since the hon.
Member named me, let me clarify what vou referred to, Shri Derek, as ‘cowboy
constitutionalism’. In bicameral-House based democracies, it 15 a debate all over the
world. Britain started this debate in 1885, which continued till 1946. For the last two
decades, Italy had this debate which has culminated in a decision last month. And,
therefore, in a bi-cameral system, the relationship between two Houses is a constitutional

1ssue, not a cowboy issue.
MR. CHAIRMAN: Thank you. Yes, you continue.

SHRI DEREK O’BRIEN: Sir, I thought, on this happy occasion, when I have used
the term, it would be taken in the spirit, but the debate shall continue. And T am glad [ said

something strong enough to...
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SHRI ARUN JAITLEY: It is a debate, not a quiz.

SHRI DEREK O’BRIEN: Sir, for smart one-liners and tweeters, debates are not

used...
MR. CHAIRMAN: Above the belt, please.

SHRI DEREK O'BRIEN: For a serious debate in Parliament, Sir, we have done

some serious research. This is not a quiz, Sir. This is a debate, I agree.

Sir, now that we have done with the Communists; and I am only talking about the

history. So, I am only quoting published work.

SHRI TAPAN KUMAR SEN (West Bengal): There are many brands of history;, your
brand of history; their brand of history. There are many brands of history nowadays.

MR. CHAIRMAN: Please do not do it.

SHRI DEREK O’BRIEN: I am only quoting ideologues, and I wish to do the same

thing now.
SHRI TAPAN KUMAR SEN: You have quoted it; no problem.

SHRI DEREK O’BRIEN: Obviously there 1s a problem because you are getting
upset. But it 1s okay.

SHRI TAPAN KUMAR SEN: There is no question of getting upset.
...{Interruptions) ...

MR. CHAIRMAN: Please sit down.

SHRI TAPAN KUMAR SEN: In Indian politics who dared to have that kind of

courage even to admit a mistake. Have vou seen it in writing?
MR. CHATRMAN: Please sit down.

SHRI TAPAN KUMAR SEN: Have you ever seen it in any politician? Why are you
talking of this?

MR. CHATRMAN: Please. Mr. O’Brien, please continue.

SHRI TAPAN KUMAR SEN: Please count how many of them were in jails
throughout their lives.

MR. CHAIRMAN: Precious time is being lost. Please continue.
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SHRI DEREK O’BRIEN: No, Sir. It is okay. Sometimes this surround sound is
slightly distracting, but it is nice.

Sir, in 1948, the Constituent Assembly was formed and the drafting began, as we
read in the history books, most of the drafting was done from 1948 to 1949, and the
famous speech was made by Dr. Ambedkar in November, 1949. So, 1948 and 1949, these
23-24 months were very important for the drafting. Sir, on the 30th of January, 1948, a
sad incident, a tragic incident occurred; one, which Pandit Nehru said, “The light has gone

out of our lives’.

Sir, a few weeks after that incident, the then Home Minister of India, Vallabhbhai
Patel took a decision. What was his decision? He banned the RSS. This is very interesting,
So, even though the Communists had someone on the Drafting Committee, making a few
points or what, I do not know, but the RSS was banned in 1948-49. Sir, I have a quote
here. Today 1s a great occasion where we need to find out what 1s the ideology in place;
either we follow (a) or we follow (b) -- T will come to (b) later. I have got a quote here,
Sir. This 1s from Guru Golwalkar from ‘We, or Our Nationhood Defined’. These are five
lines, Sir, and this is the quote from the book. "The non-Hindu people in Hindustan must
either adopt the Hindu culture and language, must learn to respect and revere the Hindu
religion”. The glorfication of the Hindu nation, this 1s Guru Golwalkar. "They must stay
in the country wholly subordinated to the Hindu nation, claiming nothing, deserving no
privileges, for less any preferential treatment, not even the citizens’ right”. Sir, these
are not my words. These are Guru Golwalkar’s words. The Prime Minister is here this
afternoon to speak on this debate. This is a great and momentous occasion to either tell
us (b), ‘the Indian Constitution’ or (a) ‘this doesn’t work” because (a) and (b) cannct go
together, Sir. They cannot go together; they are miles and miles apart, Sir. That was, Sir,
in 1948-49.

Now, you come to September, 2002. Another ideologue or a modern day ideologue
doesn’t have the same stature, maybe as Guru Golwalkar. Sir, this is September, 2002. T
am not getting into the details of 2002; 1t is not a good occasion, Sir. But this is the quote.
"In India, Hindutva has more legitimacy than the Constitution", Shri S. Gurumurthy,
September, 2002.

Sir, we did not hear these voices for 10-12 years, but these voices again have come
up, and come up and come up. But there is a good news. In December, 2014, just about
300 and something days ago, Ms. Mamata Banerjee made a statement on the Constitution.
She said, I quote, "The Constitution 1s the only holy book of this great nation".  And, on
November 27th, the Prime Minister said, I quote, " The Constitution is the only holy book
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for this Government". I was hearing his campaign, I was hearing the Lok Sabha Speech.
But, Sir, this is the great time to clanfy whether ‘A’ is right or ‘B” 1s right. And, which 1s
the true holy book of this nation?

Coming to the federalism, if you look through all the one lakh eleven thousand words
of the Constitution, you cannot find the word “federalism’. Itis nowhere mentioned there.
But the 1st Article clearly savs, "India, that is, Bharat shall be a Union of States”. We
already have had so many debates on federalism. But, I would like to give one example
only. Itisa pity that bahar Mayawati is not here today because I thought of this after she
had spoken.

Now, come to the devolution of funds. Twenty-six funds have either been reduced
or their percentage between the Centre and the State has been flipped around.  And, the
Centre has stopped funding eight funds to the States. I do not want to go into a technical
accounting debate. One example is the Backward Regions Grant Fund (BRGF). That
has completely been stopped. If you look at the BRGF, who does it benefit? What are
the social categories that it benefits? In rural areas, 46 per cent Scheduled Castes and
Scheduled Tribes and 40 per cent OBCs. On the one hand, you are celebrating Dr.
Ambedkar’s birth anniversary; on the other, you are taking away the BRGF from the SCs,
STs and OBCs. In the urban areas, 47 per cent SCs and STs and 9 per cent OBCs are
benefited by this fund. So, there are so many points on federalism, the Niti Aayog, the
Planning Commission, and the Prime Minister sometimes calling up the Chief Secretary.
But let us bring this debate down to those details. Suffice to say, talk about the cooperative

federalism. But, on the ground, stick to operative federalism.
MR. CHAIRMAN: Conclude, please.

SHRI DEREK O’BRIEN: Sir, there are only two more points. If you, very quickly,
go back to the origin of the word ‘secularism’, it comes from the Latin or the Greek
language. In the Latin or the Greek ‘secufam’ basically means “that which is not church’;
‘that which is not religion’. So, seculam means anything of the world which is not church.
We have gone into a debate, the Home Minister made a statement on the Floor of the Lok
Sabha about what he thought of secularism. And, there have been countless statements
being made outside. But what was missed out that same day, the highest Law Officer of
the land, three times, when he read the Preamble or referred to Preamble in his speech on
Law Day, he did not use the word ‘secularism’. Was that a mistake? Was that the fringe?
Was that the mainstream? And, the danger here is that the *fringe” and the ‘mainstream’

are blurring.

Sir, I need another five-six minutes only.
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MR. CHAIRMAN: No, please.

SHRI DEREK O’BRIEN: Sir, there are people who have spoken for forty-five

minutes. So, please give me some more time.

I propose to please include the word “pluralism’ in the Resolution, which comes

here, because that 1s very, very important.

I have just two more points to make. The Leader of the House, very interestingly,
took me back to the History class. 1 quote, "The constitutional systems are used to
subvert the Constitution." He gave us the example of the Weimar Republic and Germany.
Step one, burn the Reichstag Parliament; step two, muzzle the media; step three, lock up
the opponents; and step four, the economic agenda. Yes, 1 know, he was alluding to the
1970s. And, some of my friends here may be queasy in their seats. But that is history.
What caused us more concern was -- when he spoke about step one, Parliament hatao;
and, step two, muzzle the media -- that this was, perhaps, a sub-conscious baby. The
subconscious plans are coming to light and, that 1s why this  Weimar Republic part of
the Constitution 1s so stuck in the head. Is this a plan? . (Interruptions).. But, thankfully,
this plan got scuttled after what happened in Bihar, and, that is why we are here, Sir. In
conclusion, Sir, as our young men and women go across the world in so many things and
make ourselves proud, we too, when we were making our Constitution, took so many
1deas from across the world -- the concepts of liberty, equality and fraterity were taken
from the French; the concept of Directive Principles was taken from the Irish; the Judicial
concepts -- some of them -- were taken from Japan; the concept of federalism was
taken from Canada and Australia, and the Soviet Union, they say, gave us the Planning
Commission. So, this is beautiful, Sir But I want to leave you with a thought. Let me
leave you with a constructive suggestion, because, otherwise, the cynicism of having this
two, three days” debate will always be there. Our constructive suggestion is for young
people between 18 and 30, so that they don’t feel that we are only coming and making
speeches and referring to our 1,13,000-words book, and we are not living the book, we

are not breathing the reality.

Sir, I conclude by making a positive suggestion. Next year, Sir, before we make our
speeches, we propose to have a CAM and this is a thought T want to leave behind with the
Government. A CAM is the Constituent Assembly Module. Set it up inDelhi. Let voung
people between the ages of 18 and 30 come there and, actually, experience this module
where they can, actually, take up issues, discuss these issues and see how legislation 1s
done. Sir, this 1s an idea we want to leave behind, because, as we say, we have to learn

from the past, experience the present, and prepare for the future. Thank vou, Sir.
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SHRIMATI SASIKALA PUSHPA (Tamil Nadu):
*Hon’ble Deputy Chairman Sir,

First of all, as a citizen of the largest democracy of the world, I would like to thank
Puratchi Thalaivi Amma who heads the third biggest regional party in India, for giving
me this opportunity to take part in this debate held on the *Constitution Day” that marks
the 125th birth anniversary of Dr. Ambedkar.

The contribution of Dr. Ambedkar, in the making of the ‘Constituion of India’
which is accepted by people belonging to different languages, religion, race, culture and

tradition is worth celebrating,

But when we analyse whether we are walking in the path of our forefathers and are

following their principles, I would like to recall,

‘On December 13, 1946 Pandit Jawaharlal Nehru moved the Historic resolution
which laid down the fundamentals and philosophies of the structure of the Constitution.
One of them was about the territories of the republic and its sovereign rights. In the light
of the above statement with regard to the territories of the republic and its sovereign

rights, are we abiding by the Constitution, in the 1ssue of Katchatheevu?

Weexchanged enclaves of Bangladesh with enclaves of Indiathrough a Constitutional

amendment. Was Katchatheevu given like that?

‘Our Hon’ble Chief Minister again and again was reiterating the Government of
India, not to treat the international Mantime Boundary ILine with Sri Lanka, as a settled
question, as the constitutionality of the 1974 and 1976 agreements was challenged, and
our prayer before the Supreme Court 1s, to declare these agreements, as null and void,
in the absence of the required mandatory Constitutional amendment. In this issue, our

Hon’ble Chief Minister personally filed a writ petition.”

Katchatheevu, which was once a territory of India was given without the consent of
Parliament. Several thousand lives, particularly of the fishermen are at stake due to the

ceding of Katchatheevu.

Our ancient kings had solved problems with neighbouring countries before the
enactment of the Constitution. A king of Sangam age by name Cheran Senguttuvan
crossed the Gangesriver, defeated his enemies and hoisted the Chera flag in the Himalayas,

brought stone from there and erected a temple for Kannagi using that stone. It is history.

*English version of the original speech made in Tamil.
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[Shrimati Sasikala Pushpa]

King Narasimha Varman-I who ruled during AD 630-668 won the war against Sni
Lanka. King Paranthaha Cholan-I who ruled during AD 907, defeated the Sri Lankan
army and got the title “Eezham Kondan’. It is history.

King Raja Raja Chola-I received the title Mummdi Cholan' for conquering Northern
Sri Lanka and Anuradhapuram by defeating Mahinda-V of Sri Lanka. Above all, King
Rajendran-I established his rule in entire Sri Lanka after conquering the entire nation. It

1s history.

The issues with the neighbouring countries were settled easily during ancient times
when there was no Constitution. But now we are not able to solve the issues when
we have a Constitution. This shows that it is not enough to accept the Constitution. Its
provisions have to be implemented in its true sense. Our Puratchithalaivi has urged the
Centre to intervene in the issue of Tamil Nadu fishermen and to retrieve Katchatheevu. I
would like to ask the Hon’ble Minister whether he is willing to interfere in this issue.

One of the salient {eatures of our Constitution 1s Directive Principles of State Policy
(DPSP) which is enumerated in Part TV. It says, as per Article 51 (a), ‘it is the duty of
the GGovernment to bring international peace and security. What steps have the Union
Government taken to enforce this Article and to bring peace when the innocent Tamils
were being brutally killed in Sri Lanka in the name of civil war. Have we taken any action
to bring peace in Sni Lanka as per Article 51 (a)?

Not just the people of Tamil Nadu or India but the Tamils living all over the world
are asking this question to the “the largest democracy’ on this Constitution Day. A
country with a population of just 2 crores is carrying out a Genocide and a country with a
population of 130 crores is not able to bring peace there.

T would like to recall the resolution passed in the Tamil Nadu Legislative Assembly
by Puratchi Thalaivi Amma, urging the Centre to move a “strong resolution’ in the United
Nations Human Rights Council (UNHRC) for an international probe into the alleged
war crimes and genocide that were committed in the final phase of the civil war in Sn
Lanka. What is the stand of the Central Government on this issue after the resolution was
passed?

Dr. Ambedkar had mentioned about Centre-State relations. He advocated a ‘strong
Centre and independent States’. We are asking for a strong centre. Due to the strenuous
efforts of our Hon’ ble Puratchithalaivi Amma, 69 per cent reservation for Other Backward
Classes (OBCs), Scheduled Castes and Scheduled Tribes, is being provided in the field
of education and employment in the State of Tamil Nadu. When there was a threat to this
policy, she made necessary changes in the policy and added it to the Ninth Schedule of the

Constitution to protect the policy. She gave protection to the policy of reservation.
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I am proud to mention that it is the ATADMEK Government that gave life to Articles
15(4), 15(5) and 16(4) of the Constitution and safeguarded social justice. Ttisthe ATADMEK
Government led by our Amma which strengthened social justice following the principles
of Dr. Ambedkar. Sir, when we are celebrating the birth centenary of Dr. Ambedkar, 1
would like to mention that it is the ATADMK Government led by our Amma which has

implemented his principles.

As per Article 21 of the Constitution, our Amma provided free patias (land titles)
to the Narikurava community. The Govermnment of Tamil Nadu headed by Hon’ble
Chief Minister Puratchi Thalaivi Amma is the first ever Government that provided
Animal Ambulance service as per Article 48 of the Constitution. Our Government had
built gardens for butterflies. Our Amma had sanctioned Rs.20,270 crores as financial
assistance to set up women’s self help groups to improve their standard of Living. It is a

significant achievement.

Our Puratchithalaivi Amma made Tamil Nadu the Numero Uno State in India in
Wildlife Conservation, by implementing the principles enshrined in Article 48A. Sir, as
requested by our Hon’ble Amma, all languages in the Eighth Schedule of the Constitution
has to be made the official languages of India. Tamil has to be made the Court language
in the Madras High Court.

The Government of Tamil Nadu headed by Puratchi thalaivi Amma respects,
celebrates and always acts according to the Constitution of India. I conclude my speech

by conveying my Constitution Day greetings to one and all. Thank vou.

M Ier sroEe: wafy AR,
"ATSdT HIR G, § BT g WRA & HAT B aa |
Feg Hidl o1 § oedn g arffa, wifh aga d sy
Ig I fopan & 91T 9Ted Bl gl

R, BMY T[S dIel BT gad [T 2, o # RA-F7 a6 60 ATl b BRI B
BRI &) el Wie[? el (o T @ie[? die] b 7 die?

"G IR T B AS T fhm 27 el 2f17 2,
dfb fagr | b gy 2y e 20w are?
TR 1 1 3 31 Ay AR 3R A
STGIFTH B 8 SIGT *27 .(FQEH)....

SHRIMATI RAJANI PATIL (Maharashtra): Sir, * is unparliamentary.
...{Interruptions) ...

*Expunged as ordered by the Chair.
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MR. CHAIRMAN: Silence, please. ...(Interruptions). ..
sft arelt saR FERT (IER) @ W=, 7% sFmfermic € 21 ... (=aT)...

MR. CHATIRMAN: Please use parliamentary terms. ...(Inferruptions)... Anything

unparliamentary 1s deleted from the record. ...(Interruptions)...

off IS ST : 319 Sud © [IgR H uwdT gl § &1 e dld 8, W g
=l ...cEmEm)...

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFATIRS AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRIMUKHTAR ABBASNAQVI): Sir, aaluisaparliamentary term. ... (Interruptions). ..

Sir, aalu is not unparliamentary. ... (Interruptions). ..
MR. CHATRMAN: Silence, please.

oft TFST S : U%, SI. 96T AIed AHSHY ol 7 9 bl Aiae &= s
ol WG ofl ©) ke § 271 ol w) St wfourT g o), Swd s 9rer |wid
SFdSEY Sff 7 FIfteT ST & TRRAT & A 984 981 B [P 519 26 TIHR, 1949
P ST, TET ST IFFSHT Sft 7 AT BT FIIC ST, Tol< WG 30N 9ied sarstdrd
2% Sil 1 =T, TS T S2 M T8 G171 27T - 961 Aed SFS®, 37 2l WA &
et Rreger 217 Af9EmT g # S1L 96T 02 ares o] off | fhet & ey as aads
TE1 fpam| €1, 9191 TR ards®Y ofl o9 Ugls ded 9, 19 TPl & 187 dod 21 3FR
3NTST 731 Hlg ATECY 98 o1y, Of ¥ Ay &1 aew o 9161 9red & <5d 1%
¥ fRrfr off 19 & RT3 Tpd 7 I 9, 99 301 @ 1 0 Bl Hiepl T8 et ol
Gfh 1. 9191 AT IS HR Sfl B HERIS WIS TRbars Sff 7§ whiaxidrg g1 off,
gufery S ssiar Tt &Y, dftheT HeH-HeH U= 1971 HISd 6T AUHT BT BT a9
S 4141 9ied 3R sd? ol o Fied) wied o1 Mgy fban swib ag o i fb epr §
i et TGN AR AT wargd b HeH 8 sl ave & quHE idl WA, df st
Flen<t el | Pw WIEGT 8] 8, feth Hel qade I weel aifsy @i a9 I Tafvwpd
fed@ Rl Fa1” ®t RITTAT B T1ET Aed IFdSdY Hae gdR W8, 9 AR & A
T 1 TR I X, I [ SfdTe $ faRie e ok 3= argdvt &1 R e
AE TG, § a1 I 9redl &, 6 S g e, o 2, ST arqdvt &1 ST Wi g B
A & foa7 ot g & fav 3w & Tgr & fy amemn, e &1 gRen w3 & fog
&1, ST T o fory dw= ofi i &t 9wrs w31 & forg vz 3 9w got o), R 3 gt
I TR JMETRA 21, 5177 9% aMene Tl <1 7a &g, el 7 =1qd vl 1T u% e 2T,
b=t drg | ol A8 o™y AEnRd e whH dod] 1) 2l Sur § 6,400 ifei @5 v
o geifery Sor # fwwar &1 Aglar aviar =
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HE I, 141 WIS ARS®HY 7 [T 13 ARER, 1935 B H8RI; & 1@ el &
airer H g fan fh § forg, § ofR #Rr o gt 9 gen @, <iftes aife fawg o g2
TVE U TN HU A=A P12, Afes forwwa w2, afe &9 1ia & 9rew T s, ar
#§ feg gt 7 72T T o) 91 AR ardsar | f&7id 14 9qaER, 1956 BT ARGR A
Siene dig o b et o ol aliv ue ad Hied @1 e o, wwar wx enenRa g+ e wiaw
g ofl 7 v=reila soun @l foar ¢ 9Rd @1 fawn 2R 2500 Hre ysd (X1 9Rd dlgH
oml 21 Y g <1, 9 i 2 SR doT ard W a1, SEw do ardt | dlg o sk fa A
So aret W gt o | et gl A1 L (@),

sft &30 @l afe st A w=h 2 a9 2, 1 amg A 5t wedt @ oS S
..(T9EH)....
sft e sreTEet: ugi Hall 9 @) ara el g1 vE) B L (@aE)..

HEIGH, HY Dy @l Hddd I8 8 b 9167 Wed adsdy ofl o fha 1w wHdr v
anerTRa ofll 9197 |red erdedy ofl 3 gH R b arg a4, s g+ 9, 3r9d Wi
&, 319 foret 9, 3 ToA ¥ W A TS 21 ARG B Ul Folgd B & oy qreT
TR erdsde ot 7 wfaerns e ens 919 wed & wiu 1w =4l g1 @) 2, U% 95d
ored) 91 B, dfep H emuenT s g aarr arar g 6 e a9 9 aredfafed) T8t
S 1A 2, dfdr st W) wig-wria § sremar s1ver 8 a9 oy dard | H 9, 2
3 9ft wrar H 2 g 1 @i A g ] b, 2rd Serd § b A arir ed 1 L (raem)..

Helad, A Hid) of) sfe e H gae €1 adHn aredn § b dw o diage el
e7TgT T2 B TRT IR-IR HET B gat 57 @ 21 T AT off 9id w8 € o ARy e,
B MY Fiehd & fF 597 TR HI STeat ¥ Sleat oI alfey) ¥ we aredl g & T
Hia 1 oft STeat TE 1 Sdt | # 519 G 370 61§, | AR A2 oyl . (FGEH). ..

sftwurafar: 9@ ) 39 29 A

#ft IS AT Helgw, wid § @i & Wl er, a9 wide urd g | o gufeny
#§ fadh g1 €) we ared € b 59 gr9w H 39 R @1 fare 981 i afeyl wrd &
aiepet=r # faern ver oft g7 wnfeyl avi g9 i 2, difte i Y g9 <1 A & a1g i
BTG . .(FGET).... Tel, T SR Te ! oGl ... (JTEIH)....

TR IR, T+ BT AdAd T8 & (b AT I8 =@l 81 181 & 3 39 Iwar 7 ufy
g, 26 TIGT BT lGeTT fSa=T & w9 7 A7 BT AT fopam &1 TH AR @1 39T- 31911
A ad P D1 Aipr G 21 i aga afean 2, dfe Tt ara Wafen gl
Aifeyl 2rR R Bl dr e ard afedr T€l g, 1 39 HReT ol ya &9 s R
ST Bl STe1di] 39 U & fIar 9141 wigd amdsay | ygd 9l @ by 9w
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EIRGHEETIEEN

TE ATV © 3R 4] FART IRPR 1 I5 301 21 M7 AR fepar=iT W pIf3ren &, smaapt
Y 15-20 HTd aeh &l (e arefl 781 21 ... (FaE™).... 3mue! R # | fba 18, a8
AT T 21 B9 B8R & ARl &1 ST @ €, Fifh 4 d, uee AR 30
off At PR it g R TEL 3 <, SR 58 U TR A 1 B fhan A SF
Ugel U | ST A o, gaferg 2 e 7 W e aned 9 anw S gen @Ry Ay, d |
at frel .. (...

sft . W, awft: ey =t e T L caE)..

ft wamafa: whs il ofl, 32 9 kb

oft THETH ASEe: et HA) St @ I, SHY AU 17 . (FT). ..
sft gt areTae S, o ANy FATG ST

51l XS JASIEel: WY, ST 731 v € f At AN g1 wed &1 Afegr T81
BIAT, 1 H o |9 A T e HRET gae afgar € &R e S 9T 1 o st
ATSANG o1, Sferd, aa R, fewg-wRraer i fopelt e o1 faame 7et @t 21 Fererr
g 2, fawg ¥ oot €, W ey 2, A 4 erut 7l €1 519 a9 9 erve 9 g1 © a9 db
ueh il e ur ween qivima g geifery o1a A @ arqifsrer 7 o, # airqdh |ey o, Jf
@ o @ & foTg 3 3yl wUIE S o, g1 Wuie o o orT w4l fadi 7 amget
Hyid BT arfey, S gena W S anfey, wre) faRe B qiFer a5 & @ gl e
grelr 21 ST ey w9 A iaey 59 3189 B SR aRg I I 81 W B
RIfETT o T STRIaR 1 Wl 1 2| 7 7R 3 1T § 91 YoIRT @R 731 g §
f& My afex aMgyl I A € 5 oM d I3 W &4, 1 H AR 1 arex et gl
el PHRT el Sil 3 aefran o1 o Afa § S ux a9 siifa qgl us of), # 98i s
1 o) & g fob a0 s e 2, Tar =&Y g1ar aifey) a9l i a1 wifl Hied J wdw
e =nfenl &9 <fad @ €, B9 gieve a7 21 A wfex A orar g, # g dfex 7 o g,
T wfeR A S g, 7 = 7 o g, 1 [egR 7 o g, 7 wisis 7 9 S g, 1 wedt
SIE X ST &) 9167 |red o1 w@faer |t avt & i o = & arar | 8,
sty |aa™ o= w9l B3 1 59 fo7y H AR T TG BT €)1 81T AN 1 84
TSN DT STl Uid 9id deb his fddl 78] ol HigT St Bl SR a1 o dxdl
T TR ATS]-aT9] ATel Fiefd T8 o, SHBT THs AiG ] il s WA § od 81 F war
JIerd 81 &, e SATET T Sl 81 21 31 9T & o SART Al g 7oiqa ©
MR 5 HIErT Bl woIqd B & (ol 59 | AN D IReT | S W, ST Wik |

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, I would like to thank vou for
giving me this opportunity. Today, we are commemorating the World AIDS Day.  So,
I appeal, through you, to the hon. Members and to the fellow citizens of this country to

make efforts to see that the ATDS is eliminated from our country. Sir, I also urge upon the
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hon. Minister to bring the AIDS Bill quickly and also to take action to see that the review
is done on the Supreme Court judgment on Article 377.

(MR. DEPUTY CHAIRMAN in the Chair)

Sir, coming to the topic of the day, I stand here to pay my rich tributes to Pandit
Jawaharlal Nehru, Sardar Vallabhbhai Patel, Babu Rajendra Prasad, Maulana Azad
and other Members of the Constituent Assembly, who laboricusly gave us this piece
of document which helped us throughout these vears to live in peace, tranquility and
keep the brotherhood alive. Today, especially on the year-long celebrations of 125th
Birth Anniversary of Dr. Ambedkar, I would like to state that he was a great visionary.
Much has been said about him. T don’t want to repeat the points already made like Dr.
Ambedkar’s relations with Gandhiji, contribution of the Congress Party in seeing that
Babasaheb occupied the key position of responsibility to finish the agenda and also to
discharge the duties as the Union Minister. 1 don’t want to repeat what has already been
said. Twould like, as youalso directed me, to react when my turn comes to the comments
of the Leader of the House and also of Mr. Venkaiah Naidu. 1 will do it at a little later
stage.

Sir, when I speak about the Constitution and Dr. Babasaheb Ambedkar, it reminds
me of my student days and a small play led by one Dalit Poet, Mothkuri Johnson. He
portrays a small ladder. It 1s called *The Steps of a Ladder’. The four people will occupy
the four steps of a ladder. The top would be a person with a sacred thread and a tilak.
The second step is occupied by a man with a sword. The third step is occupied by a man
with a balance in his hands, and, the fourth step is occupied by a man with an agricultural
implement in his hands. To the one who is carrying that ladder -- he carries it on his
shoulders -- the commentator asks, ‘“who are you?’. He says, ‘I am outside the pale of
this four Vama system. [ am carrying these people for decades, for centuries’. Then, he
asks, “why are you looking a little disturbed’. He replies, *“for the last so many centuries,
while I was bearing this load, I had not been experiencing any discomfort because they
were static. But, of late, they have started exchanging positions. They are going up and
down. The third man is trying to go up, and, the fourth man is also being pushed. While
this movement i1s going on, I am feeling much more pressure on my shoulders”. Then,
he asks, ‘what do you want’? He replies, “Sir, [ also want to go and occupy one of those
steps’. He asks, ‘how do you do’? He said, “my name is Bharat, [ am the son of Bharat
Mata’. Then, the commentator asked, ‘what is the problem now’. Then, he says, “if you
don’t find a way, I will not bear this load for any long, I will throw it down’. Then, Bharat
Mata comes with Ambedkar’s Constitution to solve the problem of equality.
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[Shri Jesudasu Seelam |

Sir, many 1issues have been mentioned here. Yesterday, Pumiaji also talked very
passionately about equality. T would like to mention it again. Dr. Ambedkar has very
rightly done a beautiful thing. If you loock at the editing of the Constitution, first 51
Articles are about the people, the citizens, the States, the Centre, the Fundamental Rights,
the Directive Principles of State Policy, and, then, comes the President. That is why, it
15 “We, the People of India’. It is ‘the people’ who have been given prime position while

framing the Constitution. The people are the centerpiece of the Constitution.

Sir, there are cardinal areas, that 1s, democracy, secularism, equalty, liberty and
justice. All these are there but equality is the core idea of Dr. Ambedkar. On December
22nd, 1952, in Pune, he said, "Democracy is a form and method of Government whereby
revolutionary changes in the economic and social life of the people are brought about
without bloodshed." Tt 1s his idea. He spoke about the social endosmosis. He said, the
changes are a dynamic process. Similarly, he spoke about the contradictions. So many
people have quoted it. I do not want to repeat the contradiction regarding the political
equality and the social and economic equality. How long will you take to remove this
contradiction? It is full of contradictions. We are not saying that contradictions are not
there now. There are contradictions. [ would like to mention what the Leader of the
House said the other day where he asked, ‘Had Ambedkar proposed it, what would have
we done?" He was talking very vehemently on the Hindu Code Bill, I mean, the Uniform
Civil Code. He picked up one point. Dr. Ambedkar definitely said that this could not
be done by force. He told the Constituent Assembly that it would be mad to introduce
it by provoking Muslims or Christians, etc. [ personally do not understand as to why
religion should be given vast expansive jurisdiction so as to cover the whole of life, and,
to prevent the legislature from encroaching upon this field. After all, what are we having
this hiberty for? We are having this liberty in order to reform our social system, which 1s
so full of inequities, so full of inequalities, discrimination and other things, which conflict

with our Fundamental Rights.

Sir, ultimately, he tells that the sovereignty of scriptures of all religions must come
to an end, if you want to have a united, integrated modern India. Itis a very, very thought-
provoking statement which was made by him. He was a visionary. In 1955, he predicted,
while inaugurating a book on linguistic States, that Bihar would be bifurcated, that
Madhya Pradesh would be bifurcated. It happened after so many years. He also said, the
other day Mr. Venkaiah Naidu was telling about the regional imbalances, that Hyderabad
should be the second capital of India because of its strategic location. So many Defence

undertakings are there. Subsequently, it has expanded. He wanted that. Mr. Venkaiah
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Naidu was saying about the regional imbalances. Everybody wants to back the backward
category. Then, he also mentioned about the “Special Category’ status. When I wanted
to intervene, you directed me to explain my point when my turn comes. So, [ want to
ask Mr. Venkaiah Naidu, is it not that in this House every political party was present on
that day and is it not the commitment of every political party to make a pre-condition of
giving a “Special Category’ status to Andhra Pradesh which was deprived of the resources,
which had to shift the entire machinery to a new place? It would have to make a new
beginning 1n all respects. Tt would have to attract investments for starting industries. Tt
was this consensus that made the then Prime Minister to make that announcement among
other things. Sir, it is not important which party the Prime Minister belongs to. It is an
institution. It is a Government assurance. That day, none of the political parties raised
any objections. Now, how come there are alibis? There is some explanation to divert
the attention saying that there are demands from other States. Sir, those other States
were not bifurcated. He also said that it is not meeting the criteria. Sir, it is not because
it is meeting the criteria. The ‘Special Category’ status was announced to compensate
the irreversible loss the Andhra Pradesh State Government 1s going to experience, both
financial and otherwise. Also, Sir, some people say that it was not a part of the Act. Sir,
it 1s again ridiculous. The eleven States which are enmjoying this ‘Special Category” status
do not have that status because of any Act; it was because of an Executive Order, Sir. The
decision of the 20th February was followed up by the Cabinet meeting. On 1st March, it
was decided that the “Special Category” status should be accorded to Andhra Pradesh, and
it was sent to the Planning Commission. It is now the Planning Commission... (7ime bell

rings). Sir, [ request you not to press the bell. It will distort my attention.

MR. DEPUTY CHAIRMAN: What can 1 do? . (Interruptions).. Listen
- (Interruptions)..

SHRI JESUDASU SEELAM: Yesterday, you pressed the bell at least 75 times
- (Interruptions)..

MR. DEPUTY CHAIRMAN: One minute. . (Interruptions).. Listen.
- (Interruptions)..

SHRI JESUDASU SEELAM: Sir, I will take another ten minutes.
MR. DEPUTY CHAIRMAN: Listen, listen. ..{Interruptions)..
SHRI JESUDASU SEELAM: 1 need to finish my speech.

MR. DEPUTY CHAIRMAN: Listen to me also. ..(Interruptions) ..
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DR. BHALCHANDRA MUNGEKAR (Nominated) : Sir, we have
{Interruptions)..

MR. DEPUTY CHAIRMAN: No; sit down. .. (Interruptions)..
DR. BHALCHANDRA MUNGEKAR: No, no; one minute.

MR. DEPUTY CHAIRMAN: I am not allowing you. ..{Interruptions).. You should
listen to me also. Your party has a balance of thirteen minutes but you have three more

speakers. What should I do? .. (Interruptions)..
SHRI JESUDASU SEELAM: Shall I tell you, Sir? ..(Interruptions)..

DR. BHALCHANDRA MUNGEKAR: Sir, vesterday, the Deputy Leader of the
Opposition Party requested you to please adjust the time which was wasted in the debate

when .. (Interruptions) ..

MR. DEPUTY CHAIRMAN: Agreed. . {Interruptions).. 1 adjusted that. That 1s
why 1 allowed him ten minutes. There are three more speakers from your party. That 1s

what I am saying.

SHRI JESUDASU SEELAM: Sir, I will take another ten minutes and then I will
finish. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: No, no; you will not. You have two minutes more.
{Interruptions).. Then the point 1s, other Members from your party may lose time.

{Interruptions).. They will not get the opportunity. ..(Interruptions)..
SHRI JESUDASU SEELAM: 1 will ask them .. (Interruptions)..

MR. DEPUTY CHAIRMAN: No, no. ..(Interruptions).. You should appreciate my

point. There are others .. (Interruptions)..

SHRI JESUDASU SEELAM: Some people need not speak every time.
{Interruptions).. Is it not that you should give me time? . (Interruptions).. Whenever |

stand, only five minutes are given to me. ..{Interruptions)..

MR. DEPUTY CHAIRMAN: Mr. Seelam, you understand the procedure.
{Interruptions)..

SHRI JESUDASU SEELAM: No; let me continue, Sir, please.

MR. DEPUTY CHAIRMAN: I am ready to give you all the balanced thirteen
minutes. But your party has three more Members. What do 1 do? .. (Interruptions).. That
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is what [ am saying. [ have no problem. You can speak thirteen minutes more also; I have
no problem. But your Party has three more speakers. What do I do? That’s all whatI am
asking. ... (Interruptions)...

SHRI JESUDASU SEELAM: Sir, you have allowed extra time to other Parties.

No, no; please, Sir.
MR. DEPUTY CHAIRMAN: How can I deal? .. (Interruptions)...
SHRI JESUDASU SEELAM: Let me speak, Sir.
MR. DEPUTY CHAIRMAN: Take two more minutes. Just two more minutes.

SHRI JESUDASU SEELAM: Sir, it can’tbe. ...(Interruptions)... Sir, kindly listen

to me. .. (Inierruptions). ..

MR. DEPUTY CHAIRMAN: Two more minutes. ..(Interruptions)... 1 know;

Two more minutes.

SHRI JESUDASU SEELAM: Sir, I only want to say that the entire purpose is
either to have a commitment for achieving the ideals of equality. Sir, we have a lot many
legislations — the Prevention of Atrocities Act before the House; the Reservation Act,
i.e., codification of Executive orders. This is because every court is just interpreting
the way which is not beneficial or which is detrimental to the interest of the weaker
sections - the SCs/STs and OBCs. For mnstance, the Executive also, whenever there is
a favourable direction, seeks appeal. When there is an adverse decision, without any
delay they implement it. This Reservation Act was passed by the Rajya Sabha and then,
the Lok Sabha got dissolved. It has to be taken up again. Then, there is a Clause in the
Reservation Act — reservation promotion. You know, because of the Nagaraj case there
are three critenia: the backwardness, the inadequacy and the efficiency. Sir, for that also,
amendment was there. The Rajya Sabha passed that. It was pending in the Lok Sabha.
But Lok Sabha got dissolved. That also needs to be taken up. The SCP TSP legislation,
which 1s very vital to meet the gap between the developmental indices of the general
community and the weaker sections, needs to be legitimized. It needs to be enacted. Sir,
the 93rd Constitutional Amendment has been made to insert Clause 5 in Article 15 giving
reservation in private educational institutions to SCs/STs and OBCs. What happened,
partly it 1s fimished, partly it has to be implemented That Bill needs to be brought before
the House because now what is happening is, we have included — I think, Anand Sharmajn
would cover this when he speaks — higher education in the GATT, in the WTO. It has
become a saleable commodity. In the higher education, the reservation cannot be there.

...{Interruptions) ..
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MR. DEPUTY CHAIRMAN: Okay. .. (Interruptions)...

SHRI JESUDASU SEELAM: Sir, I am coming.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please stop. ...(Interruptions)...

SHRI JESUDASU SEELAM: That needs to be taken care of. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Ihave given you fifteen minutes. ...(Interruptions)...
Please. ...(Interruptions)...

SHRI JESUDASU SEELAM: Sir, another one 1s the ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Please. ...{Interruptions)...
SHRI JESUDASU SEELAM: Letme tell you finally, Sir. .. (Inferruptions)...

MR. DEPUTY CHAIRMAN: Stop, Mr. Seelam. ...(Interruptions)... No; fifteen

minutes. ...(Interruptions)...

SHRI JESUDASU SEELAM: Let me ...(Interruptions)... This is the last point.
...(Interruptions) ... Please don’t disturb. .. (Interruptions)...

MR. DEPUTY CHAIRMAN: No, Seelam. ...(Interruptions)...

SHRI JESUDASU SEELAM: T just want to ask them. ...dnterruptions)... 1 just
want to ask ... (Interruptions)... No, no. Mr. Derek O’ Brien, ...(Inierruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...

SHRI JESUDASU SEELAM: What Mr. Golwalkar has said about the equality?

(Time bell rings) Sir, I would like to quote one more sentence from this pamphlet on *One
Hindu Rashtra’. .. {Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. .. (Interruptions)... No; please, Seelam.

...(Interruptions) ... 1 am unable to allow you. ... {Interruptions)...
SHRI JESUDASU SEELAM: Unfortunately, in our country ... (Interruptions) ...

MR. DEPUTY CHAIRMAN: No, please. ..(Interruptions).. Seelam, please.
...(Interruptions) ...

SHRI JESUDASU SEELAM: Our Constitution has ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...

SHRI JESUDASU SEELAM: Children of the ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: No, please, Seelam. (Time bell rings)

SHRI JESUDASU SEELAM: They should not be given, the Muslims, Christians,
Sikhs should not be given any rights...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Seelam, you spoke for over fifteen minutes.
...{Interruptions) ...

SHRI JESUDASU SEELAM: This is not the way the Constitution
...{Interruptions) ..

MR. DEPUTY CHAIRMAN: See, ...(Interruptions)...

SHRI JESUDASU SEELAM:  This contradiction, you have to remove

from their minds. .. {Interruptions)... Also, Sir, three days back, I read an article

...{Interruptions) ...

MR. DEPUTY CHAIRMAN: (Time bell rings) No, please. .. (Interruptions)...

How do1 allow you? ...{Interruptions)...

SHRI JESUDASU SEELAM: The Organiser in its edition dated (7ime bell rings)
25th January, 1950 .. {Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Mr. Tiruchi Siva. ...{Interruptions)...
SHRI JESUDASU SEELAM: Sir, please. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Mr. Tiruchi Siva. ...(Interruptions)...

SHRI JESUDASU SEELAM: They said: ‘Manu rules our hearts’.
...{Interruptions) ...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... You had seven minutes
and three more speakers ... (Inferruptions)... Why are you speaking ? .. (Interruptions). ..

SHRI JESUDASU SEELAM: It will become ...(Interruptions)...
MR. DEPUTY CHAIRMAN: What do1 do? ...(Interruptions)...
SHRI JESUDASU SEELAM: There is nothing ... (Interruptions). ..
MR. DEPUTY CHAIRMAN: I will not ...(Interruptions)...

SHRI JESUDASU SEELAM: This is the contradiction .. (Inferruptions)...
Manusmriti ... (Tnterruptions)... They have to unravel. .. (Interruptions)... Then only we

will believe.
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MR. DEPUTY CHAIRMAN: There are three more people. ...(Inferruptions)...

SHRI JESUDASU SEELAM: If the Prime Minister says something and something
happens ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Seelam, please. ...(Inferruptions)... Seelam, please.
...(Interruptions)... Cooperate with me, Seelam. .. (Interruptions)... What can1 do?

SHRI JESUDASU SEELAM: At the end of the debate, we need a categorical
answer. [ wanted to cover the Dalit-Christian 1ssues and why they need to be given equal

status. ...(Inferruptions)... That 1s, Sir, if you are a Hindu, ... (Inferruptions). ..

MR. DEPUTY CHAIRMAN: My dear Seelam, please. You are my friend, please.
...(Interruptions) .. Please. ...(Interruptions)...

SHRI JESUDASU SEELAM: If you are not a Hindy you do not get
...(Interruptions)... This is discrimination against, you know, Fundamental Rights; It is
against Article 15, it is discrimination against the very article of faith. .. (Interruptions). ..

You can have .. (Interruptions)... 1am only saving, Sir. ...{Interruptions). ..
MR. DEPUTY CHAIRMAN: Seelam, please. ...{Interruptions)...

SHRI JESUDASU SEELAM: .. .these distortions need to be removed.
...(Interruptions)... That is why Ranganath Mishra Commission has gone into the details.
...(Interruptions) ...

MR. DEPUTY CHAIRMAN: Seelam, please. ...(Interruptions)... Shri Tiruchi

Siva.

SHRI JESUDASU SEELAM: He said, make reservations religious neutral.
...(Interruptions) ...

MR. DEPUTY CHAIRMAN: No; Seelam, please. ...(Inferruptions)...
SHRI JESUDASU SEELAM: 1 request you to ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing more will go on record
...(Interruptions) ...

SHRI JESUDASU SEELAM: *

MR. DEPUTY CHAIRMAN: Nothing will go onrecord. ...{Interruptions)... Now,
Seelam. ... (Interruptions)... Itisnotgoing onrecord, Seelam. .. (Interruptions)... Seelam,
please. ...(Interruptions)... Please, Seelam. .. (Interruptions)... What? . (Interruptions). ..
My God!

* Not recorded.




Discussion on commil... [1 December, 2015] of Dr. B.R. Ambedkar 33

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, it
is a very important subject. Both Mr. Chairman and Mr. Deputy Chairman were kind
enough to extend the time-limit because most of the hon. Members of Parliament {rom
all the sides, whether this side or that side or from the centre, would like to speak on it.
I am told that we have as many as fifteen hon. Members to speak on this subject. So my
submission would be this. Having discussed the subject for almost two and a half days,
why don’t we discuss it up to 4 o’clock? Let hon. Prime Minister come after lunch. It
would be appropriate if he also listens to some of the speakers. Let him also have the feel
of the House. In the beginning, when the discussion was taking place, he was here for
an hour or so. Subsequently, on the other day, he spent a lot of time in the other House.
While we are discussing a historical document in this House, it would be most appropriate
if in the presence of hon. Prime Minister each one of our Members speak from all the
sides. 1 think it will be helpful to the hon. Prime Minister and the House will also be
encouraged. So my submission would be, let the hon. Prime Minister come after lunch.

The reply of the hon. Prime Minister can be heard around 4 o’clock.

MR. DEPUTY CHAIRMAN: I have no problem. In any case, to conclude the
discussion before 2 o’clock according to the list is difficult. Tt is difficult because 1 have
five more names from the category of ‘Others” which means it will take at least fifty

minutes. The Congress Party has three more names. One name is there from the CFL.
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to extend the time of the discussion until the names are disposed of.
SHRI DEREK O’BRIEN: Sir, we are also agreeing to forego the lunch-break.

MR. DEPUTY CHAIRMAN: Yes. We would forego the lunch-break and proceed
with it.
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MR. DEFUTY CHAIRMAN: Hon. Minister, one, we will sit until all the names
are disposed of, but the maximum time-limit is 4 p.m. as suggested by him. The other
part also you may consider. The Leader of the Opposition is requesting that when
Members are speaking, they will be happy if the Prime Minister is also present

sometimes. You consider that also. You may kindly intimate it to the Prime Minister.

SHRI GHULAM NABI AZAD: What is the harm in that? S99 @7 3m9fT 87

% i L
¢ i WS e
MR. DEPUTY CHAIRMAN: He is not disagreeing with that. The only thing is
that you may convey the suggestion of the Leader of the Opposition and the sense of the

House to hon. Prime Minister. That is all. You may kindly convey it to him. That is all.
Shri Tiruchi Siva.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, Thomas Je{ferson, the American Founding
Father, the principal author of the Declaration of Independence, and the third President
of the United States, once wrote that every Constitution naturally expires at the end of
nineteen years. This theory was further affirmed by an empirical study, which came in
the book titled “The Endurance of National Constitutions™ by three researchers. It came
to the conclusion that the average life of a national Constitution is only 17 years in the
past 200 years. That means, no constitution has touched its twentieth birthday. They say
there are some reasons for that — the degree of inclusion, adaptive mechanisms and the

specificity of the constitution.

Sir, in the light of the above fact, our Constitution has stood the test of time and
has endured for the past 66 years, which is a validation of the Constituent Assembly
when the Drafting Committee did its stupendous job. There were various committees and
sub-committees. Great efforts were put in by the members of the Constituent Assembly.
Inclusion of members from various States and various regions made the world known that
our Constituent Assembly included members from all strata and from all States. Moreover,
their contribution was immensely appreciable. The longevity and the flexibility of our
Constitution depend upon amending the Constitution, that is, article 368. We can amend
the Constitution to suit the need of the day. This Constitution, I think, has survived many
times with around 100 amendments, and our Constitution 1s still an example of one of the
best in the world. As for being detailed, the whole credit goes to Dr. Ambedkar, whose
125th birthday we are celebrating. He was the Chairman of the Drafting Committee. So
to say, in the Constituent Assembly, rather in the Drafting Committee, 7,635 amendments

TTransliteration in Urdu Script.
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were tabled and 2,473 were moved. Dr. Babasaheb Ambedkar in the year 1946, on
November 25, in his concluding speech spoke about that. Tt was very remarkable. T think
it 1s very appropriate to mention that at this moment. I quote, “Time has been consumed
a lot. Public money has been wasted and we have been discussing without any outcome™.
Dr. Ambedkar confessed this in his concluding speech and said that they compared it
with other Constitutions like the American, South African, Australian and Canadian. The
American Constitution was drafted within four months. The South African Constitution
was drafted within nine months. But, Ambedkar asked them to consider the fact that those
Constitutions were adopted as they were moved without any amendments. And it is very
strange to note that the American Constitution has got only 12 articles and 21 sections. So
also 1s the Australian Constitution. It 1s very small. The Canadian Constitution has 147,
the Australian has 128 and the South African has 153 sections. Our Constitution has got
395 articles and it originally had eight Schedules. Ambedkar goes on saying that. This
magnanimity has to be considered now. [ would come to the second part later. Now, he is
hailed across the world. His sayings and his writings are being celebrated even by Britain.
Ambedkar had that magnamimity. He shared the claim. He did not take the claim for
himself only. He shared the claim with everyone. Credit was shared. 1 think this 1s the
right time to quote him. He said, “T came into the Constituent Assembly with no greater
aspiration than to safeguard the interests of the Scheduled Castes. I had not the remotest
1dea that T would be called upon to undertake more responsible functions. There were
in the Drafting Committee men bigger, better and more competent than myself such as
my friend, Sir Alladi Krishnaswamy Iyer.” Sir, the Lok Sabha has passed a Resolution
after the discussion on the Constitution Day. I think we are also going to adopt the same
Resolution, maybe with some amendments or changes. We have given an amendment.
On behalf of our Party, myself and Ms. Kanimozhi, we have made a suggestion that the
name of Alladi Krishnaswamy Iyer should be included in that. Sir, there are many names
m the Resolution — Sardar Vallabhbhai Patel, Pandit Jawaharlal Nehru, Maulana Azad
and all. But, I was told that we cannot include so many number of names. Sir, this is the
time. We are not yet relieved of the agony we have been suffering all these days. Ever
since the freedom struggle, the South Indians have not been recognised to the extent they
should have been. Sir, we are compelled to take in that way. ... (Interruptions)... Yes, all
through the time and even from the time of freedom struggle. All the sacrifices we have
put in have not been considered at all. V.O. Chidambamath’s sacrifice during the freedom
struggle is uncomparable. His name never comes in the annals of history. 1t 1s said that the
freedom struggle started in 1857. But Veerapandia Kattabomman was hanged in the year
1799. Velanachiyar, Maruthu Pandiyar, Tippu Sultan were there. So many people have

sacrificed their lives against the British, but those names have not come. After all these
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66 years, even now when we are celebrating the Constitution Day, and we are saying that
we are the number one country in everything, this region-wise discrimination is there.
Ambedkar said, "Caste and creed discrimination 1s there." But we feel that region-wise
discrimination still continues. Otherwise, these names would not have been neglected.
What Dr. Ambedkar said, I will quote, " Sir Alladi Krishnaswami Ayyar is much better and
bigger than me. But they have chosen me as the Chairman of the Drafting Committee"
which means they have recognised him to that level. But we do not denigrate anyone. We

say that we should also be recognised. Dr. Ambedkar’s contribution was immense
SHRI MANI SHANKAR ATYAR (Nominated): I support you.

SHRI TIRUCHI SIVA: Thank you. Pattabhi Sitaramayya said about Dr. Ambedkar,
"What a steam-roller intellect he has brought to bear upon this magnificial task, irresistible,
indomitable and unconquerable.” Dr. Rajendra Prasad told the same. .. (Interruptions). ..
Kindly allow me to speak. Dr. Rajendra Prasad said, "If at all we have done anything best
in this Constituent Assembly, it is that we have elected Dr. Ambedkar as the Chairman
of the Drafting Committee. The President of the Constituent Assembly himself has
confessed that Dr. Ambedkar’s contribution was immense. Sir, he went on to the extent
of speaking in the concluding speech, what all efforts they have put in, how many people
have contributed. Shri B.N. Rau, the Constitutional Adviser to the Constituent Assembly,
and for the sake of Mr. Derek, 1 would like to say, he has also quoted, "Much greater
share of credit must go to Mr. Mukherjee, the Chief Draftsman of the Constitution. His
ability to put the most intricate proposals in the simplest and clearest legal form can rarely
be equalled, nor his capacity for hard work." . (Interruptions)... Yes, S.N. Mukheree.
Further he goes on, "The task of the Drafting Committee would have been a very difficult
one 1f this Constituent Assembly has been merely a motley crowd, a tessellated pavement
without cement, a black stone here and a white stone there, with each member or each
group was a law unto itself. There would have been nothing but chaos. This possibility
of chaos was reduced to nil by the existence of the Congress Party inside the Assembly
which brought into its proceedings a sense of order and discipline. It is because of
the discipline of the Congress Party that the Drafting Committee was able to pilot the
Constitution in the Assembly with the sure knowledge as to the fate of each article and
each amendment. The Congress Party is, therefore, entitled to all the credit for the smooth
sailing of the Draft Constitution in the Assembly." Sir, I am not eulogising the Congress
Party. Dr. Ambedkar shared that credit with each and everyone. He went on further to say,
"Party discipline, in all its rigidity would have converted this Assembly into a gathering
of yes men. Fortunately, there were rebels. They were Mr. Kamath, Dr. PS. Deshmukh,
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Mr. Sidhva, Prof. K.T. Shah and Pandit Hirdaynath Kunzru." He said, "I would not have
listened. I would not have included your suggestions. But I value your suggestions. But
for your contribution this Drafting Committee would not have accomplished its job was
magnammity of Dr. Ambedkar." Sir, Dr. Ambedkar’s analysis of great social inequalities
in our nation which has led to the exploitation and expulsion of the suppressed caste is
recognised across the world today. The new liberal policies have increased the higher
levels of inequalities. It has caused depression. It has caused frustration in the minds
of the ordinary people. The Guardian Journal which comes from T.ondon has recently
invoked the name of Dr. Ambedkar. It has quoted what Dr. Ambedkar has said, "How long
shall we continue to deny the equality in our social and economic life? "If we continue
to do so, it would be only by putting in peril our democracy." The Guardian had stated
that what Ambedkar had said in the 20th century was just as relevant for the 21st century
Britain as well. So, Britain 1s working on Ambedkar’s thoughts of those days. When
Martin Luther King-ITI, the son of Martin Luther King Jr., wanted to highlight the decline
of employment and educational opportunities to the blacks, he had invoked only Dr.
Ambedkar.

Sir, T am very proud to mention about Maoist leaders giving up viclence recently
mainly because of the impact of Dr. Ambedkar’s thoughts on their thinking. The story
was published and put on the 4l Jazeera website on December 20th, 2013. The story
had said, "The Maoist leaders are now quitting violence because of the impact of
Dr. Ambedkar’s thoughts on them." A Maoist leader makes this confession, "We realized
the blunder of not studying Ambedkar, leader of the so-called lower castes or dalits. All
this while, we had focussed only on other leaders who were away from the country. We

believe that we have much to learn from the Gandhian movement as well.”

Sir, the inequalities which he concentrated upon...(Time bell rings)... He fought

against creed and caste.

T am proud to say I am from the DMK Party. The Dravidian Movement, is today a
symbol of political organization. It has done a lot for the society. But for Peniyar, but for
Anna, but for Kalaignar, we would not have been here. Social justice 1s the core thread
of our movement. Ambedkar and Thanthai Periyar thought on the same lines. Ambedkar
said, "We have got political equality but not social equality.” And that is what Periyar
had also said, and I quote, "What do we get through religion? What do we get through
God? What have we got through Independence when we are being suppressed through
one thing or the other?" When Dr. Ambedkar had moved the Hindu Code Bill, there was
opposition. He had quoted the scriptures and asked, "When your own scriptures ask vou
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to give property rights to women, then, why do you deny it to them?" Ambedkar had said
that in his later days. In the same way, in 1929 itself, Thanthai Periyar, in a conference,
had passed a resolution that women must be given ancestral property rights. In 1989,
when our leader, Dr. Kalaignar, was the Chief Minister, he had brought forth a legislation
for giving property rights to women. Sir, we don’t pay just lip sympathy. We are, with

our blood and soul, attached to these policies.
MR. DEPUTY CHAIRMAN: Okay. Now, conclude.

SHRI TIRUCHI SIVA: Sir, I have one more thing to say. As far as federalism
1s concerned, Dr. Ambedkar had said, "The Centre cannot, on its own will, alter the
boundaries of the States” powers. The Legislative and the Executive authority cannot be

decided by law, but only by the Constitution."

Sir, the DMK Government, n 1969, had appointed a Committee under Justice
Rajamannar to go into the Centre-State relationship which had recommended an Inter-

State Council, which was implemented in 1990 again on our insistence.
MR. DEPUTY CHAIRMAN: Okay.

SHRI TIRUCHI SIVA: Sir, just one word. Ambedkar never resorted to
unconstitutional methods. He had said, "if there was anything done against law, anything
against jurisprudence, anything against human rights, then, I am against it. Abandon the

grammar of anarchy.”" ... (Time bell rings) ... Sir, just one minute, please.

SHRI A, NAVANEETHAKRISHNAN (Tamil Nadu): Even our Chief Minister,
Puratchi Thalaivi Amma, had said. .. (Interruptions)

MR. DEPUTY CHAIRMAN: Why are you interrupting? ... (Inferruptions). ..
SHRI TIRUCHI SI'VA: Sir, kindly allow me a minute, [ would conclude.

He said, "Abandon the grammar of anarchy." His slogan was ‘Educate, organize
and agitate’. He was a staunch believer of democracy. He said, "Never resort to
unconstitutional methods. Believe in parliamentary democracy." And he had also said

that there were caste and creed once. Hereafter, the political parties will take it up.
Sir, I want to conclude by quoting just one thing. (Time bell rings)
MR. DEPUTY CHAIRMAN: Okay, please conclude.

SHRI TIRUCHI SI'VA: Sir, this is very, very important.
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MR. DEPUTY CHAIRMAN: No, no. Your time is over.
SHRI TIRUCHI SI'VA: Sir, just one moment please.
MR. DEPUTY CHAIRMAN: No, no, please.

SHRI TIRUCHI SIVA: Dr. Ambedkar had said, "In addition to our old enemies
in the form of caste and creed, we are going to have political parties with diverse and
opposing political creeds. Will Indians place their country above their creed or will they
place creed above the country?” He then called upon Indians to defend our Independence
with the last. ..

MR. DEPUTY CHAIRMAN: Please conclude.

SHRITIRUCHI SIVA: Sir, Dr. Ambedkarrequested Indians to resort to constitutional

methods for achieving economic and social goals™®.
This 1s what Subramanya Bharatiar said.

We have got so many languages but our faces and thoughts are one. 1 would make
arequest to all the political parties. Let usresolve and take the vow on this day, when we
are celebrating Constitution Day, that we would place the country above evervthing else.

Thank vou very much.

MR. DEPUTY CHAIRMAN: All right. Okay, thank you. Now, Shri Anand Sharma.
Shri Anand Sharma is not speaking now. Then, Shri D. Raja.

SHRI D. RAJA: Sir, thank you.
MR. DEPUTY CHAIRMAN: Now, please silence. Order, order.

SHRI D. RAJA: Sir, history has been witnessing many twists and turns. Aman who
burned down Manusmriti emerged as the prime architect of Indian Constitution with the
tremendous contributions made by a galaxy of leaders in the Constituent Assembly--it is
Dr. Ambedkar.

Sir, today, those who demanded a ban on the book by Dr. Ambedkar “The Riddles of
Rama and Krishna”, those who agitated against the naming of the Marathwada University
after Dr. Ambedkar, those who appointed a commission even without a formal resolution
of the Parliament to review the Constitution, those who passed a resolution in their

party in favour of Presidential form of Government are affirming their commitment to
Constitution and to Dr. Ambedkar.

*English translation of the original speech delivered in Tamil.
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Sir, when [ pay tributes to Dr. Ambedkar, I must quote what the former President of
India, the former Vice-President of India, the former Chairman of Rajya Sabha, Shri K.R.
Narayanan, has said. Shri K.R. Narayanan has called Dr. Ambedkar a compassionate
rebel. That is what he said. When I think of compassion, I understand why Dr. Ambedkar
went to Buddhism. Dr. Ambedkar accepted Buddhism because it was a compassionate
way of living. [ agree with Shri Arun Jaitley when he said, ‘India is not a theocracy, India
is a democracy.” Dr. Ambedkar said “the Government is of the people, by the people, for
the people, but the Government should be with malaise towards none but charity for all.”
Dr. Ambedkar was referring to United States and, today, we discuss the contributions

made by many leaders in shaping modern India.

Again, 1 take the words of Shri K.R. Narayanan. Shri K.R. Narayanan said, “If
Mahatma Gandhi gave moral and mass dimension to the freedom struggle, Shri Jawaharlal
Nehru gave an economic and socialist dimension and Dr. Ambedkar gave a challenging

social and democratic vision.”

Sir, when 1 say this, Dr. Ambedkar did not succumb to pressures of the situation
which prevailed during the making of our Constitution. Dr. Ambedkar was very firm.
India should emerge as a Democratic Republic. India should not adopt Presidential form
of Government. Even when the question was posed, whether the Government should
remain a stable Government or responsible Government, Dr. Ambedkar was very clear
that the Government of the day, any Government, should be a responsible Government
rather than a stable Government. That 1s what Dr. Ambedkar said. Sir, Dr. Ambedkar
went to the Constituent Assembly. Dr. Ambedkar himself stated why he went to the
Constituent Assembly. Dr. Ambedkar was very clear. He went to the Constituent
Assembly to protect the interests of the Scheduled Castes. He said, "I came into the
Constituent Assembly with no greater aspiration than to safeguard the interests of the
Scheduled Castes." This is what Dr. Ambedkar said. Now I am very happy that many
people, particularly from the Government side, say, "Nation 1s our religion, Constitution
is the holy book, modern nation, etc.” What do we understand by ‘nation’? I would like
to say this in my own words, which I leamt from Thiruvalluvar: A nation 1s one which 1s
free from hunger; a nation is one which is free from illness; a nation is one which has no
enemies. That is the ideal nation. People are equal. Sir, you were bomn from the womb
of your mother. Iwas born from the womb of my mother, and everyone is born from the
womb of his respective mother. But how come in the name of a holy book, it is claimed
that one section of people is bomn from the head of Almighty; one section 1s bomn from the
shoulder of Almighty; one section 1s bom from the thighs and one section is born from

the feet? The Scheduled Castes and Scheduled Tribes do not find themselves within the
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framework of this human habitation. They are outcastes; they are untouchables! It is
claimed in the name of a holy book, Manusmriti. But what does Dr. Ambedkar say?
This is exactly what I want to understand from the House. What do we know about
India as a nation? What 1s our definition of ‘nation’? Dr. Ambedkar says, "I remember
the days when politically minded Indians resented the expression ‘the people of India’,
they preferred the expression ‘the Indian nation’. 1 am of the opinion that in believing
that we are a nation, we are cherishing a great delusion." Mr. Ravi Shankar Prasad, this
is what Dr. Ambedkar says.  He further says, "How can people divided into several
thousands of castes be a nation? The sooner we realize that we are not as yet a nation in

the social and psychological sense of the world, the better for us." Yes, the Himalayas
is the part of India; the Indian ocean touches and kisses India at the south. There is the
Bay of Bengal, the Arabian Sea, the Ganga, the Yamuna, the Godavari, the Krishna and
the Cauvery. Yes, we are proud and we are happy. But this alone 1s not India. India 1s
people. How do we treat our people? How are the Scheduled Caste and Scheduled Tribe
people treated in this country? 1 want social justice in the name of Dr. Ambedkar. Sir,
a youth living somewhere in Shirdi, was having an Ambedkar tone in his mobile phone.
Mr. Ravi Shankar Prasad, you are Minister of Telecom. That young boy, who was having
an Ambedkar tone in his mobile phone, was lynched to death. What is this nation? What
civilization are we talking about? Dalit children are burnt alive! Can we call this a
civilized nation? Can we call ours a civilized society? I am demanding justice on the floor
of the House. Dr. Ambedkar went to the Constituent Assembly in order to protect the
interest of the Scheduled Castes. Are we protecting the interests of the Scheduled Castes?
Sir, there was a big debate whether Dr. Ambedkar used the word ‘secular” and the word
‘socialist’. Sir, I am telling you, my friend Tulsi explained how the word “secular” or the
concept of “secularism’ was understood Now, I am coming to the word ‘socialist’. Sir, Dr.
Ambedkar was a great economist. Because he happened to be a great economist, he had
great appreciation for another great economist, whose name 1s Karl Marx. Dr. Ambedkar
says and I am quoting, "I was a professor of Economics. [ have spent a great deal of ime
in studying Karl Marx, Communism and all that Having read both about Buddha and
Karl Marx, I am being interested with the ideologies of both Buddha and Karl Marx and a
comparison between them just forces itself on me,". If Dr. Ambedkar was a Compassionate
Rebel, Dr. Ambedkar was committed to Buddhism Dr. Ambedkar strongly believed that
compassion of Buddhism can be carried forward through Communism only, through the
thoughts of Karl Marx. I am proud of it. If Dr. Ambedkar had been alive today, myself and
Dr. Ambedkar would have been fighting together in the interest of the Scheduled Castes
and the Scheduled Tribes. As a Communist, I am declaring this. If Dr. Ambedkar had
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been here, he would not have supported them, the Hindu Raj, the way it 1s being talked
about. Dr. Ambedkar was very clear. Dr. Ambedkar said, "If Hindu Raj does become
a fact, it will, no doubt, be the greatest calamity for this country." He said, "greatest
calamity." I am quoting Dr. Ambedkar only. Dr. Ambedkar took the names of everybody.
Dr. Ambedkar took the name of Hindu Maha Sabha. At that point of time, Dr. Ambedkar
said, "The Hindu Maha Sabha plan is no way to unity. On the contrary, it is sure block
to progress. The slogan of Hindu Maha Sabha’s President, Hindustan for Hindus is not
merely arrogant”, Dr. Ambedkar says, "is not merely arrogant but is an arrant nonsense."
This was said by Dr. Ambedkar Now, people talk of Hindu Raj. It is not that Dr. Ambedkar
attacked just Hindutva or Hindu Communalists. Dr. Ambekdar attacked the Muslim
communalists also. Dr. Ambedkar warned that both Hindu communalists and Muslim
communalists are sticking to the language of Hitler or speaking the language of Hitler.
And Mr. Arun Jaitley referred to 1930’s history of Germany and my good friend, Derek,
said that this is a psycho analytical way, that a sub-conscious plan 1s coming out to the
forefront. Even I thought, when Mr. Arun Jaitely was speaking, how the Constitution was
being subverted, how the Communists were being targeted. Now you are also targeting
Communists, and I don’t mind it because anybody can criticize Communist but nobody
can question the integrity, the patriotism and the nationalism for which the Communists
sacrificed in this country. I can challenge anybody and the way the Communists fought

for the Independence of the country, and sacrificed for this country.
MR. DEPUTY CHAIRMAN: You have to conclude.

SHRID. RAIA: Yes, Sir. [ was onthe point of Socialism. Now we do not discuss the
economic thoughts of Dr. Ambedkar. It is Dr. Ambedkar who had said about States and
minorities. | quote, for Mr. Ravi Shankar Prasad, his lines on State socialism, "By making
it into the foundation of Indian Constitution, the plan has two features, one, what proposes
State socialism in important fields of economic life and the second, special feature of the
plan is that it does not leave establishment of State socialism to the will of the Legislature
and Executive." This is what Dr. Ambedkar says.

MR. DEPUTY CHAIRMAN: Okay; conclude.

SHRI D. RAJA: This 1s what Dr. Ambedkar said.  Sir, finally, I am coming to a
few concrete issues. When we pay tributes to Dr. Ambedkar, when we celebrate the
Constitution Day, I am asking whether the Government is ready to follow this discussion
with concrete legislative measures. Number 1, Sir, the Congress (I) Party had deviated

from the Directive Principles of State Policy ...{Interruptions)...
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SHRI VAYALAR RAVT (Kerala): The Congress (1) Party has always protected the

Constitution. What are you saying?
MR. DEPUTY CHAIRMAN: Mr. Raja, don’t be distracted.

SHRI D. RAJA: What I am saying is how Neo-liberal Policies have been adopted
in this country. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: If you are distracted, then, vour time will be
gone. ... (Interruptions)... Please address the Chair. You have only one minute more.

...{Interruptions)... No time for this quarrel.

SHRID. RAJA: WhatI am saying is that now the time has come. The Government
will have to consider extending the policy of reservation to private sector. Sir, whatisprivate

sector? One should be very clear about what the private sector 1s. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: Everybody knows the definiion. You need not
define.

SHRID. RAJA: As Shri K. R Narayanan himself said, we are not asking the private
sector to implement the policies of Socialism. They should implement the policies of
affirmative action. Private sector takes everything from the Government and from the
nationalised banks. But they do not follow a non-discriminatory recruitment policy. Now
they must abide by the law of the land. The law of the land 1s reservation for SCs and
STs. Why cannot they do it?

MR. DEPUTY CHAIRMAN: With that suggestion, you can conclude.

SHRI D. RAJA: Secondly, Sir, the atrocities against the SCs and STs are on the
increase, and the law, which is pending, needs to be passed immediately. Even reservation
in promotions will have to be accepted and passed. Dr. Ambedkar fought for gender
equality. [ don’t think it 1s only about women’s reservation, but women’s reservation is
one of the measures for which Parliament should pass the law and it should stand by the

policies and principles of Dr. Ambedkar.

MR. DEPUTY CHAIRMAN: Okay, a good suggestion. Now please conclude.
...{Interruptions)... With that very good suggestion, you can sit now.

SHRI D. RAJA: Sir, I come to my last point.

MR. DEPUTY CHAIRMAN: You have taken seventeen minutes, double the time
allotted. ...(Interruptions)...
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SHRI D. RAJA: This is my last point.

MR. DEPUTY CHAIRMAIN: This is the problem with Rajas. They never listen
to the people.

SHRID. RAJA: We are too late in discussing Dr. Ambedkar and the implementation
of his policies. In fact, the House of Commons, in London, discussed Ambedkar’s

principles in July, 2007...
MR. DEPUTY CHAIRMAN: Better late than never.
SHRI D. RAJA: With one quote, I am finishing.
MR. DEPUTY CHAIRMAN: The Raja should be benevolent.

SHRID. RAJA: Evenmy other colleauge quoted The Guardian which talked about
about Dr. Ambedkar’s relevance...

MR. DEPUTY CHAIRMAN: That has already been quoted by Shri Tiruchi Siva.

SHRI D. RAJA: The edition of 13th April, 2011, contained the lines based on his

incisive thoughts. ..
MR. DEPUTY CHAIRMAN: Please sit down.

SHRI D. RAJA: 1 quote: "How long shall we continue to deny equality in our
social and economic lives? Ask Dr. Ambedkar. If we continue to deny it for long, we will
only be putting our democracy in peril. His message intended for the 20th century India

is just as relevant for the 21st century Britain."”

MR. DEPUTY CHAIRMAN: That 1s all. Now, Shri Husain Dalwai.

...(Interruptions)... Nothing more goes on record.
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[N ceraz]
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MR. DEPUTY CHAIRMAN: Thank you very much.

Hon. Members, we have extended the time for discussion up to 4.00 p.m. Therefore,

I think, we can have half-an-hour lunch-break if you agree.
The House 1s adjourned up to 2.00 p.m.
The House then adjourned for lunch at twenty-nine minutes past one of the clock
The House re-assembled after lunch at iwo of the clock,
MR. DEPUTY CHAIRMAN in the Chair
MR. DEPUTY CHAIRMAN: Now, Shri A.V. Swamy.

SHRIA. V. SWAMY (Odisha): Thank you, Mr. Deputy Chairman, Sir. After having
heard for the last few days, I am so enriched that I don’t have much to add to that, but I
enjoyed the discussion so much that I have some suggestions to make as to how to make
it more acceptable to the rural people and how they can be involved in the total outcome
of discussions like this. Sir, we have sacred Vedas in our great country, but Vedas don’t
mean books. It is a treasure house of knowledge and wisdom accumulated by our great
saints and seers over centuries for peace and welfare of humanity. The Indian Constitution
is the outcome of dedicated dialogue and discussions of two years, eleven months and
eighteen days by great patriots, leading scholars, freedom fighters and members of the
Constituent Assembly. It is a contemporary Veda and regarded as Holy Gita, Quran and

Bible of democracy.

It has stood the test of its practice over 66 years of its operation, unique in keeping
up the basic structure even with more than 96 amendments. That speaks of the strength
as a treatise of governance and upholding the values enshrined in the Preamble. It has
made untouchability illegal in the country; protected the rights and privileges of Dalits,
Tribals and Backward Classes;, largely protected women’s security and rights; abolished
Zamindari and helped land reforms. It has spread democracy and decision-making to
the grassroots level through 73rd and 74th Constitutional Amendments and strengthened
Panchayati Raj, one of the dreams of Mahatma Gandhi.

Another significant step was reducing the voting age from 21 years to 18 vears, thus

enabling millions of youth to join the electoral process.
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It is a welcome step that the hon. Prime Minister has announced observance of
November 26th for discussion on commitment to India’s Constitution as part of 125th
Birth Anniversary Celebration of its architect, Dr. B R. Ambedkar.

Sir, November 26th is a very significant day. T have my reservations, however, Sir,
on the nomenclature as "Constitution Day". It should have been declared as "Citizen’s
Day". Onthis sacred day, we, in India, broke away from the shackles of being subjects of

a foreign power to citizens of our own country.

On this day, we have collectively declared ourselves as sovereign citizens and bona
fide owners of this country. Good citizenry can be cultivated, if people understand their
roles and duties towards the country. This has clearly been stipulated in Article 51A of

the Constitution.

Sir, T hear that the teachers of schools and colleges have been instructed to read
the Preamble to the Constitution on this day. The Preamble speaks the purpose and the
intent of the Constitution and it is a living treatise concerning our lives. This does not

automatically become a pledge to practice the roles and duties towards our country.

I had requested the Prime Minister to use the strategy being followed by Build
India Group, a voluntary agency, which has been using a technique of sensitizing the
youth, which he has kindly acknowledged. I thought some of the elements of the Build
India Group will come into the celebration that we are having. This strategy consisted in
circulating a pledge in 15 languages with uniformity in content in educational institutions
across the country urging the students to give a written commitment to be good citizens,
reject violence in any form and keep the environment clean and tidy. The purpose of
writing the pledge in 15 languages, in their own mother tongue, is to make rural people

connect better to the sense of responsibility of being citizens of India.

Sir, observation of 26th November should not remain an event of celebration of
125th Birth Anniversary of the architect of the Constitution. It should be an annual event
for dedication to the principles of citizen’s commitment to the nation enshrined in Article
51(A) of the Constitution.

I submit, this is very relevant in the context of threat perception writ large on the
country, today. The health of any country primarily depends upon the quality of its citizens.
This was emphasized in 1961 when Jawaharlal Nehru constituted the Sampoomananda
Committee to promote among youth the spirit of patriotism and device methods for
fostering emotional integration. This particular strategy would be immensely helpful to

revive the great objectives of the Sampoornanada Committee.
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[Shri A V. Swamy |

Being an active member of the Monkey Brigade of freedom struggle in the 1942

Movement, 1 remember a song:

"EH TG § BT 9 | FiepTet
ST &30 TGN R | GATT Dl

This is particularly relevant to the people who have born after January 26th,
1950.

Thank you, Sir, for having given me a patient listening.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Swamy, for sticking to time. Now,
Shri Anil Desai.

SHRI ANIL DESAI (Maharashtra): Mr. Deputy Chairman, Sir, I thank you for
giving me this opportunity to speak on Commitment to India’s Constitution as part of
125th birth anniversary of Dr. Baba Saheb Ambedkar.

The Constituent Assembly selected Dr. Baba Saheb Ambedkar as the Chairman of
the Drafting Committee. Dr. Baba Saheb Ambedkar has given the Constitution to the

world’s largest democracy, that 1s, India.

Right from the childhood, through his schooling days, and thereafter in the
University too, Dr. Baba Saheb Ambedkar encountered innumerable humiliation, and
hardships. But, while drafting the Constitution for the nation, he did not think on the lines
of sufferings that he had to undergo. But, as a statesman, he came out with a wholesome
Constitution, giving the right to freedom, giving values {or equality, and other principles
and values enshrined in the Constitution, which has brought India to this level. As a
social reformer, a role which he had played, a number of examples can be given where
Dr. Baba Saheb Ambedkar did his best.

When untouchability was at its peak in Mahrashtra, Dr. Baba Saheb Ambedkar
noticed that harijans, SCs, STs, dalits were not allowed access to the dninking water
pond. He took up the cudgel against social evils. They followed him because he was a
hero of minorities; he was a hero of dalits. The movement, which he started, went a
long way. Sferdi @1 9 &1 9T 2T e 8T 2011 SApt AR 81 201 S6G 915 B, oI
it # Sigt i Aiey 2, a8t gferdi & fory wder fifteg om 9w Hadie @1 oft dae
el agd a1 Gy B SR ud daod H a9 a9 gied @) ag Wi ofl-
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WWW%WW@WﬁWG@W@WW%I Now the hon.
Prime Minister has declared that 26th November, 1949 should be observed as the
‘Constitution Day’, it speak volumes, Sir. Only those who study law and those who are
politicians have the knowledge of the Constitution, beyond the Preamble. Generally,
the citizens of this country, the people of India, never ever go through the Constitution.
They never ever realise what the Constitution 1s and how it is effective in a country like
India. Now, [ think i1 =raid 3l q¥ <91 4 q1-d1 fas1 91 81 <&l &, 579 feae G g Swr
# 319 U7 ATE i a1 In the morning, Mr. Derek O’Brien suggested about the CAM.
If it is taken up by the Government in real spirit, I think, the transformation of India

would be going in leaps and bounds.

As regards the inequality, there were social evils in the society and there were
also evil customs in the society. Hatred was practised in those days. But after getting
this kind of freedom or by going Republic, have we stopped it? It is being practised
even today. That is a big question. These things are still prevalent, these things are still
being followed and these things are still being practised. It is the responsibility of one
and all to see that all these social evils are eradicated. F5¥1 fiiRTuer w1 d®e 9147 Weq
Sit =t o, 39 TR o1 o) g 91 W IIaIRITed S1py Sif i =rerd 2| g I
F Bt el R A @1 = Bra 397 1 o ardl foredt wew 31 3wt onfa ET gel
Sfd, &H @ wlrede W @ 997 9e &1 i fam Balasahebji  always

believed that caste will act as the biggest barrier which will prevent us from making

progress. It was Balasahebji who openly asked the Government to adopt swearing by
the Indian Constitution in courts and not by the Gita or by the Bible. He used to ask
why evidence deposition in the court is by swearing on Gita, Bible or Quran. When a
person goes n court, while deposing, he or she is asked to swear by the Gita if he or
she is a Hindu, by Quran if he or she is a Muslim and by Bible if he or she is a
Christian. Babasaheb advocated the cause of swearing in by the Constitution. He used
to say that you will have to bury all this. Instead of this, let deposition in the court take
place by swearing on Indian Constitution. So, that is the cause he advocated. 1f it 1s
practised, I think it will go a long way and it will send a good message, not only in

India but also all over the world, that how India is united.

Then, reservation system, which is there, fTereh WTaerTT a1 e 7 frr e g
et T /o S ol el 'RE § off Rorder e oy, o a8 wet < 9 e <m0
2, 59 TR Al 989 B 95d STed] 21 S9! oGl W 980 oied! 7, e d5 dR1 B
RSrter @1 e ganr 21 R @Rl @6l Reorfer o1 @ gen 8, S 31 S W a1
% © T whether it really percolates down to the people, down in the villages, and
whether it really goes to the people who are in need of them. 211 U= BT favg &t
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[Shri Anil Desai]
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IGTERY B T 31 N1 gel 9 Sigl UR ol el 2, gl 1¥ |qu] e &, 818 PR
¥, 3% 2fiX g71eh i | v g¥) g1, ¥g W) v WA 81 98l U, again, there may be a

divide between the castes, between the creeds, and we will have to see, we will have to

ensure as Parliamentarians that that drift is not widened. It is the duty of the
Government to see to it that this drift 1s not widened. It is the progress of the people of

India which should be ensured.

Another thing is regarding atrocities. Now, there is the use of Atrocity Act. That
is also being used in a different way. Real atrocities & {12 gl U¥ U8 ¥&d © fb WS,
aR el R foll afea & SR R gan, 1 S| =i fird= 9gd sies! 8, oifer
SHPT AT IR G} a¥s ¥ fdven iy, af ag 4 w7 & oy ua 9gd s a7
Gl Bl el U VY by Iareul AT 2, [5-1or Tl # S weN 8, 9dr 98
aeted 9T & fob d 39 ¥ @) el uv qgd e < o5 wre # 59 ovg @l Mt A gy
ST TS 3T g 1R &30 o 31 GG & {7 3reeT AE I (IR Bl

Sir, we have unity in diversity. This is the key or this i1s the main motto of the
Indian Constitution. Unity in diversity T&et ¥t off, oifés ar amy gfoewr Sw, right
from 15th or 16th century, the way the invasions had taken place, though the diversity
of culture was there, unity was not there, and that was the reason India had to go,
Hindustan had to go through all the turmoil over the years, be it invasion from Mughal
side or be it the colonial rule, which ruled us for 150 years till 1947 when we got
Independence. Now, the principles which are enshrined in our Constitution have
provided the unity in diversity. That is to be ensured by everybody, by every citizen, by
every politician, and by every political party. 2ITS 3R g 2 A <ol &2 & S, a8l
51&e wife e &1 T2 AR # 89 a1 ddy S 3R B=gw &1 3 dde o #
T T AN TG ASaq0! TSI JTET ATST Sil A ST 7Y ST 27 A7 S I A4 o
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q2rr Sfl 3| daEr 2 i %r_g'ﬁ?ﬂ?f 1 4t largest democracy in the world %8, dfcih
strongest democracy in the world ¥ Wistrongest democracy in the world 9=+ & ferg g#
S AIGil O &I 1 1Y 31R Bie [ &1 IWAN, B eI & s 59
S W R SN A BT | 575 (e’1 & SIRT a7 W15 arsHR B I TS 1 i ad
wigH [Ty o 91 & forg it aie Qe 89 99 [y -] dgd-agd g=arg od
B

ST ad 7% 2 T da7 # 81 9197 Aed ardsd] ved 9, 98l HeRI TG o
I AAIRTS B of for 3R 59 FiRae @1 AT=pic g 79 &2 7erTg @i
B! TP U TE TP 954 IS a1 5% ol ...(F9T D1 €. .. 3301 ave 3 gl aaol,
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With unity in diversity, we will come out not only as the largest democracy in the

world but also as the strongest democracy in the world. Thank you, Sir.

DR. BHALCHANDRA MUNGEKAR: Sir, thank you very much for giving me
an opportunity to pay my humble tribute to Dr. Babasaheb Ambedkar in his 125th Birth
Anniversary Year.

Sir, Talso pay rich tribute to Mahatma Jyotirao Phule, India’s first social revolutionary,
whose 125th Death Anmversary fell on 28th November this year and whom Dr. Ambedkar
considered one of his Gurus along with Lord Buddha and Kabir.

Sir, so far as the tribute to Dr. Ambedkar is concerned, according to me, the best and
the greatest tribute came from Dr. Rajendra Prasad on 26th November, 1949 when the
draft Constitution was accepted. He said, and I quote, "We could never make a decision
which was or could be ever so right as when we put him — Dr. Ambedkar — on the Drafting
Committee and made him its Chairman. He has not only justified his selection but has
added luster to the work which he has done in spite of his indifferent health". Sir, the
purpose of celebrating the ‘Constitution Day’ or paying tribute to Dr. Ambedkar is not
Just quoting articles and the contents of the articles, as the Hon. Leader of the House
has done. Even while doing that, it shocked me that, even by mistake, he did not utter
the name of Jawaharlal Nehru once, whose "Objectives Resolution” was discussed
in six out of the eleven sessions of the Constituent Assembly and whose "Objectives
Resolution” has overshadowed the entire proceedings of the Indian Constitution. This 1s
quite understandable, because the present Ruling Party was neither a part of the India’s
Freedom struggle nor were they involved in the process of drafting the Indian Constitution.

...{Interruptions) ...
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[Dr. Bhalchandra Mungekar]

Sir, Dr. Ambedkar entered the Constituent Assembly, to begin with, with a very
limited objective, and I quote what he had said, "I came to the Constituent Assembly with
no greater aspiration than to safeguard the interests of the Scheduled Castes." He further
said, "I am grateful to the Constituent Assembly and the Drafting Committee for reposing
n me so much trust and confidence and to have chosen me as their instrument and given

me this opportunity of serving the country.”

Sir, what was Dr. Ambedkar’s idea of India? After 65 years of Independence, have
we lived up to Dr. Ambedkar’s idea of India? We must debate and discuss if we wish to
pay real tribute to the legacy of Dr. Ambedkar. Dr. Ambedkar wanted an India based on
the eternal principles of liberty, equality, fraternity and justice. He struggled throughout
his life, at all levels, in every possible way and with every instrument at his disposal,
for the annihilation of caste, caste being most wretched, unjust, inhuman, pernicious,
unethical and anti-social and anti-national in character. He described caste as a ‘monster’
in the path of social reforms, economic progress and national unity and integrity. Dr.
Ambedkar wanted millions of people belonging to the deprived sections and lower
castes, that he described as the "labouring classes”, free from caste-based discrimination,
deprivation, humiliation, exploitation and indignity. Dr. Ambedkar said, time and
again, that untouchability was worse than slavery because slavery, was a direct form of

exploitation, while untouchability was an indirect form of exploitation.

Sir, Dr. Ambedkar always sought to defend the rights of the minorities, arguing
that they were absolute. Today, they are a matter of debate. He held that creating a sense
of security in the minds of the minorities is the responsibility of the majority, in fact the
essence of democracy. He was, obviously, referring to the depressed classes and religious
minorities, particularly the Muslim community. In his famous document "States and
minorities”, he clearly outlined the methods and instruments through which the rights of

the minorities could be safeguarded.

Sir, some people from the ruling establishment are debating afresh secularism,
particularly its incorporation in the Constitution. It is a totally mistaken view. They
must understand that India is a ‘federal polity” and a “welfare state’, without specifically
mentioning them in the Constitution. But since secularism is a ‘cardinal” and ‘universal’
principle, it was rightly included in the Constitution by Shrimati Indira Gandhi, so that
nobody, in the future, could play mischief with such foundational principles of the Indian
society. Yesterday, [ was listening carefully to the speech made by Mr. M.J. Akbar. He was

describing the epistemology of secularism. But he singularly failed to mention whether in
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the midst of multiple religious faiths, one particular religious faith could become the basis
of India’s social, political and cultural governance. And, Sir, I always fail to understand
why 1s it so that of all the political parties, hundreds of orgamzations, the principle of
secularism 1s bothering only one particular political party and their representative
organizations. Nota single person, not a single organization, not asingle NGO, not a single
political scientist, not a single person among the journalists, is challenging or feeling any
problem with the principle of secularism except one specific organizational group. Sir, Dr.
Ambedkar was champion of women emancipation for which he laboriously prepared the
Hindu Code Bill. People spoke about it. But, unfortunately, it was not passed because
of the most reactionary sections of the Hindu population. The same reactionary sections
today, for political purpose, are arguing for the *“Uniform Civil Code’. T stand for one for
the passing of the Uniform Civil Code at the earliest. But the demand for Uniform Civil
Code from the vested interests is not coming for the emancipation of Mushim women or
the women belonging to minorities; it has always, after 1947, served as potent political

instrument to corner one particular minority, which I condemn.

Sir, till today, Dr. Ambedkar is the only Indian economist to earn the Ph.D. from the
Columbia University and D.Sc. from the London School of Economics for his seminal
contributions to the fields of public finance and monetary economics, respectively.
Recently I had the privilege to deliver a lecture in the Columbia University celebrating
Ambedkar’s 125 years’ legacy and [ was told by the Vice-Chancellor that Dr. Ambedkar
has been adjudged as its most brilliant scholar-student in the entire three hundred vears’

history of the Columbia University.

Dr. Ambedkar dealt with every single problem facing the modern Indian nation-
State and suggested the solutions. The solutions obviously require modifications. These
included development of agriculture, industry, multi-purpose river valley projects,
monetary and fiscal policies, labour laws, focussing on labour welfare and social security,
unemployment, linguistic States, education, population, foreign policy and so on. Sir, his
vision was surprising. On 24th August, 1954, in this very House, Dr. Ambedkar warned
that China, irrespective of the Panchsheel, will soon make an aggression against India,

and unfortunately his prophecy came true in October, 1962.

Sir, Dr. Ambedkar wanted an egalitarian, compassionate and tolerant society. He
was a patriotic and nationalist of the tallest order. But he rejected parochial, sectarian,
exclusive and cultural nationalism, let alone religious nationalism. That made him

embrace Buddhism, a way of life based on rationality and humanism.

Sir, T shall be closing very soon. I am specifically bringing to his attention, when
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[Dr. Bhalchandra Mungekar]

Hon. Prime Minister will be present in the House, that today, there are two competing
streams of nationalism in India. Those who have read ‘Bunch of Thoughts” and "We or
our Nationhood Defined" written by M.S. Golwalkar and "Hindutva" by V.D. Savarkar,
would immediately understand these two streams of nationalism. One is represented by
Mahatma Gandhi, Dr. Ambedkar, Jawaharlal Nehru, Sardar Patel, Maulana Abul Kalam
Azad, Subhash Chandra Bose and Rabindranath Tagore. The other stream of nationalism
was represented by Hedgewar, Golwalkar and Savarkar and they simply cannot co-exist;

because like ‘mixed economy’ there cannot be ‘mixed nationalism’.

Sir, now my last point, that is the central point which, I apologize to all, was
conspicuous in the entire discussion. Sir, a greater worry 1s expressed by all sections
of people over the numerous incidents of intolerance and hate during the last eight-ten
months, except those who spread hate and intolerance. The worry is expressed, not just
by Aamir Khan, but by no less a person than the Hon. President of India. Now, if all these
instances of hate and intolerance are viewed and examined n a broader political and
theoretical perspective, these are symptoms of a greater danger awaiting the nation. And

this 1s the crux of my speech.

This reminds me of fascism. Sir, it is well acknowledged that fascism, as a political
ideology, is the last development in the history of political theory. And the irony is that
it has always come through the means of parliamentary democracy. But, as Palmiro
Togliatti, a noted Italian political thinker has rightly said, "Fascism is not inevitable, nor
will it come everywhere in the same way and in the same form." Sir, Lyons has described

fascism as follows, and [ quote:

"Fascism is a form of extreme right-wing ideology that celebrates the nation or
race as an organic community transcending all other loyalties. It emphasizes the myth
of national or racial rebirth after a period of decline or obstruction. To this end, fascism
calls for a ‘spiritual revolution’ against signs of moral decay such as individualism
and materialism and seeks to purge "alien” forces and groups that threaten the organic
community. Fascism tends to celebrate the regenerative power of the violence. Often,
but not always, it promotes racial superiority doctrines, ethnic persecution and genocide."

.(Time bell rings)...

Sir, Lyons further said, and 1 quote, "Fascism rejects the liberal doctrines of
individual autonomy and rights, political pluralism, and representative government, vet
it advocates broad political participation in politics and may use parliamentary channels

in its drive to power."
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MR. DEPUTY CHAIRMAN: It is not a discussion on fascism.

DR. BHALCHANDRA MUNGEKAR: "Its vision is new order, for which it

romanticizes the past as inspiration for national rebirth.”
MR. DEPUTY CHAIRMAN: Dr. Mungekar.

DR. BHALCHANDRA MUNGEKAR: Sir, in the next session, you deduct ten

minutes from my speech on Budget. I will take only three minutes more.

MR. DEPUTY CHAIRMAN: 1 have only said that it is not a discussion on

fascism.
DR. BHALCHANDRA MUNGEKAR: Sir, I am coming to close.

Sir, while commenting on the overall features of fascism, Stephen Coker, in the

book, History of Political Thought, written in 1934, argued as follows, and I quote:

"Fascism generally becomes a nationalist, counter-revolutionary and anti-socialist
movement. Fascism attacks all democratic institutions. It leads to complete political
centralization and absolutism. The fascists, in pursuing these aims, recognize no
individual liberties as sacred and rely chiefly on the methods of moral intimidation,
physical compulsion, and official censorship and propaganda.” ... (Time bell rings)...
T am coming to close. "Both, in their illegal activities before seizing power and in
their subsequent governmental policy, they have dealt summarily and malevolently
with their opponents. Fascists have adapted their religious and educational policies
to the requirements of their system of government." Hon. HRD Minister is here.

- (Time bell rings)... Sir, | want two minutes more.
MR. DEPUTY CHAIRMAN: No, please conclude.

DR. BHALCHANDRA MUNGEKAR: Please, Sir. 1 am very sorry. Sir, what 1s

the role of education?
MR. DEPUTY CHAIRMAN: Why are you trying to educate us on fascism?

DR. BHALCHANDRA MUNGEKAR: Sir, I would like to quote Coker. 1 am
not saying myself. 1 quote, "The fascist government uses the elementary and secondary

schools for fascist propaganda.”
MR. DEPUTY CHAIRMAN: Okay, that 1s all ight. ... (Interruptions). ..

DR. BHALCHANDRA MUNGEKAR: "This use determines the selection of

courses and textbooks and the appointment of teachers.”
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MR. DEPUTY CHAIRMAN: That is all right.

DR. BHALCHANDRA MUNGEKAR: "The responsible spokesmen for fascist
educational policy represent the building of character as the primary object of education
and the inculcation of the national traditions, which means the Italian tradition.”

~(Time bell rings)...
MR. DEPUTY CHAIRMAN: That’s okay.
DR. BHALCHANDRA MUNGEKAR: Now, only the last minute.
MR. DEPUTY CHAIRMAN: No; you have taken too much time.

DR. BHALCHANDRA MUNGEKAR: Sir, I would have finished by this time.
Being a teacher, I am the most obedient! Sir, historically, if the right to dissent is the
essence of democracy, suppression of the dissent 1s the essence of fascism. If pluralism
and tolerance are the essence of democracy, homogenization and intolerance are the
hallmarks of fascism.

MR. DEPUTY CHAIRMAN: Okay; fine. That’s all right. ...(Interruptions)... That

is enough.

DR. BHALCHANDRA MUNGEKAR: Sir, only half-a-minute more. If non-
violence and parliamentary means are the essence of democracy, resort to violence and its
justification 1s a defining feature of fascism. ... (Time bell rings)... Sir, I need only half-a-

minute more. ...{Time Bell rings)...
MR. DEPUTY CHAIRMAN: That’s enough. ... (Interruptions)...

SHRIMATI JAYA BACHCHAN {Uttar Pradesh): Sir, he should give opportunity
to other Members to speak ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: He is not yielding. Unless he yields, I cannot...
{Interruptions). ..

DR. BHALCHANDRA MUNGEKAR: Sir, the message of my speech is loud and

clear.
MR. DEPUTY CHAIRMAN: Now, please finish.

DR. BHALCHANDRA MUNGEKAR: Only two sentences more. Sir, 1 beg to

share my concern.

MR. DEPUTY CHAIRMAN: Why do you give lecture on fascism? Now, sit

down.
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DR. BHALCHANDRA MUNGEKAR: Sir, I share my concern not only with
this august House, but also with all the countrymen, and particularly with Hon. Prime

Minister. 1 heard his speech in the other House.

MR. DEPUTY CHAIRMAN: No; please conclude.

DR. BHALCHANDRA MUNGEKAR: 1 beg to submit that if the atmosphere of
hate, intolerance and attempt to target a specific community, which is being created by the

fringe elements, continues to remain uncontrolled,....
MR. DEPUTY CHAIRMAN: That’s enough.

DR. BHALCHANDRA MUNGEKAR: Sir, just the last word. India will be,
unfortunately leading to the road of neo-fascism and that will be a disaster. Thank you

very much.

MR. DEPUTY CHAIRMAN: Mr. Ravi Shankar Prasad, your name 1is here. Would

you like to intervene now?
SHRI RAVI SHANKAR PRASAD: T have to intervene, Sir. .. (Interruptions). ..

MR. DEPUTY CHAIRMAN: See, your name is here. Being the Minister, if you

want to intervene. ..
S EaR SreaTd Ak : Wiy, it it ofik Haw a9 gu 2, s+ wilw g e i)

MR. DEPUTY CHAIRMAN: Hon. Members, let me tell you the position. In
the ‘Others’ column, Shri Naresh Gujral is there. From CPM, Shri T.K. Rangarajan 1s
there. From Congress Party, Shri Anand Sharma is there. Let me further share with
the House that I have nine names, which were received after the commencement of the
discussion. Hon. Chairman has given permission to call them also for five, five minutes
according to the availability of time. So, I am hoping that they can also be given time.
Let me read out the names. The names are: 1) Shri C.M. Ramesh, 11} Prof. Mrinal Miri,
11) Dr. Tazeen Fatma, 1v) Chaudhary Munvvar Saleem, v) Shri Ram Jethmalani, vi)
Shri Devender Goud, vii) Shri K.N. Balagopal, viii) Shri Ananda Bhaskar Rapolu, and,
ix) Shri Ali Anwar Ansari. These are the nine names in this list. This is the position. So,

when would you like to intervene?

#fl HEIR I bl : 5, gHrE) Radee 78 @ % 3:30 a0 ofl 2R aif e Hadf
g, 3T | T das FR At o

MR. DEPUTY CHAIRMAN: What I want to say is when the Minister’s name is
here, in between, the Minister has the option to choose as to when he wants to speak but it

can’t be in the last because hon. Prime Minister 1s the last speaker. That is why I asked.
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f} TEAR 1T Aehell : 2t areivq 2l ofl & gl diel
oft ITHUTART : 21ft eeve ol S agi &7 gow €T €1 Okay. Before Mr. Anand

Sharma, 1T will call you. Okay. I agree. So, the Minister is not speaking now. Now,
Mr. T.K. Rangarajan, you have only five minutes. Now, five-minute theory is going to

be applied.
SHRI T.K. RANGARATAN: Hon'ble Deputy Chairman.
MR. DEPUTY CHAIRMAN: What? Oh, I am sorry. You are speaking in Tamil.
SHRI T.K. RANGARAIJAN: I wanted to speak in Tamil.
MR. DEPUTY CHAIRMAN: You speak in Tamil, I have no problem.
SHRI T.K. RANGARAIJAN: 1 have already given a notice in this regard.

MR. DEPUTY CHAIRMAN: All right. Let me hear your Tamil also. You speak

very well in English but let us hear your Tamil also.

SHRITK. RANGARATAN: *Sir, this is a special day. We are celebrating the 125th
Birth Anniversary of Dr. Ambedkar. We are appreciating many of his achievements. We
are praising his role in the Constituent Assembly. It 1s a relevant discussion. But, the acts
which are enacted during his time are not implemented in this country. Sir, Constitution
1 not implemented properly. I would like to point out two important matters here, due to
the paucity of time. When the Constitution of India was enacted, Colonial rule had gone
from our country. But now, when we are celebrating the 125th Birth Anniversary of Dr.
Ambedkar, Neo Colonial regime has come. Tipu Sultan had fought against Colonialism.
But now, the followers of present Government are opposing Tipu Sultan. What does it
show? It shows that if there is an opposition to the new multinational companies, the

opponents will be killed.

Sir, the present Constitution is being amended as per our convenience. The rights
of states are curtailed. India is a union of states. If you have to protect India, you have
to protect the states. If the rights of states are curtailed, there 1s no use in speaking about
the unity of India. Otherwise, there is no use in praising Dr. Ambedkar. Dalits are always
tortured. It happens in all states including Tamil Nadu. Untouchability is still practised in

many ways. One of my party member had said, *

MR. DEPUTY CHAIRMAN: Why do you make such comments?
{Interruptions)..

*English version of the original speech made in Tamil.
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DR K.P RAMALINGAM: How can he say like that? . (Inferruptions).. He has to

explain this. ..(Interruptions)..

SHRIT.K. RANGARAJAN: Why should I explain? . (Interruptions).. The Minister
knows this. .. {Interruptions)..

MR. DEPUTY CHAIRMAN: No Minister has complained like that.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANIY: Sir, please expunge this. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: Rangarajanji, no Minister has complained
like that. How can you say that? . (Inierruptions).. That 1s not fair for our country.

- (Interruptions)..

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): Sir, this is unparliamentary.
- (Interruptions)..

MR. DEPUTY CHAIRMAN: He is not a Cabinet Minister. ..(Interruptions).. No
Cabinet Minister has said like that. .. (Interruptions).. Chair has to protect not only the
Members in the House but the country also. ..{Inferruptions).. No Cabinet Minister has

ever complained like that. Therefore, I don’t want that statement to go on record.

SHRI RAVI SHANKAR PRASAD: Sir, he is a senior Member. . {Interruptions)..
He should not make such allegations. . (Interruptions).. It must go off the record.

(Interruptions)..

MR. DEPUTY CHAIRMAN: It should not go on record. ..(Interruptions).. It
will not go on record. ..(Inferruptions).. Yes, there is untouchability even now in the
country; that T accept. But to say like this .. (Tnterruptions).. 1 am expunging that sentence.
- (Interruptions)..

SHRI T K. RANGARAJAN: Now, I will take Articles 15(4) and 16(4). Article
15(4) provides for special provision for the advancement of any socially and educationally
backward classes of citizens or for the Scheduled Castes and the Scheduled Tribes. Article
16(4) also provides for the same thing to the SCs and STs and other beneficiaries also.
But let me tell, because the Minister is here, that the Seventh Pay Commission says on
January, 2014, seven lakh twenty nine thousand vacancies were there. If you fill up these
vacancies, SCs/STs will get the job, most backward community will get the job. Youare
highlighting Articles 15(4) and 16(4), but you are not giving benefits to these sections.
This is violation of the Constitution that Dr. Ambedkar formed. Second, the same Seventh

Pay Commission says that productivity and efficiency is coming down.
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[Shri TK. Rangarajan]
In the Government service, there are more than seven lakh vacancies as per Seventh
Pay Commission Report. In the Ministry of Science and Techonolgy, there are 5,000

vacancies. This 1s an ironical situation.

In the Mimistry of Science and Technology, there were 5,823 vacancies, that 1s, 47
per cent. (Time-bell rings)

MR. DEPUTY CHAIRMAN: Yes, flve minutes are over.
SHRI TK. RANGARATAN: Wait, Sir.

The guideline says, restrict recruitment to one per cent of the total civilian staff
strength and with three per cent of staff retiring each year, the strength will reduce by two
per cent per annum. So, they want to achieve a reduction of 10 per cent staff strength
within five years. Will it not affect the SCs/STs? Are they doing justice? That is why we
demand... (Time-bell rings)

MR. DEPUTY CHAIRMAN: Okay. Now you conclude.

SHRI TK. RANGARAJAN: That is why we demand reservation in private sector.
If you don’t allow reservation in private sector, the SCs/STs will be completely ruined.

Take the Mines and Minerals Act. It is going to affect the tribes.

I would like to quote Hon’ble Prime Minister’s speech, which was reported in the

Tamil daily Dinamani.
The Prime Minister had said -

‘India has twelve religions, one hundred and twenty two languages, one thousand
and six hundred regional dialects. Along with believers, atheists are also living in

our society. All should get justice. Harmony should prevail

But our Government gives preference to Sanskrit. I am not against Sanskrit. We do

not hate any language. But, classical language.

SHRIMATI SMRITI ZUBIN IRANI : My objection, Sir. ... (Tnterruptions)... 1 am
sitting here. I would totally reject it. Since he is speaking in Tamil, Sir, I think, for the
first time in the history of our country, Thirukkural has been celebrated across the nation
in educational institutions. ...(Interruptions)... The remark that there is a bias towards the

language, 1s uncalled for.  ...{Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. .. .{Inferruptions)... All right. Now, you

conclude.
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SHRI TK. RANGARATJAN: I want the Central Government to celebrate Tamil,
Telugu, Kannada, Malayalam, Oriya with Sanskrit as classical languages.

MR. DEPUTY CHAIRMAN: Okay, thank you That’s all rnight.
...{Interruptions) ..

SHRIMATI SMRITI ZUBIN IRANI: We started it last year itself as Matrubhasha

Divas. ...(Inferruptions). ..

MR. DEPUTY CHAIRMAN: Okay, okay. That’s all. ...(Interruptions)... Now,
Shri Naresh Gujral. ... (Interruptions)... That’s all. .. (Interruptions)...  Over, over;
Shri Naresh Gujral. .. (Interruptions)... Over, over, Shri Naresh Gujral. That’s okay.
...{Interruptions)... Shri Naresh Gujral. .. (Interruptions)... You spoke for seven

minutes. ...(Interruptions)... ShriNaresh Gujral.

SHRINARESH GUIRAL (Punjab): Sir, during the last two days one has witnessed
a virtual race to usurp Dr. Ambedkar’s legacy by various political parties. Sir, his legacy
cannot be appropriated by any party or any community. Each and every Indian, who
values justice, liberty, equality and fraternity, is the inheritor of his legacy. Apart from
being a great legal luminary, Dr. Ambedkar was a visionary, a social reformer whose
monumental work continues to shape and protect the rights of our countrymen, especially,

the weak and the deprived.

Sir, I want to bring a very interesting fact to the notice of this House. In the thirties,
Dr. Ambedkar spent a few years in Punjab. He was so influenced by Sikhism and the
teachings of our Gurus that he publically announced that he was thinking of embracing
Sikhism. At that stage, in August of 1936, he sent his son, his nephew and thirteen
followers to Amritsar to work out the modalities of his conversion. The thirteen followers
immediately converted to Sikhism but the son and the nephew came back and thereafter
it is well-recorded in history how important leaders persuaded Dr. Ambedkar not to
embrace Sikhism. But, Sir, that is the reason, perhaps, why the philosophy of the holy
Granth Sahib, of equality, brotherhood, tolerance and respect for all religions, permeates
through our Constitution. Sir, when we celebrate our Constitution, we naturally salute
those freedom fighters, who sacrificed their lives, their youth, their freedom so that future
generations could breathe free. I feel fortunate to represent a community that made the
greatest sacrifices for the freedom of our country. As early as 1849, before the so-called
first war of India’s Independence n 1857, Sikh forces led by Sham Singh Attariwala
fought the Imperial forces. In fact, that was the first war of Independence. Thereafter, the
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Kuka movement organised by the Namdhari Guru Baba Ram Singhji, was the first Civil
Disobedience Movement even before Mahatma Gandhi’s Civil Disobedience Movement.
Sir, the Gurudwara Reform Movement, where the British yielded to the pressure from
Sikhs and for which even Pandit Nehru quoted arrest, was hailed as the first victory of our
freedom movement by none other than the Father of our Nation Mahatma Gandhi. Sir, the
aftermath of the Jallianwala Bagh, the struggle of the Babbar Akalis, the Gadar Movement
and the valour of the young men like Bhagat Singh, Sukhdev and Rajguru shook the very
foundations of the British empire. Mahatma Gandhi, Pandit Nehru, Subhash Chandra
Bose, Maulana Azad, Sardar Patel, Rajendra Prasad and many other freedom fighters’
commitment, sacrifices and leadership ensured the country attaining our freedom and
then our Constitution under the guidance of Babasaheb. Sir, after the independence, the
first challenge that our Constitution faced was in 1975 when emergency was imposed. All
the fundamental rights were suspended and the media was gagged. Atthat juncture, Sikhs
again stood up. All our senior leaders, mind you, were not arrested. They voluntarily
went to jail. They announced from Amritsar that every single day of emergency one
jatha of Sikhs will court arrest. And they continued to do that for nineteen months. Sir,
the House perhaps does not know that of all the political prisoners who were taken into
custody during the emergency, more than two-thirds were Sikhs and Punjabis. We are

proud of that.

Sir, 1t 1s widely known that in 1984, after the assassination of Mrs. Gandhi, how
thousands of Sikhs were massacred on the streets of Delhi and elsewhere. This genocide
was an attack on our Constitution. The Government of the day miserably failed to protect
the lives and property of a minority community. Sadly, thirty years have elapsed and yet
crimes have not found a closure. As Babasaheb Ambedkar said, rights are real only if they
are accompanied by remedies. Sir, [ sincerely hope that as we celebrate our Constitution
today, we all should take a pledge to uphold it not only in letter but also in spirit. T would
urge the Government of the day to make it possible to turn all the wrongs of the past to
rights. Give the Sikhs justice. Make sure that thousands of Sikh families, which lost their

loved ones, find a closure.

Sir, the 1980s and the 1990s saw Punjab in flames. Extremist forces, which were
encouraged by the then ruling party to checkmate the Akalis, got out of hand and wreaked
havoc in the State. More than 50,000 mmnocent lives were lost to mindless terrorism.
Punjab’s economy was shattered. It took us twenty long years to bring normaley back
to Punjab. However, Sir, it is very unfortunate that in order to gain some political

advantage, attempts are, once again, made in connivance with some fringe elements to
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again destabilise our State. Recently, Sir, attacks have been made on the holy Guru
Granth Sahib who the Sikhs consider a living Guru. This has deeply hurt the religious
sentiments of the Sikhs and those who follow Sikhism. Peace and harmony in the State

are again at stake.

Sir, I would appeal to all the political parties not to play with fire for this short-term
political gain. I end with a quote by Dr. Ambedkar.

“They cannot make history who forget history.”
Thank you, Sir.

MR. DEPUTY CHAIRMAN: Thank you, Mr. Gujral, for adhering to the time-
limit. Hon. Members, you may be aware of the direction of the hon. Chairman that
the names received after the commencement of the discussion will not be accepted.
That direction of the Chairman 1s already in force. However, with the permission of
the Chairman, this discussion being a special discussion, an exemption is being made.
Therefore, I am calling some names which were received after the commencement of the
discussion. But they can only take five minutes. Not a single minute more. You prepare
your speech and make it brief so that you can conclude within five mimutes. Mr. C.M.
Ramesh. ... (Interruptions)... No more names because there is no time. I am managing the
time accordingly. That’s it. Mr. CM. Ramesh is not there. Now, Prof. Mrinal Miri. You

have only five minutes.

PROF. MRINAIL MIRI (Nominated): Mr. Deputy Chairman, Sir, I am greatly
honoured and privileged to be asked to speak in this very historic debate. [ have listened
to the debate very, very carefully and I find that the debate has been extremely enthralling.
It has enhanced our understanding of both Ambedkar and the Constitution. I shall not, in
the very brief time given to me, raise historical issues about which Government did what
n pursuit of the letter and spirit of the Constitution. Such issues have been raised multiple
times and discussed during the present debate. 1 wish to make in the hittle time given to
me just two points of principle. The points may be regarded as matters arising out of the

discussion on the Constitution of India in the House so far.

The first point is about the idea of tolerance. The word “tolerance’ or ‘toleration’
15 integrally a part of the official vocabulary of the ideology of liberalism. T make a
distinction between the ideology of liberalism and what we call liberal values, which
most of us accept. For the ideology of liberalism, cultural practices that it cannot accept,
according to its own criteria, as either meaningful or reasonable, can still be tolerated; and

such tolerance will be compatible with liberalism’s intellectual and emotional rejection
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of such practices. Tolerance in this sense does not necessarily include respect and can
very well go hand in hand with total lack of respect and even inward contempt — just as
one may tolerate a person whom one dislikes intensely, or a cultural practice that one

abhors.

When in the context of the Constitution we talk of the proper attitude towards the
diversity of religions in our country, it is my view that the appropriate language for this
1 not tolerance, but ‘acceptance and respect’ — ‘acceptance of another religion’, not in
the sense of adopting it as one’s own, but as an authentic and ongoing perspective on
life and the world. ‘Acceptance and respect’ require understanding and genuine respect
can be based only on genuine understanding. Such understanding takes us much beyond
tolerance. It 1is, therefore, understanding that our country must promote and not just

tolerance.

My second related point is about our attitude towards our tribal cultures. Tribal
religions and tribal cultures are integrally, organically, connected with each other. One
without the other is empty of meaming. Tribal cultures are also autonomous centres of
meaning. They are not fossilised remnants of other more ‘evolved’ cultures and religions.
I shall just cite here a remark by perhaps the greatest philosopher of our times, Ludwig
Wittgenstein. When a pupil of his approvingly referred to the anthropologist Fraser’s view
that tribal religions are infantile, irrational or pre-rational magical practices, Wittgenstein
simply asked, "Do you think tribes are plain stupid?" A tribe’s religion and its culture are
the source of its notions of right and wrong, good and bad, reasonable and unreasonable,
just and unjust, and yes, truth and falsehood, and they are also the source that provides
answers to questions such as what 1s it to live well, what constitutes true happiness, etc.
({Time-bell rings) In other words, a tribal culture constitutes a distinct way of being wholly
human. And respect for plurality means respect for different ways of being human. And
this — so it seems to me — must make a difference to our interpretation of the idea of
propagation, as it is found in the Constitution. For instance, conversion is usually taken
to be part the meaning of propagation. But taken thus, religious conversion of tribes as
it has taken place in most cases does seem to me to violate the underlying constitutional
principle of acceptance of and respect for plurality; for conversion involves rejection and
rejection here effectively means, a rejection of an entire way of being human. Gandhiji’s

idea of fellowship of religions is extremely relevant here.

I would, therefore, strongly urge that this House devote time to a thorough debate
on this issue, particularly, insofar as it impacts on the role of education - at its different

levels in fostering the value of pluralism. Thank you.
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MR. DEPUTY CHAIRMAN: Okay, now take your seat.

S1. ToNH BIGHT (SR TS90): AR STHATIRT A8i6a, § 3y ek g &
ST T30 ST =41 1 AR o1 1 AR &7 81 98 B9R {7 9gd 1R &1 a1 € fop qman
129 ST, WHRIg Sredy & 12541 SIid] & 2w U gH ST, ARSdHR B, A0 HiauT
el 2l Glen Fafdapi @, S9d T, S96) auel bl Alg e k8 81 R ey
AETAT & SR 2 ATAT el ¥ 1922 # AT AN BT off {6 ama @1 worifas am
NRAATHT T2 G2 BTl 9 915 1938 # ufsd Sarevdrd Jaw o Sagr aur &) |6
@) 2l Ahs ged aR Y BF ad (e aver T 57 90w Big e el & o,
it 915 # qied glae 32 U wla R B gt A1 b wed @ SiasT uRd & di gl
FIRAT ST FFct & areer S1. srasas 9, e wiawr war & fafte sowi &
TRATal B AR P g, ARG & ARG S ey IR e o, ot i wfaer
AT & 284 ASTAT 71 26 TIHR, 1949 Pl SRR [HT & AR FAET B IR &1
Y 2] g7 9G] ¥ g1l © - "We the people of India" 28 WedTd=T HRAARA] & 59
Hofdel $v1a @l oiifex dxdl 2 b g9 ¥4 U glb Ub 08 aRd o [Faiv o e & osi
eI RUETT, =T 3R Fged BRI

A SUTaMfr wEe, i e a1 &7 e & 428 dwreE a@ g W
gt 1976 W e § ST 4297 e gan, SHH Higu™ Pt ® Aeer @1 ofiw
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gldifdh weeT & ugd W g A gHtderar wiem A fea o enfewma 25
aii 26 7 1T Tac=IaT o1 AIfHR &= 727 21 Directive Principles of State Policy 3
TE e 2 {5 THoE g A BRI g T8 2 3i Aol WiauT URd @ Ue
Sovereign Socialist Secular Democratic Republic TN ST 21
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T S A Secular 3R Socialist I ST METAH BT, O (YT WO ¥ €71 AR
AFIEHY R & HITET BT 7 HEET H 59 A1 DI FAN B 39 T A I A7
9Tl Bid ¥8 ©1 Preamble § S| MUer vieg o1 wnifaer givr safery off sradt e i et
At 5T W W AR WS Ais © e a8 e € 6 ghanEi 3 9ie o @
arfreTe B form syl 420 e Wi S AR & wro gan

AT 131 SURTATY T ARG, SIAETT 7 19 AT 81 S €, o1 98 AT @ e
9 OIIdT @ 3iR 39 dvg @1 Slar-fewull mvd 59 avg @) males T w¥ & gotr |iden
& e Heli @l febiotd axn didl qg g bed 8 o i) et 181 2 fo 7y
[ A 7 e @ Ae @ SR Wi Pl @ wrEEr @1 eree o 21 e At
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MR. DEPUTY CHAIRMAN: Yes, okay, please. Now sit down.

=) geaR Wel ¥ : STwATafy w7Eie, § WReR ¥ anfid AT ..

MR. DEPUTY CHAIRMAN: That is okay. That is enough. Sit down, sit down.
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ME DEPUTY CHATEMAN: ¥es, Okay nowr pleaze. Howr sit dowm .

Dl gl 8 g B8 agl e s ond A e 5 T Ay 1 pales e g hagp
\.l'lj:",':"'u'.!"‘:"" JI-‘H—I:!._‘#TH JJ‘MJLE*‘L‘_M}MLI;}HJE-’}
_"’h‘#l-‘

ME.DEPUTY CHATEMAH: Thank y ou. Howr, Shri Eam Jethmalani.

SHEI EAM JETHMATL 6N (Eajasthan): Sir, I am grateful to you for better hie
than never. But, Irmist sy that yon hase a promise tome to fulfill the promee fhat aras
made to me the last evening for nry coming today mstead of yesterday.

ME DEPUTY CHATRWMAN: No_ no. See, becmsze you catne i and you want to
speak. Tzaid £ canbe gien only today . Howr, today i the scheme of things | you hawe
only five mirnites.

SHET EoM JETHMAL AWT: Sir, kindly zee, ff you are girmng me only five
muntes....

ME DEPUTY CHATEMAN: Then speak no strodnetion. ¥ou sttt your speech.

SCHEI EAM JETHMATL 6 NI: That is right. Thatikyon. Sir, first of all this isnot a
debate and Thawe not come here to cross swrord s with sitebody presert 1 the Hoose . 1
recognize the ftellectnal superiority of everybody present here . But, Tarish to nse the
little tame that T hawe got to expoind ooy omam ideas aboat D, Smbedkar and to pay him
the tritaate which T hake be en thrstingto pay allomy Iife and T havee be en paying repeatedly
ewery time that Thawe got an opporhmnity. Sic, Theliewe that D Smbe dar was one of the
greatest Constiitaonal experts that dia has ewer produced and a triaste to his 1ngistie
facilty and cortrol is ewidert by the factthat he was made the Chatrman of the Draftng
Cormnittee of the Constiition. Sir becavse he had cortrol osrer the lanmage which the
ertire Constiuert dssanbl conldnot chimfor tze ¥ mepite of the fact that there were a
large munher of tureancrats who wrere assisting the Constinert Sssembly n dratting the
Cotistihation of dia. Sir,the Constibotion that he draftedwas the prodoct of the great
ecdue ation that imlike matty kaders n the comdry, e had recemved at the Uhniversity of
Cohunbia for three years and then came to dia and got. #to teaching. But, 51, agan
the same Unwersiy of Cohwnbia after his work wras over 1 o Constinernt Sesemhbly,
writedhim all ower agam to come to Cohumbia to rece mee the honorary degree of Doctar
of Lawrs foom that University and which they gawe to him i 1952 and the greatest canse
of that recognition and honoar done to Dr. Sembedlk:ar was the wodk which he had done
ot the drafting and pronmlgation of the Constiition of this coutry . 81 writh a 1ittle time
that T hawe | I wrish totalls abont three aspects. One i5 secularizm , which mns frongh
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almost every part of the Constitution of India. Sir, secularism is not negation of religion.
Secularism is ultimately the triumph of education over illiteracy. It is the triumph of
knowledge over ignorance; it is the triumph of science over religion. It is so difficult
to write it in the text of the Constitution. That is why during the hated emergency also
somebody thought that this word must be put in the Preamble of the Constitution. The
Preamble of the Constitution containing a word does not change the internal contents of
the document at all; it is only an aid to construction. But secularism had already been
created in the Constitution of India, and it was only made clear that secularism was a
very, very important part of the Constitution of India. Secularism means only one thing,
It means the efficacy and superiority of education over illiteracy; it means the superiority
of reason over blind faith, and it means the supeniority of science over religion. Sir, 1
believe that Dr. Ambedkar’s greatest virtue and achievement were that he gave to India
a secular Constitution. After all make no mistake that most of our personal laws are
based on religion, but when he introduced Article 44 that India would have a uniform
civil code, some day, he was telling the nation that our ultimate object was to create
uniformity of laws and override every religious text to the contrary. Religion was to be
tolerated, but not to be encouraged. I would request everybody to read a book if you
canmanage. There is a wonderful book, which must be read; the book is called *Religion
Gone Astray’. There are three co-authors of that book. One is Pastor Don Mackenzie, the
second is Rabbi Ted Falcon and the third is Imam Jamal Rahman. All these three great
intellectuals have written one book, which I suggest should be bought and distributed to
every Member of Parliament, whether in this House or in the other House, and must be
made a compulsory textbook in every school and college in this country. This is one great

tribute which I wish to pay to Dr. Ambedkar.

The second 1s, he definitely deserved this kind of honour for the performance he
showed 1n the Constituent Assembly. That is why the Columbia University, where he
had been educated for three vears, from 1916 to 1919, invited him in 1952 again. They
invited him to go back to that University and receive from that University the honourary
degree of Doctor of Laws, and it was well known that he was invited and conferred that
great honour in recognition of the role that he performed in drafting the Constitution of

India. Sir, T will just take one more minute and conclude my speech.

Sir, one more minute to finish. It is true that he finally opted for Buddhism. He asked
his followers to go in for the religion of Buddha. But, Sir, one thing must be conceded that
Buddhism is the only religion whose prophet founded that religion only for the salvation

of humanity from pain and suffering. [ would request everybody to read one great poem,
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“The Light of Asia’ written by Sir Edwin Arnold and the last stanza of that poem 1s:
"We are the voices of the wandering wind,
Which moan for rest and rest can never find:
Lol as the wind 1s, so 1s mortal life,

Amoan, a sigh, a sob, storm, and strife".

And, Sir, with that, he told us that the purpose of all law and legislation in Parliament
is ultimately to reduce human pain and suffering and it is Dr. Ambedkar alone who stands

out as a great lighthouse of knowledge and learning for us to follow.

MR. DEPUTY CHAIRMAN: Thank you very much for the hon. speech. Now, Shri
Devender Goud T.

SHRI DEVENDER GOUD T. {Andhra Pradesh): Sir, I am grateful to you and it is
an honor to speak on this occasion. Sir, 1 begin with the quotation of Dr. Ambedkar, the
great son of this soul. Before presenting this Constitution to the Constitution Assembly,
he said, and I quote his words, “However good a Constitution may be, it is sure to turn out
bad if those who are called to work it happen to be a bad lot. However bad a constitution
may be, it may turn out to be good if those who are called to work it happen to be a
good lot." Sir, it all depends upon the people who implement it. If Niyyat of the people
implementing it is good, we will have an egalitarian society. So, I would like to say, let
us resolve, at least, today with one voice that we are committed to every word in the
Constitution and implement it for the socio-economic development of the country as a

whole without discrimination, fear or favour.

Based on the principal of our architecture, Babasaheb made immense contribution
to the oppressed and suppressed classes in the society, be it in the form of Fundamental
Rights or social justice or freedom of speech or reservation for SCs/STs and OBCs or
demarcation of duties and responsibilities between the State and Centre. All these are
synchronized in a way to make our country not only the largest democracy in the world

but also a vibrant one.

Sir, hon. Members have spoken on so many issues. But I confine to the social issues.
I wish to focus on social justice for which Dr. Ambedkar had fought throughout his life.

Out of 2,300 OBC communities recognized by the Government of India, 1,400
communities are in the poverty line. Being a democratic country, it is incumbent upon
every Government to see that every social group get its due share, particularly in areas

like education, economic development and also in political realms.
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The Government had started to improve the conditions of the OBCs, as per Article
340, and appointed the first OBC Commission called Kaka Kalelkar Commission in
1953. But the Commission’s recommendations were completely ignored. So many
Commissions were appointed. Again, in 1978, the Mandal Commission was appointed
after 40 years. So, what 1s the condition of the OBCs? To know the condition of the
OBCs, a Commission was appointed and the Mandal Commission, after thorough study
of the economic, socio, political and other aspects, gave about 40 recommendations. But
it is very unfortunate that out of 40 recommendations of the Commisison, only two have
been implemented and the remaining recommendations are lying the dust. This is the

state of affairs of the population which constitutes 54 per cent of India’s population,

Sir, our Constitution has laid down some pious goals to be achieved through our
Parliamentary democracy. But, sadly, even after nearly seven decades of its existence,
we could not achieve even some of the goals like poverty alleviation, equal opportunities
in education, employment, health, etc. I fail to understand as to why in spite of country’s
progress — wealth is being created and there has been six to seven per cent growth rate
in the country in the last three or four years — there 1s no distribution of wealth among
public. I feel that our economic and social policies created islands of prosperity amid
ocean of poverty, thus making rich become richer and poor becoming poorest. This 1s not
the objective of our forefathers and Constitution-makers. Sir, the best cure for all such
ills is to go back and take steps to fulfill the Directive Principles of the State Policy set
out under Article 39 (b) of the Constitution which says, "The State shall direct its policy
towards securing the ownership and control of the material resources of the community

and are so distributed as best to subserve the common good."

MR. DEPUTY CHAIRMAN: Please sit down now. ...(Tnterruptions)... Nothing

else is going on record. ...(Interruptions)...

SHRI DEVENDER GOUD T. My only request to the Government is to implement
the Constitution properly.

MR. DEPUTY CHAIRMAN: Now, the remaining three Members will take only
three minutes each. .. (Interruptions)... If you want to speak, vou will only take three
minutes because your party has consumed much more time. Extra time has already been

consumed. Now, Shri K.N. Balagopal.

SHRI K.N. BALAGOPAL (Kerala): Sir, thank you for giving me this opportunity.
When we celebrate the 125th Birth Anniversay of the great man, Dr. Babasaheb Ambedkar,
we have to look into the experiences of the Constitution and what problems have been
there while implementing it. Sir, the Constitution has not failed us. We have to engage

n self-criticisms to see why we are failing in 1t.
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Sir, while initiating the discussion here, the hon. Minister, Shri Arun Jaitley, spoke
some points about intolerance of the then Government, the Indira Gandhi Government,
in the 1970s. That was a bad experience for our country. But the present Government is
also following the same kind of intolerance, and we have to look into the experiences of
the past days. This intolerance is to be curtailed and the Government has to take steps to

stop those intolerant activities.

Sir, T would like to go into two or three points in a bullet form. One 1s the recent
discussion about Money Bills. This aspect has already been discussed here. Our
Constitution starts with the words "India, that is, Bharat, shall be the Union of States.”
While discussing about Money Bills, our hon. Finance Minister said that this House 1s
having a secondary nature, that only elected Members would decide on Money Bill, that
* thatis, the Council of States, would not have that value for passing Money Bills and he
said that he would do again the Money Bill route. This is a disrespect to the Constitution
and a disrespect to this House. This is what is happening and many Bills are coming as

Money Bills to this House. ... (Interruptions). ..

SHRI RAVI SHANKAR PRASAD: Sir, the Leader of the House never talked

about®.
MR. DEPUTY CHAIRMAN: *is not right. ... (Interruptions)...

SHRI K.N. BALAGOPAL: He said that this House would not get the prominence
as that of the elected House. That means that this House would not get that value for
passing Money Bills.

MR. DEPUTY CHAIRMAN: My point is, since you are talking about Members of

this House, I expunge the words™.
SHRI K. N. BALAGOPAL: He said, "indirect election”.

MR. DEPUTY CHAIRMAN: You say “indirect’, that is correct. But *is expunged.
Since it 18 alluded to MPs, I don’t want it to be there.

SHRI K.N. BALAGOPAL: Basially, the concept of the Union or the concept of

federalism is being questioned by the present Government. That is one point.
MR. DEPUTY CHAIRMAN: You have only one minute more.

SHRIK. N. BALAGOPAL: The second point is GST. When 1s GST coming? After

* Expunged as ordered by the Chair.
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the passing of GST, no State Finance Minister will get any power or no State Government
will charge any taxes. The inherent power of any of the State Governments in the country
will lose its right to impose tax. That 1s the second point. So, it is the Union Government

which 1s concentrating all the powers in its hands.

Another one 1s about the power of making treaties. Our Constitution — I think,
we have to critically evaluate this — fails in the aspect of making treaties with other

countries.

For borrowings, there is a provision in Articles 292 and 293 of the Constitution. These
Articles say that for borrowing by the Central Government and the State Governments,
Parliament and Assembly have to accept that amount. But, when it comes to Free Trade
Agreements, it is not necessary. We know that every country is importing. I find that
even rubber is being imported today. Rubber is coming, sugar is coming, other products
are coming, but our farmers are facing problems. So, on international treaties, we have to
look at our Constitution once again. We have to rectify it in the Constitution. These are

the three things that [ wanted to say.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy Chairman,
with humble gratitude to you for the special gesture in permitting me to make my
observations, [ would like to mention two unfortunate aspects in the beginning that have
sensitised me much. The first one is formation of Telangana State and the abuses still
being thrown upon the then Government and the Parliament about the Parliamentary

proceedings and procedure.

The second one is judiciary striking down the National Judicial Appointment

Commission and the consequent constitutionality of our efforts in future.

With these two points, Param Pujya Babasaheb Bhimrao Ramji Ambedkar whose
49th death anmiversary will be observed on December 6. Next year it will be his 50th
death anmiversary. What did he teach us? What he leamt; he leamnt from the society
and he has given it back to us and went away. He died very early, at the age of 65. He
treated Mahatma Jyotirao Phule as his guru. He was his philosopher and guide. After
that generation, how Narayana Guru Mahatma Jyotirao Phule, Kandukuri Veeresalingam,
Hyderabad’s Bagya Reddy Varma have transformed and how their preachings have
influenced upon Bhimrao Ramji Ambedkar is history. Within the Indian Parliamentary
system in the Constituent Assembly and in the making of the Indian Constitution he was
very sensitive to acknowledge each and every quarter. But, besides that, sometimes,

some day, somebody can forget the role of Dr. Ambedkar in Indian Constitution and its
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evolution, but his contribution to the Indian society 1s the greatest one. That is what I would
like to mention. ...(7Time-bell rings)... The Chaturvama Vyavastha and the caste system,
the Karma Siddhantha, the downtrodden lowest caste has got morale and confidence with
the focus and the approach of Dr. Bhimrao Ambedkar and with that the secularisation
of religions has started. This 1s the greatest social reform in India, that occurred due to
Dr. B. R Ambedkar. We have to learn this essence in the evolution of administration.
Law 1s evolutionary, and society is dynamic. When we synthesise the dynamics into
evolutionary law, then only the administrative approaches and political process will be

helpful to the present generation. That is what is required now. Thank you.

oft arcft aFa SR (9T « o, 9 e A faw welt sieet wige +f 59 9gw
ol shfge ovd gy wfees e e ot @ garen <4 gu oo aid ol ol
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S AR ) a1 8L, 59 gom o Qe sl Jdr B, Swt ad 2006 Y g wlia @1
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233 T 917 129 <11 forgd €, 3T 1 ¥ 87 9alc B eI § - "[ar ] el 8 fasr 81 e
B, ST 1 @1 PRA 2 17 3 1901 & I AN ST P Bared I 17 AR o
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31R SRT ATSTeh| TR ¥ T3l & el 147 1R 5901 AN & grst q=m St onfer o
eTaa feg, e 21 s a7t s Freret STl & aeiaia 2 3= qRrer
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arstet aifd 1 aerar e @ifdt 4m oid 81 978 wHlaT srrar sav e a1 ufbe,
S &I @1 9 WY B, "SHR B S gl Y RIH IR Ui TRERT O aRsia” W,
fomRm aT arel @fad wee e WS S §1 99d AR Bl |l a1 g e
SICT TE T 3R 71 S ARSTE 37N AT BISRE  Fa B A o el

MR. DEPUTY CHAIRMAN: Now, conclude. 318 310 IHIW HIRT

of} 37eft 3R 3R : Hgle, 9191 Wied 7 8¢ hR] & g H garn v fb fhad
Bi-b I A Sifaar sl &1 "aretd” | MR, sdra@iy, Rortet, owdl, dredd), g,
gy, AfcarT iR gfeam gt 2l ... (awa B Ed)...

it SuvpaTafa : @ AR BT A 2

sft oreft oraR s . 56 fou Aider pAR St 7 amam Sers eft
sft gomumafa : o 2, 219 2 3

oft arefl oaR SRl ¢ g oy ST ARmadl ot T L (@@EgM)... golderT |
(TG, wnfid fdar o | @@Eam)... 396 fory JiF erdvaeist - fag e,
IR TSI 3Rl | 30T AT U7 el | 7 FTE O f 21 (aET). .

sh gty : S 2, a9 sy 3fsu)

51t 3refl sTaR JERY : ARiS, FET Wed BT el 3R ot gereta awt s
fob S8R 341 B ...(THTH)...

MR. DEPUTY CHAIRMAN: Now, Okay. That is not going on record. It is not

going on record.

2ft areft saR i +

#ft I I wEE: angvila wwrafa oY, § agd pag g 4 2nue 431 59 Heayq
TET 1 TXIENT PR T TR =1 1 fUrovel &1 =11 91 537 9897 &1 Y XS1 U1 P9 T
30, forTeT S= # 3% # 21 1 aTEdn g

[MR. CHAIRMAN i the Chair/

TG, PO AN A qBT [ 26 TawaR Pl I 31 A1 AR 9 IR I8 B Sl aai
TS ? AT 91d BHN g [l 1 IS1S1 geenl Stard wfaeT Sar 31 earr e & Do
BT U X UG, o ATqh] stard fre soanl # Sua) dad g1 drge geHl argdl gl SuH
T WY 3 forar & b -

* Not recorded.
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EIRCREaS I
"We, the people of India, having solemnly resolved to constitute India into a
sovereign socialist secular democratic republic and to secure to all its citizens
Justice, liberty, equality and fraternity” 1T H Eﬁ el Q‘, "in our Constituent
Assembly this twenty-sixth day of November, 1949, do hereby adopt, enact and
give to ourselves this Constitution.” g 26 TdHEY @ AT MR @ Haf A

HHRRT B

HEIG3, 319 31T Qe fob 26 WA=t @ it aat ol 181 wRa & wiaens e ey 303
ST 91T T ToTe0 © 2T 304 ETRT H BN, 3 972 61 71 & HROT I ER]T B T80 781 7g T8
% & o ar Rrfesmiim, wrgufd, seeem iter, e w5 8l @R anfe & srmn
qresl gl wdwHe 26 Sigad, 1950 9 3 W1 safery ag ofl ol g1 ¥ 8, gud dau |
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ofé T ¥R, Ivor Jennings =1 U@ 91 el © fF “Ambedkar was the greatest jurist of his
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time.” ¥ Granville Austin, another Constitutional expert said, “Dr. Ambedkar was a
fine blend of a legal scholar and a social reformer.” AT 19 YR H1 e 97 787
oft, i 35 M 31l dist ar eafavrd ardi @ wlae § o) srore Tt fean & s ard &
fory S1epT wra<t o1 wa< g Wiy = # ot urt i & fory o=t ofT areet & it
R, d@ ag arew ) g, sl ¥g f@rfa ol 359 ud e ferar a1 fb No
peon, no water." fﬂ%ﬁ 31191 peon ‘QErT Y 21, ?{x‘T[%I'Q H =T T8 TR SRt U8 tﬁ?ﬁﬂ
DAl ¥ die & 915 M 1@ 99 & Sydenham College, Mumbai # @i & UIthay o,
dd d forg o g gl i 2, qren) vihad arafd eed 9, @i awie 9w dsr ol el
ifereT 7 srareT 21 {2 a8 g9 A swt fewars el st B, afer e 1 s @
T s g

EIG, ATHedY Si ¥ wed- @ et fof WRa Fieda I M 9¢7, Tikifcadd
SHIbH) B 2N 2re e dmd SHIbH) B, areid) ¢t usifl, et amend) & wer-
AT 3N IRIE T AT =, SFdferc ! it &, 1 89 JRTa Sadfact o+t s, swrfery gl
Dl g AT g et aF el WSy 9F 98, O 39 <9 H SaIG & 9E,
SHAID MRS & fog gp M SHibH! i 2/l 9=, wRa @1 e ot a1d 984
el 81 AT A 1. SR Dl FAIC DB Dl FEPT B WRA bl HUAT FA1 217 95 o
TS LT 20T, TifhT 2] FeavT, wifchT e 91 = ATaerTT 41 o et off, "We are a

group of warring camps and I may go even to the extent of confessing that 1 am
probably one of the leaders of such a camp. But, Sir, with all this, I am quite convinced
that given time and circumstances nothing in the world will prevent this country from
becoming one. With all our castes and creeds, I have not the slightest hesitation that we
shall in some form be a umted people. 1 have no hesitation in saying that
notwithstanding the agitation of the Muslim League for the partition of India some day
enough light would dawn upon the Muslims themselves and they too will begin to think
that a United India is better even for them."3l SI. A SHY b Fdic 9}|, HR Pl Ubdl h
IR | AT PET AT AT 6 ART Apaial o FeIy IATRE TE1 81 Framafer Sil, amst oo et 81
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Tad =, feft W €1 ot &1 20 @ €, g1 wahd B RN S ed § 39 Bl
military coup &I BRI FWRIT, 1975 & 916 G2 T ST STHT ATAT, 319 Wl TT gAROIHT
A B fEwa T2 SR, AR AERI I PoRENR TE1 S TR WA 7 ST
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D AT SATS ] Sid DU B 91d Mol 97 91 959 g¥ dd omgall 59 g9 |
qgd AgEifthai g3 81 2red) a1 2, 39 9% @4l g1 ARyl §9 dihda &1 91 v B
Sl T Y 3Ms g W g iar & for ot Sitd S@et s e anfsyl AR 4 g7 gama
BN T, ST I BT AA AR S DI B R, AT, St B B e, Wa g,
IHBAAT &, dlfeh g9 df wed § b wior], vy o1 a9 gl 8 oie s w1 of)
BT IRGN J0} AT ofPR 31 8, A1 fod 3 oo A=l WiPR @ a5 @ 1sdl 2
..(TIAGF).... H Tl 28 Dol arsdl § & ardss? o diaenT § a5 @ o i v W
RaR # 4T g g Al WIRT @1 veT Hell ¥ 2R g weeor uRaw A i51 g8 981
ARITE Sff 1 SR He 9 H 931 14 91 21 98 Aleaa 2| 81 IR A1 T 97 i1 596 g
&, IDT aiEt T o a5dr 81 9% Alhdd 81 gH S9d] I ©ed 8, dft o9 g4 ofid, dT
AT ISR S .. (AGETH)....

sfiwreht faeera a1 (Rvmae uden: ey wrel) oft w1 i e v2 & 2 .. (™).

sft2fd viww gwrg . AR wwfa S, 2T 919 959 THR B TS EH AW & 9



84 Discussion on commil... RAJYA SABHA of Dr. B.R. Ambedkar

[N 3 iy geg |

RTRIT 7 IR B9 ©, &I ONT8 IR BAN allies 8, 87 S 7 IR ¥ & 31 g9 faeft @t
PUT ¥ IR 2] (BT 81 ST 7 84 dle SR O 8 8k 89 B 9 [T & 3R el
... (L), .. 31T 917 X3yl

gt ofl, H 21191 g a1 el disdl g 20 ue a1d § 93] SHHE R & 91d 81 §
iifer 7 g5l U% a ol araca} A5 Al oft g 7 &y 2, g98f ux v Vel of), g9
31T - & ST T 3T 2| 3TqeR | ATe[H & T L.a. T A15d o1 78111, 99 I, 80 AN 6rrd
BY, ...(AEF)... 3R AR AR A Iy 1 3R I el IR, T He T8 2 o) 17 &
T T9 Wed 3B AT 8 AN S ©, SR darel ®I I B ... (FGH)... dfhT s
A ofl A arq= wmyur # @1 w12 3N bsl, "eH - ygddrl 9§ 981 e 8, dfe
i dT E e 1 L (FEEF). .

MR. CHAIRMAN: Please sit down. ...(Interruptions)...

i3 v ywTE ot g 99 9o 2 9, ARSI O ATI0T & W 31S A W o
aflT 70 AR ¥ BT &1 ... (AGET).... 218 TART Sleed 2 3R A2 89 311 1 g2iferg
&A@l © [ e gar om o o1 adler 21 g9 Sl & AgER oM el el
DT 1T, Al AT | .. (HHEH).... T S &1 o & 916 a2 o f aifgar i)
@ ATHT AT R 0% L8117 ... (FAIH)...

MR. CHAIRMAN: He is not conceding. ...{Interruptions)... He is not yielding.
-..(Interruptions) ... Tyagiji, please sit down. ... (Interruptions)... Tyagiji, please sit down.
.(Interruptions)... Order, please. ...(Interruptions)... Order, please. ...(Interruptions)...

oft A 9B TH1g : SR BT AT H gHRT T fora, wifeh T gHe e T T
...(TEITH)...

MR. CHATRMAN: No interventions , please. ...(Interruptions)...

i IR AR TG « gk e el |t o) L @aET). . At HR it 1995 H
BN SART 3MT BN AR 1 16 AT 2, TS 39 AR AT AT 9t qrgd 21 &l aa
9T, B Al SIEE B L (). L (@A) JfT TS 3T goieR fawg I oI
udm F U UGl b ves Favd B, § bad a8l ey fb alfeur off @ wiad
ﬁﬁl...(ﬂﬂﬂﬁ)...ﬂ’(, # “secularism” WWWE{WW‘&:I ¥, “secularism” &l
e Addd ©, di¢ ¥ Ua Wﬁﬂﬁ%?ﬂ?—d?ﬂ “secularism” HHT I3 B WHAH
..(TIIT).... TH RT3 BT 3MER 2., (FAI)... GHHR Sft 1 BT 217 f secularism
does not preach any religion. ¥C &1 3T i Rord T2 BT 1Ryl (G TR,
arrel § HR b HAHTT dne AT ) L. (G, gH $H® ] DIl H 2000 # frel of
...(AI)... TAN | R B R . (I,
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MR. CHAIRMAN: Hon. Members, please allow the speaker to continue.
...{Interruptions)... No; no, please. .. (Interruptions)... Please maintain the decorum.

...{Interruptions) ...

#ft I viHR gwIE < wR, W9 Hw 997 91 yb gt gy O e gE 0 g o e
f&anm iy = ansirg W @ iR 99 w1 2, d @ o aifeu? W), Tadrd 91 @l
I o 1T 2R S=2 i AR < |iGe # 8 iR 977 | H= angphareni a9 &
a1 Us e wur 3l 39 U 9 | qwdd byl ax, § gHa] g pla ugn, Sigi
HeMed USeH 8, 98 DI 2 b diar fawrr & 915 5t v, Wi efie aeor & arer ale
<@ 81 ¥ ub Al 21 gudd engpfa H did pwn udyr S w@ §1 9 erf @ Mar @
SIS § T Tl ...(HIH)...330P d15 31 Texro 8, T I§ ¢, Pars &, 1o Tfe=
g €, srae 2, HdR 21 ...(aegm)...

ST e’ OF (76 TR < AR RATBIRET 27 ... (F9EH). .

MR. CHAIRMAN: Hon. Members, please do not raise the decibel levels.
...{Interruptions) ...

i AT wip owrE ¢ w3 ) aedRT @ e 3ed B ens WY AT H e ward
FoT & b 66 GTd 91 3R GIAUT 97471 8, 2% 5 9R] aed ]T bl i o S+ &l a5
P ST, fORTRT ST, arEs®s = AT, T 3MSiG 5 A7, INGR 9o - a7, TH =
AT 3 9 & S5 8- S 99 dR1 9, €9 ST 99 72 ©, J1 ] 7 Fel 98
ATt IS feb “secularism” WWW‘E}W% I8 wEl T del gifd ¥ us T B
SHB| TS oTed] 31 28 H s gHifery &g war gl

B TP 1T 1T el [ TTe™ < @l g1 BRIl 21 ST AR TTee<T $1 9T el 3, d
IR A PRI AT TR PO B2, TN @I TS 81 910 W1 g9 ¥ 21 I AN ART
Sit & g9 ¥ UBd Ufeetd TaHe od © [ AR Sl 1 AR &1 =41 T8l 71 =nfey
3l 9 foey 9% I SO A B ... (AHEH)... W, ¥ [Fegpd 79w € 6 JA9e B
arfeql fords w1 | fadr g, od 9] ard YA wifsul anst § ¥t uw dsdl g 8k |l
el & waar & [ fargeart Riar Rgai @ 2, Regear ad-n € gaa+ii @ 2,
fegwar s €t anfeaiRel &1 2, Rgwm S ARG, SR 9Rd, J9er 21 89 98
B B YL T TE a1 § a1l TE o W1 8, § Fea 2 7A B  T=el F I I R E,
b Uep 91 we¥ vl © T 58 w1w) o 8, e 99 0 o O e 8, d1 84
It ST BxH] Ay 3R 89 P, dfthT U Bl o 2, 9 3red Qe grerded St
BT TR <1, 1 gER 9, v 10 A1et W 9, TIRT A9 3 WS €, 1 e Jer 8l
AT E O U AR P ST Pl A BRI T, 1 ARG PO T PO A e TS
SIfeTT 31T Tt $7191 Ueh ATl 1T =Te<l §)

|, grard Ak §1 # g ot 9l wge 6 gferdl o arcurar 96 g1ag B gl &,
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[ 51 =fa v uig |

BU £, B9 Waep! i1 X S S A1 8, oifeT o1l wifotfed fegram s wer € ... IR, 4
s 5 fee o ot do .. S gifsifed e o 981 2, 9@ | 9 &4 g2RT HLT
TS WY, @ 57 usd W U §w dn e emy o gferd gieue I oitw @i,
9P dlex bl A4 © — Al e, 996189 d A ygd wsiell oo 8, s 2!
FEF Iars! S @el, "H Tw S sofiter o, e 89 F 39 o o 9dr =
3iIR H el o H [doisy sn T, <11 AY WIgR o 984 Siel’| |, ATS Iehl exfeilay 100
WIS Bl Ih arg e gerel e 2y o oY @6t eleiaw 500 wis B, faref) @ 1,000
@ls 1 FDI Uh DIddH B, Sei qsl el 2, § 39d S HY 99 qe, dJl
Sl el, g3l 34 41d ) g B b ew alg Roiderd €] 4iud &, g4 @ls wreiade
TET AN &, B9 1 31d TR 2 ok A 1 TaRMe od 2| 18 Wl 7o feg e
T Y81 81 T I0] WA $AT ARl L (@), TY, TS 7 o< AR 8, Sl
HU-30 TATd 81 78I U B fhar & 6 3 ™9, s, sfa aeai o sndangd) «t
FATE PRI 1 Yeb--ueh ded dlfAhIS B ¥8 21 U8 U daad] g3l e Bl Wy,
g dI0H 7 66T A SR 9F B Sl § S g, #+ ®i 1, 9 erdex § W5 2
T =T, "SI, SM9RT gers” | A9 ara fO9ET & R W e fh S 9T omeil g
I T fob 21y @R @ed ¥, 91 Sgie del O J9 O uwy 999 8, 30 |Rg 9ed IdT
SURN R T8 1 gAY del "ATHHG" | X8l B 91 15, g B 91 2015, 1] By
T I PR T 5 B o1 IR a5 WET B

Sir, two, three points and I will finish. THN X YT oIt I8 91 et ofl, a8 8
— separation of power. ¥, T RYFSRRKT &1 [XT THIH FRal 8, Afer Tom=IT 0= oI
ot ame 2, # ve € T wRm e S+ ot 2, 91 St [ af e gem, Wi
<o # 20 f98T 9T 2R S 91§99 7 unanimously, 39 <7 & @R - 1o wiafieri &
R 374 A5 del A1 6 a8 agerg si wfeyl s @ dufar 18 6 G sud «of
fifrex 2, swfav @7 e Toom &1 aReeE 81 U8 Sud 9T 2l
(I, W7, uiferaried) SAhdl M dfie wgaer 3, wid @i sEeAe i
IR TR 21 R, H NI U q1d 1 1B 1 I8 F1 Gl 1 © fh R AR o
yer Hall, e & gyl aRd & suxreeufd, wrd & ool ard & didie @t
PRy 31 srvTelt fivenT Frem et €, AT 1 IREN B R ) T B, T8 TG IR
Frota, wrd & wlas ok ad|m o S wadr 2, il 20 g4 B I8 8, d1 94 U ol $)
Frifaa o gatearic g1 2, a8 W e ar fafrex &, 91 &= IR gaes &1 Sod o 81
BT 27

T GIRT AT ST 21 1993 I U, 1950 F 1993 TP S S0l a1, I ol
fafrees &1, oy gaeoiell & oo 7y o Bl SITg) 21Tt P e =i gl o, @
I A B IS B FABEG 8IS DI & U ool 9, a little known judge, SRTHIETATA
Ryegr, S gfawr with & gdevrd & 9e vugs fhar 9nl vgd uh 9 U 99 oiof gl
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o}, wifeey uyawifer s, wifeey dLdl v, 919, siew woig Teay, 2ra 08 ool il
TEleme? # 2o ueh 91d Bu1 AIBd1 g, 39 IR H g1 BT B reEr gs Judicial

independence we welcome, judicial accountability is equally important. S I 7 &
BIEEIRERI

51 W 3T A1 et 2, ardl ue =i ang offl <19 aferd i @ A ang €,
T el 59 FelRwrs W 3 TSN HY, 9 Wi w1 HwTT 99 387 o1, 91 a8 949l 954
g ol afera srawen guiDl 2, Tad § ok 4R B 7wl & [Audid § 9% B,
A Bt v foRiiy @ sa=iRt 2, gafau su aw Fiofa gan i 29 g9 &
HARIC P, T4 ST, FSHT - HEl [ 57 I Rerder &3, g9 5= e, Tt ofiw
goleer § RoderT S a8y 959 To1 SR o1 6, I8 gl gid @) of), W
g 3iTSY Bl 3uH feren gan 8, usd fewg 2, 916 # 3ad ey of$ 3iiv fhe gfee o1 a9
AR 2ATY WA o HfAenT & anfdma 25 dl Swi 21 e gl @it # fowg, @) uRwrar o1
SN, AT AT ATTP AR I TR A Hex i wie W 01, 1S F919 3T 3iH
Il d ve sfad o, = o oRad fean ok v a9 1 S5 wra
DT B IR BT S T8 (Hell, d 59 A Dl BT ®ic A 8% T7 3R b it
b1 H 311 Yl guiiH 1 dl hydr A gH 2, Sisi R Yid $Id | e wy 9§ 48 bl
2, T I Supreme Court &1 AIR 1986 (SC 733) ®, # 30! 991 gI-dfI @rg+i ug
EIEGIE # paragraph 749¢ ¥818| It says, "Now it cannot be disputed that the caste

system 1s a feature of the Hindu social structure. It is a social phenomenon peculiar to
Hindu society." 3fX d1g # {51 favann 8, a-gid &N &1, Brar wa &l adie b gy A8 bl
@, "During the framing of the Constitution, the Constituent Assembly recognized that
the Scheduled Castes were a backward section of the Hindu community who were
handicapped by the practice of untouchability and this evil practice of untouchability
was not recognized by any other religion. ...(Interruptions)... 214 a3y (AT T
am not yielding. 1 am not yielding. ...(Inferruptions)... 3 QIEIQP:[ @Id ) SToe @l
FIIC Y TE | ... (FGE)...

MR. CHAIRMAN: Please. ...(Interruptions)... Please. .. (Interruptions)...

SHRI JESUDASU SEELAM: Sir, the entire judgement has to be read
...{Interruptions) ..

MR. CHAIRMAN: Please. ...(Interruptions)... He is only quoting an opinion, as an

opinion. ...{Interruptions)...

#ft T Sl IS : W), 60 W F Uh Hded gl ... (FGIF)... 60 HId | UH
T B ... (FAIH). ..

SHRI JESUDASU SEELAM: He is the Law Minister. He is ... ... {Interruptions)...
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ot W FHR WIS oY gDl IS BT AR ¥, 9 99 UX 989 il
..(TAL).... MU gledrarel] 7% TBR HIAT TSI . (RIFET)...

MR. CHATRMAN: Why are we going into this? .. (Interruptions)...
sfi <f viehv WS < # org= 91 T 99 WA B XBTE ...(FIEF)...

MR. CHAIRMAN: Ravi Shankarji, please conclude. ...(Interruptions)... Please

conclude. ... (Interruptions)...

off Tfa viehR w9TE : AT HE R AEt 2 {6 B9 o PRl 9§ 39T ARm o &,
TRl RV A1 9E © b a9 Hdure Tl 2 olR ouwT (). gfordi & S adH
PICTR, 39 U SHPHT 3R qS7|

MR. CHAIRMAN: Thank you very much. ...(Interruptions)... 214 d& STIgyl
...(AdET)... Ravi Shankarji, would you please try to conclude? ... (Interruptions)... We
are running out of time. ... (Interruptions)... 34 36 ST ().

1 TR e wRIE : I, 7 307 W Rh v € 9 el © L ([EE). . 3 7 e
g wedl @ fh are oo ad & 91 &H e e ard wide @l eiw SwEr eyl
..(FTATH)....

MR. CHAIRMAN: Please sit down. .. (Inierruptions)... Please sit down.
..(Interruptions) ... Sit down. ...(Interruptions)...

st 3fa vienw gwTE « B9 3 el Aiaw St 3N ameraret Fmsl 9 Sxae vS el
a1l 1 fevger amrendr€] 81 3ot & Ao s € ik R @1 W, sud
AR wfasr @) o7 amrenare) gl @ dwd ¥ enR 89 RgEIE Bi Ud Hold,
IATgCS AT B 2R of ST aTsd ©, 5 A & Wiy O WRd g § U aor g ¥,
3T B 59 9 DI APH A0, o ST, 3FgSHY @i 3% AT a9 a1l &1 897 a3
AT AT Bl gl weg] b wner § 2l ard T B g, Ay ww R, gud
forw gga-aga a=are|

MR. CHAIRMAN: Thank you very much Shri  Anand  Sharma.
..(Interruptions)... No, no, please. ...(Interruptions)... 37 93 S| (YD),

ot ol a9 R swrY - Prwfew wo @) aReerw w@fwm d a2
..(HFET)....

A M wH g A U @l 9 8T BE) B, ey U vad ad did 38 8
..(HFET)....

st wymfd : wfiw, sy I8 WIEUl ..(FEEF)... Please sit  down.

L {interruptions). ..
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SHRI JESUDASU SEELAM: Sir, ... .. {Interruptions)...

MR. CHAIRMAN: You have not been called. ...(Interruptions)... You have not been

called. Please.
SHRI JESUDASU SEELAM: I request you to call me, Sir.

MR. CHAIRMAN: No, I cannot call you. It is the turn of Mr. Sharma. Thank you.
Sharma Saheb, please. Hon. Members, we started on concord. Let us not go in the other

direction. Flease.

s} 39vg I (RO « WU WEigd, |1 6 I et an g1 e 2 i) uE
TG 9T B T8 ©- URd & ATGeT D1, AfeerT & Fmior @, Frfamet 1 &) awer of
ax & uxdiad e Qa9 26 TawER, 1949 BT AG B Bl 59 9] & HIETH 9
farare arad o @, ST6| U @3 @) B, dl wlaer grr Sl erfter wfae Fafasin
= &1, ST1 aeTel &Y, 3FR Sl PR &1 S 8, 39 TR Aie Tgari S 2, 91 59 =4l
1 BH T B B

FATIRT ARG, 39 S ST 2 fo5 1wt W 9 v geRifa i 9@ @18,
U §H IUH SATGT 7 ST g, ATS W1 Bl & B, 1 8 21U ST wdadl S
@1 FHRT DX 1 8H 3] T4 ded B, Srgin aidsti @l ol | star o, e
Al &1 air fos ™ wad feem gar ®refew wesd &1, dfaum Fraei @1 o
I D1 0TS HAT IMTRID B ST 21 I ey A D1 IR poqT1 @t oft? aregtan 2
foh &4 9141 WIRd Sl ARSHY Bl Al ded B, I 12541 Yreafiws, weoicgd o |
TR ST XET 21 S o191 3 P9 AeH T8 [egad™ & Uep 3N TETH Aqd BT 4 5T
Bar o, <11 fgw= & STaTex 2, T adr STt 9 ok ST i Ud 984 981 ARGH 2, S
A1, dfeq SarevdTd et & | 125 A1 ot 219 H g8 g, S9ioT B9 S 1 A1E B
&, T I THT B &1 SFT BT AN IRTEA 1 &, 37 Bl

HE I, 8 AGvA® 81 ol © o &9 wfers o Fwiv & arel & |a, goqfH
oM sfus™ = 9 B | 998 Ugd 1934 § S HHA b U dRjfee AT, s w3
T YT o7 e foast @ wamer @ eftl 1935 F e I8 R I SRy ot
AMfh R fears a7 =il AR Tt w39 fore wred fmm 1940 7 &1 =
8 3R D1 SR T PR A1 STPT SITRE 3T & 0T | S oIkl 81 S9d 915
wivdigie adwd) 9, dfem qur 9 ww Blade fres @ vae J q2 gen
aAftrpier wew ¥g W Sid © b S 389 waw A1 U o9 U herdr g1 R fb
IR STe™T BIIT, SUH ! SR 31T BT, then only 289 Members were there for
the Constituent Assembly. 9% &5 HEAUl U8 e 8, Tocaql (G &, foTTepT WRT BT

BT, ST A1yl
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[ a1+ 4]

Ty ABigy, widigie adwdl 2 Wi 11 7gH 17 & a @ faem gud
Heeayul [ 8: ¢ fawwy, 1946, 19 391 gl do g3, gUYl, 11 &R, 1946, o 419,
ET. Yo% TG St &1 59T HRTSe 97 TR aie dienT aeayqut Rt 6T 13 fowmes
8, forrepr forep Spam &t Sit 91, WAReT Sff 7 qen ey WSl A R o e
SATERATd 8% o Objectives Resolution T 7[d 1T 20T 3R I resolution # T8 el IR
I 3TT+T IeGT 7 A= el TAT "that an independent India shall be a republic”, T8 W&
AUTeE 99, df HieT §W A 59 9] a9l g5l gHR HRAUT @1 Sl Preamble 8, ST
IR 2, IUHT IST BT AT &9, A1 Objectives Resolution T STETEIATA 8% -1 911
T AT, I8! S5 & WL BT Preamble B I8 Wl 8 fh 20 TR & RT 59 W
SEIEd 81 7Y, U pRdTs ddd] ¥gl 3 24 si9a<l, 1950 2mRa<t 3= o, o9 99 u¥ ot
HfAeT wx gxawEd gy, }a vmx ueg off, O oy fiweT w9 o 59 UR gl gied
SERIATE 8% @1 & AN ... (FFEH)....

sfi T viR UG SUd KU Uois 919,31 2, IPT 768 &1 91 2l ... (). ..

SHRI ANAND SHARMA: T am not yielding. ...(Interruptions)... Please, I am not
vielding. ...(Interruptions)...

U A1 G : A9 T ST, Ioks TS ©] S 2 ... (FGE). ..

MR. CHAIRMAN: Please continue. .. (Inferruptions)... Please, continue.
...(Interruptions) ...

sft 3nTVg AT « WasT SR SXaaT ST 2T, FAN I STeel & ... (). 26
Sa], 1950 DT MR Ud TURTS 991, U3 BHRT I8 Sef@1 Preamble @@IT dgdl 27

37| g1 IRPeq T 21 37T gReerr IE off & wRa v Aol mERie areEre]
Ho FRUST AIBAIE® TR, Ao, e, Iorfkoe =ml, e sifheria,

fargars, e+ @) wad=dr, @afar @ 9l .. a8 98] § & <1, erdsay uah wax fage 9
W9l & fery, wifte ant & fery, el & ufd el ufdagar ol s8R v 9+9b
ARG & fory Fae 2, Fae Yo 3% ITH! T HIal B, T I Aq1eT 51 a8 A
PEAT STY] T &, T APR B AR 7241 ST b1 axes 4 =4l g, ARG AFTIOTD
=11 2R A R w2l 5 avg o1 - 2 ared) 91 dl, AU W DB a1 b, W A
B G TR ) 41 1l 2] d1d bl | el sl AifSyl 3 HebR &1 deb
I TIRD H a1 B 2ft {5 e 720 ot 7, 537 IRSBR 7 s & fEy SR 575, Medt i
ST SRl off, 981 TR TR a9 & o7 foundation stone TET & AT $¥TeRT RIaT=ITeT
fo=m 21 3ol 5 WS B I TR 8, T8 301 S A1, UY, 5 Fww=R, 2012 F1 6=
& I HaT W iR wae & 39 Wed H yol WMEY Ue gl o1, H§ 9H §HYT HRd @l
careTgd ME a1l gae hiHe § 7% Bl &, 3HG 98 § G9G @i g g1 2l
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TR fone) bl 91 B, A1 SEd! Bl 59 qifaame & bulletin § 99T §31 8, SH®! UG o
g hdd 97 AR " g1 ofl, afcn gad 9 A fawga wu A 99w o & g
ferofer =1 form =1 €1 218 q¥ T T AN 41 T URR S AMTDT TP R I 2T,
SIS HARD BT, TR AT 7 ga14 o GHN AR A PO Tl [, I 531 Thercl A Bl
ARG TS 201 3! U 91 e ... (TG H)....

ARG = iR aAfreRan #51 (sft arar a5 m=aa) : 59 2012 7 Fvfa grEn
o, AT ATT ST AT H B R 2| I (P17 ... (HIET)....

MR. CHATRMAN: Please continue. ...(Inferruptions)...

oft a9 v - gl Jgicy, 2w eler-clnl g, 91 § Y continue HwIT?
...(FAE)...

MR. CHAIRMAN: Ignore it. ...(Interruptions)...

SHRI ANAND SHARMA: I would like to say that Jawaharlal Nehru’s
contribution was immense. It saddened us when his 125th Anniversary was not given
that respect. It hurts the people of India. When the 60th Anniversary of the Bandung
Conference took place — Bandung Conference led to the formation of the Non-Aligned
Movement and Jawaharlal Nehru was the architect of Bandung — India’s statement did
not even refer to Jawaharlal Nehru, but all other countries” statements referred to
Jawaharlal Nehru and the Declaration referred to Jawaharlal Nehru. That was a tribute
or an insult to his 125th Anniversary. It happened this year. We had the India-Africa
Summit. We had our Prime Minister got up and in his speech not even referred to
Pandit Jawaharlal Nehru. And after that, what happened? Twelve African Heads of
State, one after the other, reminded our Prime Minister, not yours, our Prime Minister,
that we will not be sitting here as Heads of sovereign independent nations but for
Jawaharlal Nehru and his illustrious daughter Indira Gandhi. Not one but twelve! Even
after that, no amends were made. Sir, let me state some facts about Nehru. o 3,262 f&
S BT old o T8 IS Il & o1 51 T8 a1 AR e ardi @ aRiw i)
el SR W) 81 1942 3% 1945 b 41 H 1,040 9 AHGTR i ©) oid | 95 8,
Siet Imai "fewnad) ot sfean fomdh wwmafa wgicy, sfoe o o 8, ag
feparm oI ®, 95dT 21 o Wddl, T a5 ol 3ol ®f dSis Ue shihd § ol
AR 121 T BT 13 b1 aR[aTs o 1 s offl S9! 9ad T21 |

s} FoRR =T 151 (S<T% WK 9N): S IHA Hlg BN gIeT Tt oft... (e ). ..
MR. CHAIRMAN: Please sit down

siTR wiwr gHE: e S, gAY 9 91 1 W A o el
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it 3 9T« WY, HedTs Wl SR RGOS § Al dis GdTs gHN U T8l 81 e
2ATSl BB & [ BH e BT WX DY &, DI BT ded © 2 e fiar Jgredr e ot
STATS ¥ 2T STs oS! T5| TH TRGN T, AT 3MOa B A H 8, B €L oS
TG @ UG B ¢l T GATY T 19 Off B A6 Hd 21 B I THM TG
IR T 77 B © for= i IsiIar ATe] [, R 81 gpepran, oif fewgeam & forg
TS| 7 ¥E € & 1 TPl Pag RIS AT AMBY? AMIBT AR,  [IARERT AT 81
o] ©, BHN] Wia BfiR faameRy e 81 g4 e, 98w & Ui, 99h 4Rd &1
TR BT TR PR 2, SAD!T [l DA © 3R I 7 favamy vt &1 98w &
uldeife ARTEM Bl wiel S red) ard J€1 81 |l weiey, 3R ol v 4
S DI I S o foy, S UTd o1 gIve 31 o1, § g o w1l &g ¥a1 g foh 3w ot
3 A T o, 7 BT el @1, T gw @I, T ERER udd B 3T T HIAF Bl gHR
3MMUT % d15 WHIIRY AEI, ATuml =t & wnfie 81 Ty, e g et 81 5 8|
fS1p ed B, ST 9 dfed oft @ gar wider a9 § 99b ARG @1 e wrdi
Al i ol fobar, § el apdsdy & Al A €] g dl 21 3reel 81, Sl 26 FawR
Bl 3B ROy 7 B §U P81 A1, and I quote from Constituent Assembly

debates page 974, para 3:

"The task of the Drafting Committee would have been a very difficult one if this
Constituent Assembly had been merely a motley crowd, a tessellated pavement
without cement, a black stone here and a white stone there in which each member
or each group was a law unto itself. There would have been nothing but chaos. This
possibility of chaos was reduced to nil by the existence of the Congress Party inside
the Assembly which brought into its proceedings a sense of order and discipline. It
1s because of the discipline of the Congress Party that the Drafting Committee was
able to pilot the Constitution in the Assembly with the sure knowledge as to the fate
of each Article and each Amendment. The Congress Party 1s, therefore, entitled to
all the credit for the smooth sailing of the Draft Constitution in the Assembly."

Sir, I have quoted Dr. Ambedkar. T hope nobody has any objections to that.

R, Hsl 3ol g Aot W aqr g o e oSl wecaqul a=i 81 99 ol w@ri b
& o w1g =t @1 W R Staevard Tuw engfFe Wk & o) FEtar e st @S wRa
g7 %\’, 21dT ) @1, A Eh_ﬁ, Uh g9lh 3G the Indian Institutes of Technology, the
Indian Institutes of Management, the Indian Institutes of Science, Nuclear Science, the
Medical Institutes and the National Institute of Design, CE RESil Qf«ﬁ 21 oI Ugl,
R | A6 BRI {6 5w B ARG a1 47 AR 910 AR Faedodn S &1 @
ARTET 2Tl ARy AR, . (FFET). .
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ft ST FRETR (Ie= wice) - ot Sfl, oy @ T Ared €7 . (F9ETH). ..
sfiumafa : 98 15Ul Please sit down. ...¢nterruptions)... Don'tinterject.
sftaneg vt : 3 Sl A fvan 1 L (eET). .
sfi|uTafy : 95 SEyl . (@EEE)... 98 AEY, ©ill . (SEET). .

Please sit down. Please. ...(Interruptions)... A4 A=l d1d &5 ﬁ, 39 Eﬁﬁ Gl
gia <1191 Sharma ji, please continue.

SHRI ANAND SHARMA: I am continuing, Sir. I have much to say, with all

respect, Sir.

Sir, references have been made to the freedom struggle and the Quit India
Movement. HETHT WTieft &1 R[ATE # "HIRT WIST" T AT gl ATl IHh 415, i b
¥ i ® waN qEied o) 18, e ot s, ag il ve soled 81 9u9d 4G 99
@1 P 3ex WHR T PRifaw ey off 3R 30 w1 oSl g ol 9
Plarferar™ et et gl off? S oISl b1 Wy fom o & fewg, wreerwn afiR
qfeers ol o) wierfere waddey g+t 2l @ & 3ige woied gd dlw R 99
| BB AT BT HI S+ 2T URA ©IS| A5 o [ &) a1 el ol

ST AR Geh It 911 & foF 98 91a el HeA R a1 Wi =21 oft, foier off
ofT 3fY wfgea fawwr &M Sir, I wish to quote from a book titled “History of Modern
Bengal” written by Ramesh Chandra Mazumdar. It is page 350-351. A reference was

made by the Leader of the House -- T have no objection to that, each Indian has made
his or her own contribution -- and, repeated references have been made even today to
Dr. Shyama Prasad Mukherjee. 1 am not getting into the analysis of the personality, of

the contribution but I am giving a historical fact to this House.

On 26th July, 1942, Dr. Shyama Prasad Mukherjee, as a Minister in Fazlul
Hag’s Government, the coalition Government of Bengal, wrote to the then Govemor,
Sir John Herbert, and, T quote, "It is of utmost importance that there should be complete
understanding between you, as Governor, and, your colleagues during the present critical
period. Toleave noroom for doubt, let me now refer to the situation that may be created in
the province as a result of any widespread movement launched by the Congress. Anybody
who, during the war, plans to stir up mass feelings, resulting in internal disturbances or
nsecurity, must be resisted by any Government that may function {or the time being. But
mere repression is no remedy. When the promoters of the movement assert and make
people believe that they too want to resist the impending attacks of the enemy not as a

slave country but as a free one. The question 1s, how to combat this movement in Bengal?
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[Shri Anand Sharma]
The administration of the province should be carried on in such a manner that in spite of
the best efforts of the Congress, this movement will fail to take root in the province. As

one of your Ministers, I am willing to offer you my whole-hearted cooperation.”

Sir, when we refer to history, history is recorded correctly, it must be recited

correctly, read correctly, and, respected by each one of us.
MR. CHATRMAN: Sharma ji, please keep an eye on the watch.

oft arg it : w, U gal S 9 R 4 aa @R, w1 o e el e, e
TR @1 2 T 68 e & 941G 59 vl Ugd §7 i 9 d wea © Sl wHd @ fhg d, s e a
e E, I et it a1pt €7 39 IS W A% I8! el TR ARG & A ener # @
AR &1 IR TT 1) PRISi AN W o RBrer &, Sp! a9 Um & RHer 2
a1 9l SER GHIS & 3G U AGHId B, Sl gAN i & v 9 andr 81 S & ey
et Al A 2 gt 8 9l awlear 2, 91 as @ g 81 9fs araeifaar e, 91 as
gl 1 3R werdsr faamr sred dee v maTd B9 8 A1 9le ggdd! 8, df a8 Wl uw
A 21 FAAT 28 TGHR G DI AT B DI 81 3 T a1d Deil g a1 TG =
Ueh 91d el 2 $5i DBl, B SHhT TR Dd &1 2197 U 3G ‘manufactured revolt’
& I # Tl IuDb1 At qAm To anone Sff 7 R F forw e, swfan # s
AT | TE] STl

iy ARG, 3R oW H oW, fOgm, skemer, d9te a fher Pl
Rramad dwed 2, 91 9! Bramad g sl wnfey o1 9w eroarfe v sty @
3% gHBT 918U 3 92 uaifsd fean s arfgve @i @ g wfaer e wwe 87
AT 2T TR TATS o, BRI AXPHT P ST JFRTET I 8, ST 3T T8 57 TRT AT
v 21 T3l & ferm wreet war w2l off, ams orer T B Wepd 21 FoTe A W I,
agept Afdd 2R HGdHe oder ad1 81 39 AuReige 98] fhar o wadil eRR 39
I DT ISR SI1Y, 3R BRI 1 <11, 91 I9 IR M| JH1 721 oI 912y, afc
3] =81 & g1 =yl 3 |l gHN adl & daw F81 21 gl Uit & dgw g
21 T ATAT-3TeT el & o B o 319 fIaR v 81 3 a1 =, e g9 Reams 4t
forear, s Raere ) dlar, saRl wxar] & Rears qier, 9 9! aid g+ w5
SHfTT ART AR 218 3MUE © 9 377 ‘manufactured revolt’ &1 T gwivrquf gfwmm 7
&, afcer 211S) HagTefiadr &, 21 arded &7 YTer dd Y STD | a1 DI AT S|

TG, TART o9 o fFRUeT 1 & ol oel 4 Uy’ I & IR 1 T T
g gRUYT 1. Sredid e 1 <) ofll § ard sy ) o1 aredn §) GagaiRse &
IR ¥ G TSI concept T, T8 HIRA BT T1 21 87 Teh T TP 21 B a5l ofiR
Wﬁéﬂ%l%ﬁﬁ for W8T tolerance Eﬁ‘[ﬂﬁﬁ%, afep Tgi wdud gqvg ®f 91
81 T e @1 AR T, I 1 AT B TS AR B AT RE 2
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HE I, {3 b a1 a1 2011 e ) gan i ga erewt wat Siw wies wosl
<) B, o1 olifee @ o gx wew @ 2ruar yeh A8dr 21 =ar we i Sar uforuer @ o)
STTT-3T9T AMPR T PO A Dol 5, Al G, FAIT I 39 R feuyofi w31 & fow
TSGR §| 1930 & S A ST ST 7 Gal, 3R A Ajeblaes AT 7 I 1970 & &9 A
ferg&T w= @ =l L (FEE)... SRy, § 9 959 | g1 o arsdn Reax 9,
Treil & 3R S9! i - W U By QRS ISt ¥, J31 Ay 99 SIS H bunch of
thoughts Fasret &1, [ @1 d1efi1? st qf et € o & feeax = it spf A fapn,
aet ferg T o g anfeyl Trsi 7, S o 39 2, S 959 a1 ot e oiR arfe w1
IS PR (AT H I IR -] drel<dl| §6 11 S (&7 GIAT| SITYR] AT TR, 3MMIP | JARD
Sl 3¢ 9N H qsl 99 3(qd & WIY I8 bedl ¢ b I8 g4 Q¥ A siedid FH A€ 9
3ot fo1sp 2, 201 XM sieoe gt of) < sl 3l we) a1d 2 fb ¥z wig) ofl, g
& W T 21 A g IRPR B ATDT SR BT 21 8 91 Wi a8k 'h
el TR a1 Ty it sfawr et @Y e W g g8 IReR ot 9w W R 3t
ST g ol 2y S § o g S sifvew fved 8, 98 59 yhR @ 8 g AR A
T Sicd ! Sff S 21 BT & B g 59 a¥w R 99 avm M 48 §1 uw 8l B
@ Sivl VR §F dedl 8, 38 &9 fadloi § giar 2, Sad Su gl o1 gl 2
TR 11 galT, I8 Srsr 31 few 2, diftr Sue are 93 gan? 7 3! 28 A1e faearn
AR P 51 & Reple 1) A I ardl =i €, IepaR o1 A aiR omet & & Wi 73
el BRI f 3 wwa g uRRRIf g W 9 o 6 fegwam A 91 g2 war @1
ger & forg Rgear ot wivt @l ik gfera o1 fagls o & ferg @t ram o

SRR viH U « ey gl o wfens ox kg €2 L (=aaH)..

sft as Wt A fethe &Y X v g ..(@@gM)..emm dfdy, Wi
Ay (aEm)...

MR. CHAIRMAN: Please. ...(Interruptions)...

SHRI RAVI SHANKAR PRASAD: You are justifying the emergency after forty

years! ..(Interruptions)...
s} 3= 991 : 319 AN 91 7% € 9fR B9 A1 91 7 W 2. (HaEH). ..
sft arforet Atera 9 (e wSan): 3y gER i ol wifewTs ) %8 B, ().

sft sr=g ot < w, H o A1e w1 g, R B §) WA el [ a8 g3 gH, 4Rd
@1 U GG AT B, W oy ToiRy & 210 9w NRere @ Swd &, foad a9 9 Sud
27 39 3791 o I SWA B, B AT ToR A ovwd ol Fedrs o i S © 8w

SiIETT it ST 21 F31 T 3T U ISl wEe! SRl 39 Id AN g o, S Bl
arafa 81 o1 |y, b d1g 41 gan, H Sud! i Ben argan Sud 415 1977 H 59 g9
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[ a1+ 4]

& 3iex U et AR Tai=t gATE gl TR faer & ST (9 )... el S, 9 9o 9,
amele o, W+ @ WER T, @R Rl @1 e fawe gem 2, d
AR (TFITHY.... 84 14 d18¥ 2| Tefd 41d 2. (AIT)....

PO HHEH 1 GGH : o H 1. (FIEH).... @R ol H 2|

sft s vt TN L@@ e TET gL (). WX, S9G 916 @
g1? 2R sfderg A udr g1, widy uidt d e pe sl ol a1q sroflas ww &k agien
it arerT & 917 U 2 3% 3maehs WRI 819 2 A HIg ofd H T2 L. (FIETH). .

sft Tt « ot St st () ... 343 SIS, 90 SgyL... (SIa9ET). .

Gaft ArTEe] (SR TRy AR AT Sff, IR IS 1ET AIed S S HR B
12541 Steidl & ad 1 wRd i GiauT & ufd ufdegar i wgq | 94t g w81 3rR gt
feremr o Frur et St gierd o7 SUIeT dRdy BTl 89 B is e oft o @ o Raern 981 €
AT PRI = TSR] & oy a0 o 2, &0 3l 39 Rgems 781 €1 78w off 7 < go @t
faram, =9 S Raarr 21 81 Afe 3 o 39d SHUR 3Td T I T9t ST 9red |, 91 B
GEG R

MR. CHATRMAN: Thank you, Mayawatiji.

o ArTEe : cif § wwsi) € b fdwe & sur ot g wiiikar o) gs 2, afe s
P HUY A G, 291 A biad B, d1 SIS 3T B

oft s It : g8 "ArTaddt i BT g9 d9T W wed 21 W aR-9 el e fh e
qI91 9IS d ardedy dl Wl 9 eed 8, T4 9 oed S 20 g1 §9 aR-a1 U8 Bl §,
T I T2, B A HH U IR BE 2, AT 7+ b ool T ... (). .

MR. CHAIRMAN: Please try to conclude.

511 ai=s w1« IR AT A o, § T PR BT, W I A o TR IS Fmar
U AT del 31 98 ol 7 Sla 91 el 2R § 979 Yedd g 987 of), §4 a5 @ e §
HOIY BIHY G oh WY IT 914 dg 81 § Rl 3R a1 wa 7 2l 2 sidw wang ot
A8 I A Bl el a1 7 gHe! w9 dt e Hean WfeT o 93 e A dEl
9 G & RIS TR BIg 914 311 ST 1 =T Feiel 71 & o 7 3o efeeawmm wes &
A X)) g 5o 98] @ 8, A9 AR ST e arevr st it @, s wwt d e
Y 117 eedy &l 3R ST $17 437 U UeH g1 T IETE SHSeR dield 27 491
ATITRITE AT BRI &7 AT g, Tl TREc gan aiiR sfaxy off 71 g™l 3=1eh a1e 7=
gaTT? Sfa’T Sit W 38 P TAM Y, ST ofd § STA1 WA AR T 3T WIS Y
Pep TSR, 1980 H 3T WP T2] a1 Th| 351 HiTT P A1 WR R IR B 1980 H
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S gl | AN @R F8b d1g & e J 9wl iy widy amil dl s gaa |
Siid MR gRTor g1, MY SRwT Bl selectively distort w8 BT g1 iiw™ T @
TS fop gEel 9/ gan i} a1s ¥ 91 gal

MR. CHAIRMAN: Sharmaji, please try to conclude now.
sft arewe w41 « 3%, 73 U B ISl Pei] 8.
sftwumafa : =i ..(aum)...

sft sre=e s ey Y qRT A A A L @@aE ™). SRaU, e ¥E © e e
W AR Sg-S¢ Her Wi iad 8 ... (aE). .

MR. CHATRMAN: We are past our time. Please. ...(Inferruptions)...

1t 31w - 3 o v 99 gRI 8 s vl g1 H 39l 91 W dR XEl
..(TAIH)...

MR. CHAIRMAN: You are well past your party time, Sharmaji.
...{Interruptions) ..

SHRI ANAND SHARMA:  Sir, today, time has not been apportioned.
...{Interruptions) ..

MR. CHAIRMAN: Yes, it has been. .. .(Interruptions)... 1| have the records.
...{Interruptions) ...

SHRI ANAND SHARMA: Sir, today, it has not been apportioned.
...{Interruptions) ...

MR. CHAIRMAN: Please try to conclude. ...{Inferruptions)... You are a senior
Member. You know that.

SHRI ANAND SHARMA: Sir, I know that. Sir, I have also been subjected to

multiple Interruptions. ...(Inferruptions)... Not once. ...(Interruptions)...

ofi ST St @M (s uewn): W), gARY uidl & drd @l ya-vw e giad @
A ST =11 . (). .

sft |urafa: oy 99 WEYl . .(FEEM)... Please don’t take more time by

interjections. ...{Interruptions)... Please. .. (Interruptions)...

it A el @F: W), AR Ut R TR S el 81 ARI U 8 9 359
T B FEER T21 & 1 Alfeyl.. .(EEaH). ..
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sft \uTafa: Wi, 2y 98 Sgv . (SI9ET). ..
oft Sig el @M @ w1 S uids & e | g L (@EEE). ..

off T AT (SO vRw) - FHld Agicy, AR uiet & |Er S wewrd g
...(HFET)....

sft Tt TR S, 3y 35 SR L (EET). .

s R A el il & Wi ol Hewe gan, g El gl izl
...(FAET).... TR Ut @l T 12 &= = L caa).L

sft wwmafa: T Sfl, oy 95 Sl ... (@EEH)... T S, aTTd] 95 TR
EEal L(HIEH)... Why are  you..(Inferruptions)... Please sit  down.
(Interruptions)... A4 AN 48 WY ... (D)., 1T @R 48 WY ...(LETH)....

Will you please conclude immediately? .. (Interruptions)... Please sit down.
..(Interruptions)... 39 AN I3 SV (HIER)...  Nareshji, please sit down.
..(Interruptions)... Please sit down. . .{Inferruptions)... 1 am afraid you need to

conclude because we are well past our allotted ime.

SHRI ANAND SHARMA: Sir, [ am not the only one who is in the breach. I respect
the Chair. T will conclude. I would have concluded if I had not been interrupted.

MR. CHAIRMAN: Just conclude now. Thank you.

SHRI ANAND SHARMA: Sir, I have some questions to ask today. As we
remember Dr. Babasaheb Ambedkar, as we discuss the Constitution of India, as we pay
our respects and tribute to a great son of India who chaired the Drafting Committee,
Sg U Wi ol 4 afer g9 ai & s | x| @ Wt adler g, 9t
GTSIeT S T, ST THAT BT BI? WA eI Hal Sfl, 319+ 397 Ao & ey
4 =R Y Ueh TR T o1, 9% SmvaTeT e S Y fwt o, amydh va He it gRT
P9 A G UR, il Arufcisi= 2471 A1 el A1 fb 39+ sic & ds1 8, ! d bl
¥ far o) gl 981 s0fl, S gl gY g, IR IR-9R enud g @ AT,
ygTirT), ATy Hal wed §, FEd SH®T IR-9R Sedu Bl 81 98 i 57 gy
ITeq ], 3MUd MIIRE HI AR ¢ T8 S M IHilg ovar & 6 =@ ey "wfens
feaeT” 1 URATIAT Sfeh¥ 31T 2, 31T 3779 59 g9 T° @Y S 3K =™ S a1 8,
forgiv wfaer & aed ol w8 792 @1 Secto fhan 2, 2y 37 Raers orlard o,
12 S AT FRTE T T

MR. CHATIRMAN: Thank you.

oft s o\l ¢ 2R ey erlarE] 98T oA, J1 Ue 98wy ° gart ufdegdr
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wfarer o ferg =&Y g1 4gt Wy 2 fos @) Hlar 21 ygt s Ry e a1 el 21
MR. CHAIRMAN: Thank you. Please conclude.

ft a5 oAt : Ul HElew, Sid U AT AR Y[ GAT B, | AR B 3+
I T BT IMAPR 2 ...(HIEH)....

MR. CHAIRMAN: Please conclude, Sharmaji.

sfi 3T ¥1 : 2771 U 91 BEl 2l 2A Tl 1 T T2 21 e 9 Wi I 2
U Pls AT T&1 STl 2, B [l &1 I I TepT =] 8, gefary g @ a8t
AT AffER 21 H g IR e & wed &, wiil wewil ol 9u1g <a1 § O gHn Awe
ATl @ AT B DI, HAET & S Rl 2, 30T A1g @ @1, 2R ) @f fad) &
1T qY 3T BT, 91 AR TR & 3i% 81 e & 13 arryep! Wi wegfe any, g=mars|

MR. CHAIRMAN: Thank you very much. Now, hon. Prime Minister.

v #31 (oft s AIE) ¢ eneRvit wwrefa oft, § w99 1gd w6 @ aneyd®
aiftereT @ &, for ddia Ta AR TR o ORI 3 51 Aeayut v wR s
faram v E1 91971 9ed srsa S B 12541 S ad v Ud 3red Susy & feu o9
aift Gl & HRawmel & wer Wed Iw g ° ugd d99 9, 8¢ el 7 gt v v 9
T {21 21, S AT G o 211l 3% 89 218 S1a1 181 &« © (& 28 9d foar &l
ST 20T B Tl & & AT SIrTep=t o Riam A % 1, dife 2008 7 WeRTS 3 Bk
IR 7T 26 TaEE BT AT Gawr & w7 T A {5 o ue st a
T T T o fb wpal § oud feraa &1 e arddi 9 wxard o § 99 wHa
ST ¥ 211, 1 931 28 WA 31207 o 2071 FRAMfP 8 15 3R T 8, 26 Sa] TR
&, 201ST 9gd 115 3T 1 3nrsiig ] & 3rigTeraniRal &, anstiel & <lari ol g4 4l
P © 3 LAY T § Tal geci € 9T argaR] 7 H 9 g1 26 SHaR] 9% Sl g
81 2, W W gl e bfgd gldr 81 YR SN dibdile <o A, ag 99 Ffvug & b
219 BHR Ty e e & ferg, |arf-gofq & foy 018 wvg 2, d1 g garT gfag= 21 849
IR 9§ & oy DI TR &, 1 WAl 21 gieparai # At ey ae & fofy, 3wy Sire
o forT ey SfdeT 21 B9 arae or aret difgwi w1 witem & yRfta weand o) sam
g1 T8l & wfeem &t R = €, 5w gt 7 wfur o1 B gan, -
Hergoul A fbu-fdy g a1 Aier G aiik d qr-g¥ db B4 4w Ui 9 - g
fafaerar awx 5 g1 pl, 2k g8 W el & brd s A, ata gawg 8], Sud SURA
T FRIRT 1§31 AT 571 a1 SRR e, ARG D1 Sl 7ol AT B, AR B! Sl -
TR 8, S HHT9 H ARG o AW S AR 2, 37 AR f 7R & & oy o
(23 R O 20 G P L T P 3 o | o MV R s o M o o i ol
HBIGRU &bl 14 o, I SIhT 84 N1 dd 21 Ue Bl 20U aird § 31 |l i o,
SIT ZGEm=T a1 7 93 €1, SR T Bl & 77 IR 21 DT e} Bl & forT geman




100 Discussion on commil... RAJYA SABHA of Dr. B.R. Ambedkar

[ 7=s #IE1]

81 3R gget fopeft =1 121 aeimen a1 ST g7 e, Ut # <721 A €) 29 few e, g
farar 2, AT oo o1 3v1aT o8 2 o6 397 I 1 31 aTdl Ira] a9 o & fou
o1 ATl = @ v 8, gAY e arell NS <im al, vt a1 gafery gud At urdt
@ Dy GG BT, il H 915 &, U S ] aadn 21 fhw far & 9, e ga o,
I 3T 7Y g1 vk T @ wad 21 U8 5¥ = 6 & P T B8 IeReTw
ARG @l TR BidT & 20X 8¢ faodlt & "arie® aieE &l €1 Wis @ gH a1
BIaT 2, avil ot v wyef gian @1 gufery 26 FE9v & diw A9 H ud der @ b R
el § G Rwer |1 8, Sem) wiasRl 9 W du oS, Sl wider wwr H 98 gy i @)
offl S PIE TP 21 ¢ b S o+ aredl AR T FRERER, S F9 A S gU BIH !
AN 91, T &A9 57 € 997 9= 14 @l @il 299 B9 8, TR 99K © [ 89
FHT IMGT P AP ©, STPT AFGT T AP ol 3 AN AR 21 8 3qd]
FHRIHAD W H o1 a1fey AR g M =nfey, ol wrat § sener ysna w2i ey &, dfe
e T § M, ifh % ST WG 2, $U STeT 2rveny § fh 2wl 5w ver ofR faer 9@ 71 <,
IR IR -t Froger ot 91 € Anfeul &9 et o arelt it i arae wifdeT Bt
o w9 TR B wvan w8, W & afd SHat e 99 T BF1 9d,
fFrerem & f&=11 4 ) St e wnfey fb 57 wig, S ¥, T T U A Y 8, TSdS Bl
el 8, dfh g uop wivis 2, e vl 1 el ot st awdan arg wia gaR) 3 arell
difeeri 7 W= RO amawie 81T 21 3o I8 Hare R Bl WA g2l B 3fN aFR
38 AT BT &, A1 AT Webleic Y STeal fHm I a1 §1 IRDN 3 56 Y &H AN &l
TE WIGT T2 & B 9% 39 UPR &1 f¥dT 81 3l 7 B U el Bl 9r6r Aed
RS & 9T B 125 T4 2R BT TG B BH 1ol 2 Febd 21 gAY ITh! SUeT
Al 957 S, T 3701 SUBSRT I a5 S 3R WOy I@ ! Wiplel Bl Al T S
g TR 3= AR T PIAT G| MY AR H @)A1 3 T8 91f k815 A 4 gam9
AR 2 T 319 3771 U8 S 9191 U AFSSHe & S AT B 61 ThT T8 JIhMl 39
HdTs @l g1 WHBR BT R 39fey 9197 wied &1 12541 sieid ue wiaar &) =@t ),
Al a1dT TS d sy bl g, cfd wrer-wrer wiaes v & 37 9 wergeul & ufa g4
THT P B, MG D ©, 9197 TTed SFTSH THT T4 1 T Bed &, TH 371 367
Y € MR ST et I B9 31 aeT =TEd ©

T 91 WET 81 TR TS uRaR] # 4t T8 9 9975 oIk 8, AHifoie ofae # A
qdrs Widl 8, i ®erei § 9 gl sirdl @ b 2redl Dl a1 ar-9 o o gkl
are ferfar # Y awe anfey aie 9¥) grerd | 9 axer ey WS sitas & ferg arfyamd
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